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the

PARLIAMENTARY DEBATES 
(Part I—-Questions and Answers) 

OFFICIAL BEFOBT

M t l

PARLIAMENT OF INDIA 
Saturday, 5th May, 1951

The House met at Half-past Eight of 
the Clock.

[M r . S p e a k e r  in the Chair] 
ORAL ANSWERS TO QUESTIONS

W e st  B engal L eg isla tu re  
(V acancies)

♦3845, ,Shri Chattopadhyay: WiU
the JVIinister of Law be pleased to state:

(a) how many seats in West Bengal 
Legislature were lyin^ vacant for 
more than a year in 1950-51;

(b) ior how many of them no elec
tions have been held ay yet;

(c) whether they will be filled up 
before the coming general election; and

(d) the reason for their lying vacant 
60 long?

The Minister of Law (Dr. Ambed- 
kar): While the Government of India 
as such are not concerned with the 
filling of casual vacancies in the State 
Legislatures, the following information 
has been obtained from the Election 
Commission:—

(a) Seven.
(b) Two.
(c) It is expected that bye-elections 

to fill the remaining two seats will be 
held very soon.

(d) The delay in filling these vacan
cies is stated to be due to the un
certainty which existed for some time 
in regard to the term of the present 
West Bengal Legislative Assembly 
owing firstly to the proposed re-con
stitution of that Assembly and secondly 
to the earlier decision to hold the 
general elections in April-May, 1951.

Shrl ChsttoiNidhyay: Am I to under
stand, then, that the Central Govern
ment has got no responsibility to see
72 P. S. Deb.

39SS

that vacancies in the State legisUtuvss 
are filled up without any delay?

Dr. Ambedkar: No; there is no res
ponsibility. It is entirely a matter for 
the Provincial Government and the RsJ» 
pramukh or Governor.

Shri Chattopadhyay: Of these con
stituencies lying vacant for more t^aa  
a year, nriay I know how many jare 
general constituencies and how m anr 
trade union constituencies?

Dr. Ambedkar: I am afraid I hav® 
no information.

Dr. M. M. Das: May I know whether 
it is a fact that during the last two 
months, four bye-elections have been 
held in West Bengal?

Dr. Ambedkar: I can say nothing on
the subject; I have no information, os 
I said.

Prof. S. L. Saksena: Is the hon. 
Mini.«ter aware that in the U.P. also 
there are seats which are vacant for 
more than a year?

Mr. Speaker: Order, order; the bon. 
Minister has already said that he has 
no responsibility. Next question.

E x te n s io n  o f  L ajpat R ai Ma rket

♦3847. Shri Jnanl Ram: WiU the
Minister of Defence be pleased to 
state:

(a) whether there is a proposal to 
transfer to Delhi Municipal C o m m it^  
certain portions of Red Fort Area for 
extending the Lajpat Rai Market;

(b) if so. whethei: any p ro p o sa l ha*
co m e  fro m  th e  D elM  M u n ic ip a l C o ip -  
m itte e ; a n d  .

(c) if so, whether the matter ha t 
been decided?

The Depaty Minister of Defeaee 
(Major-General Hinatsliiliii): (a) to
(c) The hon. Member is p ro b ^ ly  
referring to a proposal which w m  
made In January, 1951 by th» Delhi 
Municipality to readjust the bounduT
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between the Delhi Red Fort Notified 
Area Committee and the Delhi Munici
pal Committee. The matter was consi
dered at a meeting convened by the 
Chief Commissioner of Delhi and ft 
was decided not to disturb the present 
boundaries.

Shri Jnani Ram: May I know the 
area of the space outside the Red Fort?

Major-General Uimatsinhji: I have
Mot got the actual acreage of the area. 
However, the area comprises all the 
open ground in front of the Red Fort 
up to the Jumma Musjid.

Shri A. C. Guha: May I know if the 
Government has any policy of keeping 
vacant areas around every fort, and 
if so, wt'ial is the area to be so kept, 
and what is the reason for that?

Major-General Himatainhji: In the 
last regime which was an occupying 
regime it was the policy of the Govern
ment to have open spaces in front of 
defended localities for reason^ of visi
bility and field of fire. Perhaps this 
policy has been useful in some ways 
that it has left large open spaces in 
the middle of cities like the Calcutta 
Maidan, This policy is naturally sub
ject to review frogi time to time. ' 

C o n t r ib u t io n  in  D. V. C.
*3848. Shri Jnani Ram: Will the 

Minister of Natural Resources and 
Bclentiflc Research be pleased to state:

(a) the contribution of each partici
pating State and the Union m the
D. V. C. uptil March, 1951;

(b) the amount raised by borrowing 
■hares; and

(c) the amount realised by taxa
tion, if any?

The Minister of Natural Resources 
and Scientific Research (Shri Sri
Frakasa): (a) Central Government. • 

Rs. 4,86,28,167
West Bengal Government

Rs. 6,90,57,633
Bihar Government

Total
Rs. 3,61,63,000 

Rs. 15,38,48,809
(b) Nil.
(c) NU.
Shri Jteani Ram: Has any attempt 

been made to borrow money from the 
open market?

Shri Sri Prakasa: No, Sir. The need 
not arisen.

Shri Jnani Ram: May I know if the 
contribution of the State Governments 
<4 Bihar and West Bengal constitute 
the  amount advanced by the Central 
Clovarnment?

Shri Sri Prakasa: Yes, Sir. All tha t 
money has been advanced by the  
Central Government to the State Gov
ernments.

Shri A. C. Guha: May I know 
whether the Central Government is to  
receive any interest and whether that 
interest is being pafd regularly?

Shri Sri Prakasa: According to the 
law, we are entitled to interest. But* 
no interest has yet been paid.

Shri Kesava Rao: May I know
whether the two States of Bihar aiid 
West Bengal will get the benefit equally 
or will they get according to their 
contribution?

Shri Sri Prakasa: So far as irrigation 
is concerned, West Bengal will get 
9/lOths of the benefit and Bihar only 
1/lOth. They will pay also in the same 
proportion.

Shri Chattopadhyay: May I know
what share the West Bengal Govern
ment have contributed for flood relief 
and hydro-electric project respectively?

Shri Sri Prakasa: I have got the 
total figures of contribution; not 
separate figures.

Shri Jnani Ram: Has any taxation
proposal been prepared by the Corpora
tion?

Shri Sri Prakasa: No, Sir. No taxa
tion proposals have yet been made.

Shri B. R. Bhagat: May 1 know how 
and when repayment of the loans 
advanced by the Central Government 
will be made by the Provincial Govem- 
 ̂ments?

The Minister of Finance (Shri C. D.
Deshmukh): That matter has yet to 
be settled in consultation with the 
West Bengal Government.

Shri Chattopadhyay: May I 
whether...

know

Mr. Speaker: I am going to the next 
question. This relates to the D.V.C. I
think we have had sufficient questions.

Shri Chattopadhyay: I want to ask 
one question about the hydro-electric 
part of the scheme. There has been no 
question on that.

Mr. Speaker: He says he has not got 
the break-up here.

Shri Chattopadhyay: I want to know 
whether the hydro-electric part of the 
scheme will be given effect to or not.

Shri Sri Prakasa: Yes, Sir. All parts 
of the scheme will be given ef^ict to, 
as time passes and money is  avalir 
able.
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M aintenance o f  S ta ff  C a rs

•3S50. Shri Sidhya: WiU the Minis
te r  of n a u c e  be pleased to state 
w hat was the maintenance cost, i.e., 
p ^ o l ,  drivers, cleaners* salaries pf 
all Staff cars of all Ministries d u rij^  
the  period ^949-50?

The Minister of State for Finaiiee 
(Shri Tjafll): Attention is invited to 
CoL 6 of the statement laid on the 
Table of the House on 12 th December,
1949 by the hon. Dr. John M^tthai in 
reply to parts (a) and (b) of Starred 
Question No. 515 put by Shri Mahavir 
*]|^agi, M.P., wherein it was stated that 
the total number of staff cars in 
Bfinistries proper was 37 and 106 in the 
attached offices in Delhi. And the re
curring expenditure was Rs. 4045-0-0 
per car per annum.

8hrl S. N. Das: May I know whether 
the attention of the Government has 
been drawn to the comments made by 
the Comptroller and Auditor-General 
of India regarding the mfsuse and 
irregular use of staff cars, In his audit 
report on the accounts for 1947-48 
<Post ParUtion)?

Shri Tyagi; Pointed attention has 
not yet been drawn. The Government 
Is Just now considering the laying 
down of definite rules which would 
allay all sorts of misuse of staff cars, 
if there is any.

Shri Sidhva: May I know whether 
any mileage is charged from the person 
who uses the staff car?

Shri Tyagi: No; no mileage is 
charged.

Pandit Munishwar Datt Upadhyay:
May I know whether any complaints 
have been brought to the notice of 
Government regarding misuse or 
irregular use of these staff cars?

Shri Tyagi: No, Sir. No such com
plaint has been received in my 
Ministry. -

Dr. Deshmukh: Am I to understand 
from the reply of the hon. Minister 
that so far there are no rules at all 
and that they are being framed now?

Shri Tyagi: There are rules. We are 
trying to stiffen those rules in such a 
manner as to make it impossible for 
any officcr or other person to misuse 
it.

Mr. Speaker: Next question.
D elhi S pfxial P olice E stat;lishment

♦3852. Pandit Munishwar Datt Up
adhyay: Will the Minister of Home 
Affairs be pleased to state how many

officers and how many other mambars 
of the police forces have been recruit
ed to the Delhi Special Police Force 
from different State Police Forces?

The Minister of Home Affairs 
(Shri Rajagopalachari):

ed OfflcGazetted Officers 
Non-Gazetted Officers

. 27
...193

Pandil Munishwar Datt Upadhyay;
Is there any fresh recruitment, and if 
so what is the number?

Shri Rajagopalachari: The numbers
I  have given refer to the number re
cruited from the different State Police 
Forces, as the question was put. There 
are, besides these, direct recruits, dis* 
placed Government servants and re
employed officers and on 1st November
1951, the total of gazetted officers 
would be 39 and non-gazetted officers 
would be 462; that is to say, 281 above 
the 220 that I have given.

Pandit Munishwar Datt Upadhyay:
Is it proposed to make this institution 
a permanent one or is it to be kept 
on a ten^orary  basis?

Shri Rajaffopalaehari: It is not an
institution, I would like to say. It is a 
special police branch for the purpose 
of keeping watch on corruption in the 
Central Services scattered all over 
India. The present intention is to 
maintain this service.

Shri Deshhandhu Gupta: Out of the
Gazetted Officers, how maiw are re
cruited directly from the State of 
Delhi?

Shri Rajagopalachari: From the in
formation before me, I can give the 
State-wise break-up of the numbers I 
have given in answer to the question, 
that is to say, the numbers taken from 
the different State Police Forces. As 
for Provinces-wise division or break-up 
of the direct recruits, I have not got 
the figures.

Dr. Deshmukh: Has the hon. Minis
ter, Sir, compared the efficiency and 
freedom from corruption of these 
different State police officers, and if 
so, which State is the best in this 
re.spect?

Mr. Speaker: I think that question
is not admissible.

Shri Rajagopalachari: Sir. I am not 
answ ering the quG.stion. Is the hon. 
Member referrinfr to corruption among 
policemen? This Police Force is in
tended! to w atch corruption in others.

Pandit Munishwar Datt Upadhyay:
What was the strength of the ordinary 
police which was already there in 
Delhi?
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Shri RaJaKopaUcharl: 1 must remove 
a  possible misapprehension. The Delhi 
police, that is to say, the policemen 
watching over the interests ot Delkii 
citizens is one thing. This Force is 
called the Delhi Special Police Force 
on account ot the statutory limitatioa.
I t is engaged in watching corruption 
over the whole of India, in respect of 
the Central Services.

Sbri Deahbandhu Gupta: Sir, my 
question is whether any Gazetted 
Officers have been recruited from 
Delhi.

Shri Rajagopalachari: From the
Delhi police?

Shri Deshbandhu Gupta: Yes.
Shri Rajagopalachari: No, Sir.
Shri Deshbandhu Gupta: Is it not a

fact that recently...
Mr. Speaker: 1 go to the next ques

tion.
G allantry  A w ards

•.1854. Dr. M. M. Das: Will the 
Minister of Defence be pleased to
state:

(a) the varieties of gallantry awards, 
which have been awarded to our Arm
ed Forces since August 1947 (giving
fieparatG numbers of recipients of each
.award); and

(b) the money value, lump sum or 
recurring, attached to each variety 
of award?

The Deputy Minister of Defence 
(Major>General Himatsinhji): (a) The
gallantry awards conferred on our 
Armed Forces, gince the 15th August,
1947 are the Param Vir Chakra, the 
Maha Vir Chakra and the Vir Chakra. 
The number of the recipients of each 
of these awards is as follows:

Param Vir Chakra. 4
Maha Vir Chakra. 44
Vir Chakra. 272

(b) The monetary allowances attach
ed to the three gallantry awards are 
as follows:

1. (1) Param Vir Chakra Rs. 40 per 
month.

(ii) Each bar to Param Vir Chakra 
Rs. 20 per month.

2. (i) Maha Vir Chakra Rs. 30 per 
month.

(ii) Each bar to Maha Vir Chakra 
Rs. 10 per month.

3. (i) Vir Chakra Rs. 20 per month.
(ii) Each bar to Vir Chakra Rs. 8 

per month.
These allowances are admissible only

to personnel holding ranks lower than

2nd Lieut, in the Army, Sub-Lieut In  
the Navy and Pilot Omcer in t ^  Air 
Force.

Dr. M, K  Das: May I know how  
many of these awards were posthumous 
awards?

Major-General Hlmatdoh|i; In ttm
Army 2 Param Vir Chakra were pos
thumous awards, and 18 Maha Vir 
Chakra. Also in the Army 50 Vir 
Chakra, and in the Air Force 2 Vir 
Chakra were posthumously awarded.

Dr. M. M. Das: May 1 know whether 
the allowances as mentioned by the  
hon. Minister are given to the re
cipients for the whole of the rest of  
their lives or only so long as they 
remain in active service?

Major-General Himatsinhji: 1 do
not personally give any allowance, bu t 
it is the Government of India th a t 
gives the allowances. These allowance# 
are for the rest of their lives.

Dr. M. M. Das: May 1 know whethei 
any gallantry award has been given 
to any member of the Indian Air 
Force?

Major-General Himatsinhji: Yes. So 
far 3 Maha Vir Chakra and 30 Vir 
Chakra have been given. ,

Dr. M. M. Das: May I know whether 
any awards in terms of money or land 
are now g i^ n  by the Provincial Gov
ernments as was the practice during 
the British period?

Major-General Himatsinhji: In the
last regime, some Provinces gave land, 
awards to those who got the Victoria 
Cross or other high decorations. But 
at present we have no record of any 
Province doing so. We hope the Pro
vincial Governments will consider this 
question favourably.

Dr. M. M. Das: May I know whether 
any enquiry has been made by the 
Defence Department whether the Pro
vinces are willing to continue this kind 
of grant? ♦

Major-General Himatsinhji: These
awards were recently instituted. How^ 
ever, we will take up this subject soon.
F a r m s  ru n  by B efence  D epa r tm en t

*3855. Dr. M. M. Das: Will the Mini*, 
ter of Defence be pleased to state:

(a) the total number of farms run 
by the Defence Department for supply 
of dairy products to the Armed Forces; 
and

(b) the average monthly quantity of 
dairy product?

The Deputy Minister of D etawt 
(Major-General Himatsinhji): (a)

(b) About 33,87,000 lbs.
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Dr. m  M. Das: May I know what is
4he monthly recurring expenditure on 
these military daisy farms and what 
la the amount realised by the sale oX 
their products?

Major-General Hlmatsinhji: 1 have 
not got the figures of monthly expendi- 
turie. But the profits so far realised 
a re—in 1948-49 Rs. 29,49,649; in 1949
50 Rs. 15,75,624; and from April, 1950 
to the 31st January, 1951 the proUts 
come to Rs. 14,37,142.

Dr. M. M. Das: I wanted to know 
whether these military farms are run
ning at a loss or making profits or are 
aelf-suiTlcient.

Mr. Speaker: He has actually given 
the figures of profit.

Dr. M. M. Das: What are the differ
en t products produced in these farms 
and are they sold to the civilians also?

Major-General Hlmatsinhji: Mostly 
they are butter, butter-products, cream. 
They are not sold to civilians except 
to  Civilian Officers paid from Defence 
Services Estimates.

Dr. M. M. Das: From the figures of 
profit given by the hon. Minister, I 
find that the profit has been decreas
ing in recent years. What are the 
reasons for this declinc in the profits?

Major-General Hlmatsinhji: The
main reasons for this Recline are— 
Increase in overhead chafges, increase 
In pay and allowances, increase in the 
cost of grain and fodder, new health 
schemes for the workers and the ex- 
Iienditure incurred on the maintenance 
of the calves.

Pandit Munishwar Datt Upadhyay:
A re these farms run for the sake of
the quality of the products?

Maiur-General Himatsinhji: They are 
run for the bentfit of the troops. As 
we find that the civilians themselves 
cannot get enough milk from their 
own supplies, we have found that the 
best method is to look after ourselves, 
by running our own farms.

^  t  aift rRT
t  I ’T t t f  5>PfT

i f  afr artr
'ft' TO?T s/Vt 5’WT

TOfr amft t  afiT W9-

[Setb Govind D ai: Is it a fact that
SO far as these military dairy farma 
are concerned the calves are immedia
tely sold to the public at the rate of 
one rupee per calf and are not kept 
in the dairy farms at all?]

Major-General Hlmatsinhji: Sir, I  
may answer this in English. We have 
a Young and Dry Stock fa rm  near 
Manjri where these Young and Dry 
stocks are sent. As soon as they be
come wet, they are transferred to the 
various dairy farms. The maintenance 
ol this Young and Dry Farm is, there
fore, very essential.

Mr. Speaker: Is he in a position to 
answer the question about calves?

Major-General Himatsinhji: Sir, they 
are not sold as stated. Unless they are 
useless, these calves as soon as they 
are grown up and become milch cows, 
are transferred to the various military 
farms.

I *  WW!

ftr n

^  ift itfT i t  »nft

I ?
[Shri Bhatt: Will the hon. Minister 

be pleased to state whether the prices 
of milk, butter and other dairy pro
ducts have been increased in the same 
proportion in which the expenditure 
has increased?]

Major-General Himatsinhji: 1 will 
give the prices of milk which we sell 
to the families of troops and civilians 
serving with the troops. Stations are 
divided up into various groups:

Milk per lb. Butter per lb.

Qroup . I i ta t io u B  
io  t h e  p la in s  0*5*6 Rs s

„ 11 Hill B ta t io n s  0-0-0 ft 3m E x p e n B iv e  
a t a t io n a  0-7-0 3/4

„ IV V e ry  E x p e a -  
flive s t a t i o n s  l ik e  
Bombay 0-8>0 3/4

I believe this is not an excessive 
rate.

R e t i r e m e n t  op  I. C. S. O p f ic e r s

*3857. Dr. Deshmnkh: (a) Will the 
Minister of Home Affairs be pleased to 
state the number of I.C.S. Officers in 
the service of the Central Government 
who retired during each of the years 
1948, 1949 and 1950?
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* (b) Were there any such officers in
each ol the above years who were 
allowed to continue although they had 
reached the age of retirement?

(c) What is the number of I.C,S. 
Officers who would retire in 1951?

The Minister of Home Aflain  
(Shri Rajagopalachari): (a) Presum
ably the hon. Member refers to I.C.S. 
Officers whose last posts before pro  
ceeding on leave preparatory to re
tirement were under the Central 
Government. On this basis the num
bers are:

1948
1949
1950

(b) Yes; two officers, who under 
the rules in force should have retired 
lifter 35 years’ service in the Indian 
Civil Service were continued in service 
in the public interest.

(c) It is not possible to say how 
many officers would ask for and be 
accorded permission to retire during
1951. Under the Rules for compulsory 
retirement, however, only the two offi
cers referred to in (b) above are due to 
retire this year.

Dr. Deshmukh: With reference to 
the answer to part (b), what is the 
term of service during which these 
people are expected to serve? Is there 
any time limit or is extension being 
given from year to year?

Shri Rajagopalachari: In respect of 
the two officers referred to who have 
been continued, the term of one is 
not fixed and it depends on what is 
to be done with regard to the work 
on which he is engaged and thi^ m atter 
is under consideration. As regards the 
other be will continue till 28rd 
November, 1951.

Dr. Deshmukh: What are the
Ministries in which these two officers 
are engaged?

Shri Rajagopalacharl: Now we are
driving to the persons concerned, 
slowly but surely.

Dr. Deshmukh: I have no such inten
tion, Sir.

Mr. Speaker: Next question.

B ackw ard  H indu  C o m m u po ties  
(S ch o la rsh ips)

*3858. Dr. M. V. Gangadhara Siva: 
Will the Minister of Education be 
pleased to state what steps Govern
ment propose to take to assist the 
backward Hindu communities other 
than Scheduled Castes in the matter of 
education?

: <>13? U I^  uJT

^  t J t

^

i f

- ‘k N  i  (j4

[The Minister of Education (Maubuui 
Azad): The Hindu educationally bacfc* 
ward classes are awarded scholarshiiia 
for post-matriculation studies under 
the Government of India Scheme of 
scholarships to Scheduled Castet» 
Scheduled Tribes and Other Backward 
Classes. This Scheme is sanctioned 
till 1954-55 for the present but it may 
continue thereafter, if co nsiders 
necessary.]

Dr. M. V. txangadhara Siva: Is there
any proposal to give stipends to back
ward community students studying In 
various boarding houses on the baait 
of the Scheduled Classes?

^  ^  H wsJU.

c#)'— ^

t r f  r

[Manlana Asad: It depends upon 
the condition of the students. All these 
things are being looked into when the 
scholarships are granted. If there ere 
any such students who live in the 
boarding houses, then this fact would 
also have been taken into comidere- 
tion.]

Dr. M. V. Gangadhara Siva: How
many students have been sent abiond
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on Government scolarship, how many 
returned, bow many are emplo3̂  and 
how many are not employed?

Mr. Speaker: He is combining so 
m any questions.

-  ^  I
[Maulana Asutd: These scholacships 

are not given for sending students 
abroad.]

Dr, Deshmukh: Since the question 
which my friend Mr. Siva asked has 
not been answered, may I beg of you 
to allow me to repeat it? The question 
was are similar concessions, which are 
given to the Scheduled Caste students 
in the hostels, proposed to be given to 
students belonging to other backward 
Hindu communities? _______

iS Wi

-  A  X
[Manlana Asad: This matter has 

not yet come up before the Govern
ment but they may consider i t ]

Mr. Speaker: Next question.

irt*rt: ( v )  WT 

^  *Nt JI? ftt

if  ^  «rr% if ta n r  q^ tfir^irf^K

^  f  W fUT i  I
(w ) WI TOIT tTTRfrr

Hfffgram  %

t ?
(>r) irft 5ft ’5^ % «wi

Vf?TST?RTT ^  
fW? IRT WT

^  ^  t  ?
Harijan OrriCERs

1*3859. Shri Jangde: (a) Will the 
Minister of Home Affairs be pleased to 
state the total number of Harijans who 
are working as class I, II, III and IV 
officers under the Government of India?

number in accordaim  
with the percenUge that has been 
served for them in the Indian Constitu
tion?

(c) If not, what are the reasons?
(d) What steps have been taken bT

Government to bring this percentaflB 
up to this level?] ^

The Minister of Home Affalfs 
(Shri Rajagopalachari): (a) The
formation is being collected and will 
be placed on the Table of the Housa, 
when ready.

(b) to (d). The Constitution of 
India, Article 16(4), permits reservm* 
tion of appointments in favour of a  
backward class of citizens. Article 335 
enjoins that the claims of the member* 
of the Scheduled Castes and Scheduled 
Tribes shall be taken into consider*-* 
tion consistently with the maintenaneei 
of efficiency of administration in tha> 
making of appointments to services 
and posts. Orders have been issued- 
reserving for the Scheduled Castes and 
Scheduled Tribes a certain perceoi- 
age of the vacancies to^be filled by 
direct recruitment. Reservations do 
not apply to vacancies which are filled, 
by promotion. A vacancy which has 
been reserved for a candidate of the 
Scheduled Castes or Scheduled Tribes 
and for which no suitable candidate 
from these categories is available 
continues to be reserved for one m ore 
year. After that period if no suitable 
candidate is available, the vacancy is 
dereserved and filled in the normal 
manner. The number of members of 
the Scheduled Castes actually working 
in any grade or service is, thereforsL 
not yet relatable to the percentage oi 
reservations provided for them in th e  
matter of vacancies to be filled by  
recruitm ent

Shri Jangde: Is it not a fact that II 
has been seen in the interviews wltfc 
regard to competitive examinations— 
the required number of vacancies re 
served for Scheduled Castes— t̂fae 
candidates are not selected and there
fore the posts are not filled with 
Scheduled Caste candidates on some 
reason or another, in spite of the fact 
that a large number of such candidates 
appear for such examinations? Is it a  
fact that because of this it is no4 
possible to fill the percentage requiredT 
If so, what steps do Government pro
pose to take to fill up the required 
percentage?

Shri Rajagopalachari: In a general 
way I can say that if the Public 
Service Commission or other authorl* 
ties do not find suitable candidates for 
the reserved places they have to kea^ 
them vacant for one year, as I have 
said, and then dereserve them the
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II the bon. Member means that 
for Inappropriate reasons the candi* 
dates are not accepted, I must deny 
the charge. As for the steps taken to 
'^ t  men qualified the hon. Minister of 
iSducation should be asked.

flhrl Kesaya Rao: May I know 
whether the various Ministries report 
periodically to the Home Ministry as 
regards the observance of this ratio?

A rl Rajagopalachari: Yes, Sir. The 
Home Ministry has instructed the 
sending of returns every year regard
ing  the matter referred to by the 
hon. Member. There is a regular 
arrangement for such returns.

Shri Kesava Rao: May I know
iphether it has come to the notice of 
the Home Ministry that candidates 
b^onging to the Scheduled Castes and 
Scheduled Tribes who had sat for the 
written examination and had qualified 
themselves for I.A.S. and I.P.S., have 
been refused in the oral examination?

Bbrl Rajagopalachari: It is not for
me to answer by way of criticism of 
those who have been appointed to 
Interview candidates. But I must 
assure the hon. Member that every 
thing has been done to take up who
ever has come up to the very minimum 
atandard that is prescribed from time 
to  time in regard to qualifications. As 
a m atter of fact, as I answered a 
similar question on another day, a 
joung gentleman of the scheduled 
e^ste who was 48th in the list has been 
accepted for the I.A.S.

Shri Jangde: Is it not a fact that 
there are certain Scheduled Caste 
candidates who have passed the I.A.S. 
or I.P.S. examination or have succeeded 
In the written examination or the 
viva voce, who have been rejected or 
whose candidature has been cancelled 
on mere technical grounds?

Shri EaJaKopalacharl: No. Sir, It Is 
not a correct charge. If the hon. Mem
ber or others who have asked q u ^  
tlons in a similar strain mean ^ a t  
personal interviews should be abousnea 
it is a relevant matter, but I ao n t 
think that we can dispense with per- 
aonal interviews in selectmg candi
dates.

C anteen  B oard

•3860. Shri Sidhva: (a) Will the
Minister of Defence be p lea^d  to refer 
to the answer given to my Statred 
Question No. 2700 asked on ^ e  2nd 
April, 1951 regarding the Canteen 
Board and state what is the amount to 
be paid to General Revenue on turn
over profit of Rs. 48 lacs?

(b) Do these Rs. 48 lacs represent 
stocks taken over from Iftie British in 
1948?

(c) Out of the profit of Rs. 9*5 lacs 
in 1949-50, how much goes to the  
General revenue?

(d) What is the total debt due to 
the Government of India up to date?

(e) How is that to be repaid and 
until it is repaid what rate of interest 
is paid?

(f) What is the reserve fixed at 
present?

(g) Is the Service Welfare Fund to 
be created or is it in existence?

(h) Which class of service-men wil> 
have tihe benefit of the same?

The Deputy Minister of Defence 
(Major-C^eral Himatslnhji): (a) No 
portion of the initial capital of Rs. 4S 
lakhs with which the new Canteen 
Stores Department started on the  
liquidation of the pre-partition Canteen 
Stores Department is repayable to the  
General Revenues, as this capital wa» 
provided out of the terminal profit* 
of the old Canteen Stores Departm ent 
and not out of the General Revenues.

(b) The sum of Rs. 48 lakhs does 
not represent the value of the stocka 
taken over by the new Canteen Stores 
Department from the old Canteen 
Stores Department. Altogether, assets 
to the value of nearly Rs. 82 lakhs 
were taken over. These were paid for 
out of the initial capital of Rs. 4^ 
lakhs, and subsequent loans by Gov
ernment which have all been repaid 
along with interest at 3 per cent, per 
annum.

(c) No portion of the profit earned 
by the Canteen Stores Department goes 
to the General Revenues. The Canteen 
Stores Department is run on a com
mercial basis and its accounts are 
kept separately from General Revenues.

(d) and (e). Nil at present, as the 
amounts advanced were fully repaid 
by the 31st July, 1950 together with 
interest thereon at 3 per cent, per 
annum.

(f) There is no fixed limit. A General 
Reserve Fund has been created with 
Rs. 10 lakhs allocated out of the profits 
earned by the Canteen Stores Depart
ment during the years 1948-49 and 
1949-50.

(g) Yes, a Service Welfare Fund it 
already in existence.

(h) The amount contributed by the 
Canteen Stores Department to the 
Service Welfare Fund will go m osto  
to the benefit of the men of all the 
three Services.
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Shri Sidhva: The hon. Minister 
stated that the Canteen Stores Depart^ 
m ent is nm  on a commercial basis. 
la it the object of the Government to 
make Droflts or to supply articles to 
the troops at the lowest prices?

Major-General Himatsinhji: The
objects are both: firstly, it is for the 
benefit of the Forces, as the articles 
are sold at lower rates than that of the 
market, and, secondly, any promts from 
the Stores Department go to the Wel
fare Fund of the troops for the benefit 
of the troops.

Shut Sidhva: When was this Wel
fare Fund started?

Major-lveiieral Himatsliiliji: I have 
not got the actual date but it has been 
going on for some years.

Shrl Sidhva: What kind of amenities 
are provided to the troops from this 
Welfare Fund and how much money 
has been spent so far on such ameni
ties?

Major-General Hlmatslnliji: The
amenities are of all types which are 
in  the interests of and beneficial to the 
troops. They have recreation rooms, 
welfare rooms provided with musical 
instruments etc. Also, money is some
times paid to their families who need 
it on account of distress. I have not 
got the full details with me.

Shri Sidhva: May 1 know how much 
has actually been paid to the needy 
families?

Mr. Speaker: I think he is going 
into unnecessary details.

Shri Sidhva: It is not unnecessary, 
6ir.

Mr. Speaker: Let not the time of the 
House be taken.......

Shri Sidhva: That was one of my 
points, whether any amount has been 
fiaid to the needy families.

Major-General Himatsinhji: All
these points are carefully considered.

P e n sio n s

•3861. Shrl Sidhva: Will the Minis
ter of Finance be pleased to state the 
number of persons who are residing 
outside India and whose pensions are 
to be taxed from 1st March, 1951 and 
the total amount of tax realised from 
them as income-tax?

The Minister of State for Finance 
(Shri Tyagi): Information regarding 
i^e number of persons residing abroad 
whose pensions are to be taxed from 
the 1st March, 1951 is not available. 
The amount of tax expected to be

realised from them is estimated to b* 
Rr. 70 to 80 lakhs per annum.

Shd Sidhva: May I know the reason* 
why information is not available?

Shri Tyagi: Information is not avail
able because these pensioners w ere 
not taxed up till now and therefore^ 
we did not feel any need for keeping, 
the numbers of pensioners on our 
records.

Q abaristans

•3862. Shrl Oeshbandhu Gupta: WiU
the Minister of Health be pleased to 
state:

(a) the area of land occupied by. 
Qabaristans situated within the limits^ 
of the Old and New Delhi Municipal 
Committees and the Notified Area 
Committee, Civil Lines, Delhi and̂  ̂
which are not in use; and

(b) whether it is a fact that In- 
Karachi, the Pakistan Government has 
converted some of the old Qabaristant. 
into displaced persons’ colonies?

The Minister of Communlcatldns*' 
(Shri Kldwai): (a) 115 34 acres.

(b) So far as the Government of. 
India are aware, no Qabaristans in 
Karachi have been converted by the 
Pakisl^an Government into displaced 
persons" colonies except a cremation 
ground.

Shri Deshbandhu Gupta: May I
know whether any inquiries have been 
made by the Government of India from 
the Pakistan Government or is the 
answer based on their information or 
lack of information?

Mr. Speaker: Order, order. He need 
not allege that there is lack of infor-  ̂
mation on their part.

Shrl Deshbandhu Gupta; May 1 ask
whether it is based on guess-work or 
whether Government have made any 
definite inquiries on receipt of this 
question?

Shri Kidwai: It is based on infor
mation we have received.

Shrl Deshbandhu Gupta: May I in
quire whether Government is prepared 
to make further inquiries in the 
matter?

Shri Kidwai: If Government thinks 
it necessary it will make further 
inquiries.

Shri Deshbandhu Gupta: Is it realis
ed that this 115 acres of land is mostly 
in the heart of the town, and may I 
ask whether Government have any 
idea of approaching the muflAs to find 
out whether it is permissible to con* 
vert it and put it into some other usef
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Mr. Speaker: Order, order. He is 
.making a suggestion for action.

Shrl Deshbandhu Gupta: But that is 
^what is done in Pakistan, Sir.

Shrl Kidwai: Therefore, you think...
Mr. Speaker: Order, order. We will 

«o to the next question.

?T«TT sTTifgr

: ( ^ )  WTTW

"■<Wt ^  ft>
’fJTT JI? i| Pf> T9fT »T^WlT «f 

•fWtJT ^  iT«JTJr^ %5Tf?r

% ffTtff, 5T«Tr
3TSTM ^  m  3 n r^  3R^ 

h' t t  «ri?

(?r) Jift JT55T % ( t ) IUPT tt 
w c  ^ v r n v w  |  ?ft «m ?R?inT

#  ^  fP r  *ftWT 5m  
■̂ *1% wifW li ^  y r :  srenr

<PT ftJTT t  ?
(n )  WT ¥0)!TT ^  ^

^  ^  3T«rf«r % fisn? Pi! 

JTl ^ fin rt ITOfTT % pR T T  »f «ft, 
^  PffTTOT, a m r ^ ^ J W f r r

i|ft ^  3p5T ^  n f t r  ^  i l  

( ^ )  ’I P t  1? Ir  ^  

w  ^  ?
-Ac q u isitio n  of V ill a g es , P laygrounds 

AND R esid en tia l  A reas in  M adhya 
P radesh

[*3863. Shri Jangde: (a) Will the 
Minister of Defence be pleased to state 
whether it is a fact that the Ministry 
of Defence acquired or took under its 
possession, a number of villages, play
grounds and residential areas in 
Madhya Pradesh for war purposes 
during the Second World War?

(b) If the answer to part (a) above 
be in the affirmative, have Government 
restored those cultivable and residen
tial lands to their original owners?

(c) Have Government paid any rent,
• com ^nsation or the like to these land
lords for ttie period for which their

lands were under Government occu
pation?

(d) How much land out of these |0 
still under Government occupa^nT ]

The Deputy Minister of Defeaee 
(Major-General Himatslnliji): (a) It
is a fact that certain lands were 
occupied in Madhya Pradesh during 
the Second World War.

(b) So far, an area of 1,90,866 acrea 
of Hired/Requisitioned land has beeo 
restored to the original owners.

(c) Yes.
(d) 11,540 acres of Hired/Requlsl* 

tioned lands are still held on chargd 
of Defence Ministry.

^  «rt*Tf: WT vnntiT  TOT

^  ^  t ?
[Shri Jangde: Will the hon. Minl*> 

ter of Defence be pleased to state t t a  
basis on which their lands have beeo 
compensated?]

Major-General Himatsinhji: The rate
of compensation varies from place to 
place and depends upon the nature, 
class, productivity and location of the 
land. The average rate of compeoie* 
tion comes to Rs. 5 to 6 per acre.

WT«TR5ftiT 
JTJ *nft pRpft

^  finiT 53TT t  ’
[Shri jM sde: Will the hon. Mlnl*> 

ter of Defence be pleased to state the 
acreage of land that is still under tlie 
Government occupation?]

Mr. Speaker: He said that 11,006 
odd acres are still held on Defence 
charge.

i f t  : f ’TT iTW!fl*r T5TT

^  «iftr

V
[Shri Jaacde: Will the Minister o l

Defence be pleased to state the aree 
of the lands for which compensatlan 
by way of rent has not yet been paid 
to their owners?]

Major-General Himatsinhji: T te
compensation claimed in respect fH
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all the lands have been settled cxcept 
In eight cases. I have the names and 
amounts of these here; if the hoo. 
Member desires 1 will read it.

Mr. Speaker: His point is to bow 
many has compensation not still been 
p a id

Major-General Himatsinhji: In eight
cases compensation has not been finally 
settled. I have with me the amounts 
«nd names of these cases.

: w r  ^  ^  ]

Pf w  t  ^

^  spt 3TT̂  spst ^  ’fft
^  *PT ^

JPTT ?

[Shri Jangde: Will the hon. Minis
te r  be pleased to state whether it is 
not a fact that many of tire lands and 
farms which were taken by the Gov
ernment from the villagers during the 
war, were not used at all by the 
Oovernmeht?]

Mr. Speaker: Order, order. The hon. 
Member is asking for opinion.

Shri Kamath: Were any representa
tions received from any of these owners 
that the rent or compensation paid to 
them was inadequate?

Major-Geseral Himatsinhji: No such 
representation has been received as 
far as compensation due is concerned 
because most of the Rs. 32 lakhs odd 
am ount of compensation has been 
paid. Only a little portion of this is 
outstanding—about Rs. 3 lakhs—and 
that is under negotiation.

Shri Kamath: What about rent? 
Have no complaints been received?

Major-General Himatsinhji: No, 
l>ecause they have already accepted the 
compensation agreed upon.

L ic e n s in g  or Biri M a n u p a c tx tre r s
•3864. Shri M. Naik: Will the Minis

te r  of Finance be pleased to state:
(a) whether it is a fact that 

^lirections have been issued for com
pulsory licensing of biri manufacturers; 
and

(b) what are the rates prescribed 
tor different categories of licences?

The MiaMer of State fldr Finaaee 
(Shri Tyagl): (a) and (b). Yes.
Licensing was necessair so long as the 
manufacture duty on biris was incor
porated in the Finance BilL As the 

> ^ c i s e  duty on biris has since been

withdrawn, in enacting the B ill ,____
facturers ot*biri8 are no longer required 
to take out a manufacturing I r a M  
in Form L.-4. ‘

: (v )  x m
n i t  JT? iRRTpf ^
WT ^  WW f  P f fTFTT fW W

^  fftr-iftnT ^  sftWW

#  v t f  sTT^JTm ^  «iT;

(w ) v m  ^
VK ^  # w r
WT t ?

{*t)

( ^ )  ^  ^  3 T ^  i  ?

( y )  ^  WT?r WPf ^
5 ^  Pf> fTTJpTT ^  5fHfr iffvnprrtt 
s m  ^  ̂  W  ^  i f  ^
w r  ^  R m r

^  srfiivrT VT#
VT

^FR»r t  ?

A u c t io n  and  S a le  o r  C u l t u b a b l s  
L and.

[*3865. Shrimati Dixit: (a) Will the 
Minister of Defence be pleased to stata 
whether it is a fact that the Secretarr 
Saugor Ghawani Kisan Sabha, Saufor, 
sent a memorial on the 9th April, 195U 
in regard to the system relating to lha 
auction and sale of culturable land?

(b) What is the number of Pottedcrt 
(lessees) in Saugor who cultivate land 
on lease?

(c) What is the number of extra 
wells sunk by the Pattedan  and what 
is the acreage reclaimed by them?

(d) What i9 the period of the leaaat
(e) Since it is the policy of the (3«fr» 

emment to put an end to the instltii- 
tion of Malguzari, do they propose con
ferring rights of landownenhip am



3953 Oral An$wer$ 0 MAY 1951 Oral Answers 895«

these Pattedars and if not, what are 
the reasons?] ^

The Deputy Alinister of Defence 
(Major-General Ulmatalnhji): (a) Yes.

(b) 163.
(c) Nil.
(d) 70 leases were granted by pri

vate treaty for a period of 15 years 
and 93 leases were granted by auction 
for a period ranging from 1 to 4 years 
under the C.L.A. Rules, 1937.

(e) No. As all lands in Cantonments 
belong to Government and are primarily 
required for the benefit of trooos, 
Government are unable to alienate 
these lands in favour of these pattedars, 

^  ?

[Shrimatl Dixit: Since when hnvo 
these lands ceased to be of any use to 
the  miUtaiTTI

t   ̂ ^  ^  Pf

T r  ^  I ^  ^  arrW

eft ^
TO infhr < w f R̂TT

[Afajor-General Himatsinhji: A
major portion of the land is such as 
is meant for military purposes. You 
well know a portion of our army is 
in Kashmir and other places. When 
these soldiers will return they will be 
settled on these very lands. This is 
why these lands have been kept 
vacant.]

T̂RrTT

VV 'VfhT VT

t  «RTT ^
TO «Pt ^  ?

rShrimaU Dixit: I would like to know 
whether the Government would give 
these lands on lease so long as the 
arm y personnel do not return?]

: a m W

•IT  ^  t  ^

^  »r#t jff t  ^  
arRft t  aftr ^  ^  sErrw ^

?n> % 7CT TC

^  I ^  5*  ̂ Hhft ^

^  ^  «imr

flfWft I

[Major-General Hlmatoinhjl: Thfr
hon. Member knows that the lanjds 
which are lying vacant are being used 
for cultivation purposes, and they are 
given on lease for a period which 
varies from one year to four years. 
When we will be in need of those, lands 
they will be taken back from theso 
people. Notices will be served upon 
them before the possession ol tire land 
is taken.]

% f  TO ^
PtTT TOT VT
firn  ^  ^  fwT i

[Shrimatl Dixit: Do the Government 
contemplate to give any compeusatiou 
to the Pattedars who have been given 
these lands on lease for a period 
ranging from one year to four years; 
and to grant lewises only to those 
persons who have deposited the land- 
revenue?]

^*5p : ^  qT55>T t  3fr orif̂ sT

TSCT 55TRft t  ' ^
ftarrcfl t  ariTt«T

^  ^  STRfl t  I TT
an ^  Wt

[Major-General Himatsinhjl: The
hon. Member know s that these landb 
are given on lease  for a period wbich 
ranges from one 'year to four years. 
When the lease time expires and it be
comes necessary to take back those 
lands for military purposes they are 
taken over. If some one has constructed 
houses or sunk wells on such lan(w 
compensation will definitely be paid 
to him.]
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^8866. Shri P. Basl Reddk (a) WiU
'ihe Minister of Law be p lea^d  to state 
whether it is a fact that the Madras 

. Legislative Council has by a resolution 
jrequested Government to hold the 
general elections in that State not ear
lier than February, 1952?

(b) If so, what action has Govern- 
rnient taken in the matter?

The Minister of Law (Or. Ambed-
A ar): (a) Yes.

(b) Government do not consider 
^that the reasons urged in the Madras 
X.egislative Council in passing the 
:resolution are sufficiently weighty to 
•warrant the postponement of ihe elec- 
• t̂ions in that State to February, 1952.

Shri P. Basi Reddi: Have any other 
.State Governments made similar 
requests; if so, what are those Govern- 

^ments?
Dr. Ambedkar: None.
Shri Kesava Rao: May I know 

whetlicr Government is aware that 
-.’November and December are rainv 
jTionths in Madras and it is not possi- 
^ \c  to liald elections at that time?

Mr. Speaker: They are supposed ro 
5be aware of it.

^  sricT T̂f ?

w r % ^rrr 
^  srwn ?

[Seth Govlnd Das: Will tbe bon. 
Minister be pleased to assure us that
‘4he general elections will be held all 
/over the country before 31st December. 
1951?]

Dr. Ambedkar: That is the intention 
-of the Government.

Shri J . N. Hazarika: In order to give
opportunities to the cultivators to 
■participate fully in the first National 
General Election, will Government r.ot 
callow the elections to take place after 
ihe paddy harvesting season which is 
in Jan'.iary and February in certain 

•States Including Assam?

Dr. Ambedkar: Government has
flxed a period of two months. Within 
that period any State is free to choose 
any period it likes.

Shri Brajeshwar Prasad: Has the
4ittention of Government been drawn 
'to the news published in the morning 
^papers that elections would be held 
in February next?

Dr* Ambedkar: 1 have read it, but 1 
am not responsible for that naws*

Shri P. Baai Reddi: Have an^ o th ir  
State Governments made 
requests; if so, what are they?

Dr. Ambedkar: I have ilriim lj 
answered that. My answer was *No^

Shri Venkataraman: Has the Myaoc^
Government made a similar recom* 
mendation like Madras that the e!ao- 
tions may be held in February or 
March?

Dr. Ambedkar: No such informatlcii
has come to my notice.

Shri Dwivedi: In view of the fact
that the delimitation of constituencies 
in certain States is still under the 
consideration of this House, may 1 
know whether elections in those Statea 
will be held by the time they are held 
in other States?

Dr. Ambedkar: They will be settled
in sufficient time to enable the elec
tions to take place in the period 
prescribed.

: ( 'r ) w r f t w n  

*T5fr 3nfe«ri?r> 'snfcnff % ^  f5TsnfWf

JKR *ftcT!Tr

% snrwT % T̂«TT % 3TW era 
'TT w fjfren

ir r^  i  I
(?r) firernrf ^

|  ?r«ir

ArioR iG iN A L T r ib e s  ( S c h o l a r s h ip s )

[^3869. Shri Oraon: (a) Will the 
Minister of Edttcation be pleased to
state the number of students of abori
ginal tribes who have gone abroad for 
studies on Government scholarships 
since the inception of the scheme of 
granting such scholarships?

(b) What amount of monthly scholar
ship is given to each such student and 
what is the total monthly expenditure 
incurred on this account by Govern
ment?]

-



.  - b v
' [Tk« Minister of Edacation (ManUna 

A nd): (a) None.
' (b) In view of (a) above, this does
not arise.]

^iro IW  :

^  trrvTC % ^  ^  «n<

V
[Shri S. N. Da»: Have the 

ment re c e iv e d  any appUcations in thia 
connection?]

iS J  ‘ ‘̂ '3̂

*S A  ^  Jw>^' ■

U« 3>»< ^  i
i  4j*.| -  ^  Vê

g r*  X J  •) ))̂  L>** c5^*^ i J ^ ‘>

^  -  A

*j u c .  V  y- j i

-  ^
[Maulana Azad: As far as 1 am

aware, the Government have received 
no such applications. The hon. Member 
knows that a Board has been set up 
to r  ganting these scholarships These 
applications are placed before this 
Board and after due consideration the 
said Board takes decisions. I cannot 
categorically say at this time whether 
any such applications were received 
or not.]

TTR : «I’TT
t  pp ^

«f%  'T?# f  1

U ^ i i  Jnanl Ram: Are the Govern- 
irlB t in a position to give the numbor 
of the aboriginal students who cie 
studying in the foreign countries?]

K jj*»l

- t>r
[Maalana Azad: I have just answer

ed this question.]
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[Kaka Bhagwant Roy: Sir, may I  
know the number of students who i>rer 
studying abroad and the amount the; 
Government is spending over them?}

[Maulana Asad: I require notice for  
that.]

VWT V»np^T m  : WI 'SfiTR 
«TT?r ^  ftw(JT!r an f t  fir 

fo r r  «TRTT t  ^  STT^n t̂ f. I

[Kaka Bhagwant Roy: Sir. have th e  
Government received any complaints 
to the effect that the stipends fJO» 
granted are insufficient?]

[Maulana Azad: No.]

n o  ^  srafT ir air#

i!T t
^  ^ 1

t«T «TT I
[Dr. Deshmukh: May I know 

whether the reason of not receiving: 
any such applications was that the 
Government had allocated no money* 
for this purpose when the applioationsr; 
were invited?]

w a .  n  - i U  iS ^

J S  J  Xi J i  J

f^y

'^ • ‘5 lT^ ^

— ■’ ^
ts- o J j  jj- l  U*

c5*-> J  <y">
*,! ^  ^  ^  ^

-
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-  kS-Jj ^  ^  i ) *

[Maulana Asad: The bon. Member 
Imows that in the year 1948-49 when 
a new scholarship scheme was framed 
and the amount of scholarships was 
ridsed from three lakhs of rupees to 
ten lakhs, these communities too were 
included in the scholarship lists. 
Applications are being invited frcm 
ttat time onwards and efforts are 
being made to this effect. But it is 
apparent that these people are very 
backward in education and more time 
Is required for their waking up.]

Dr. Deshmiikh: Is it a fact or not 
that foreign scholarships which were 
given some time back to schedulod 
tiibea and scheduled castes have now 
been stopped?

fi. ; <il)f USy*

l/

^  ^  

kŜ aaJL* £

^  L  J  ^

4 ^  J^r* ^

J  Ji ^

^  Jlr-
^  U»V (*»

^  ^  ^  ^  ^

9*>

^  u>  ̂ U»*

W  y»>U 1  ̂

^  .to. j_f( -

-  A  , _ y i « 4 r * ^

[Maulana Azad: The general scheme 
<tf the overseas scholarships was 
wound up and after that a new scheme 
was launched. The scholarships that 
ar^ granted under the Schedule

Castes Scholarship Scheme are not fo r  
the overseas studies. These scholar^ 
S h ip p  are panted to them only to 
continue their studies in the country. 
The question of sending these people* 
about whom information has heea. 
sought in the question, abroad does, 
not arise at all. We can send «^road 
only those classes of people in whiclt.- 
education has well spread and which 
possess a large number of such students 
who can be sent abroad for higher 
education after making due selection. 
Education has not spread to such an.< 
extent in this community as yet.J

Educating Electors through Radio
*3870. Shri Kishorimohan Tripathlr

Will the Minister of Information antf  ̂
Broadcasting be pleased to state:

(a) whether it is a fact that Grov- 
emment propose to educate the elec
tors through radio about their duties.^ 
In respect of the coming elections; and^

(b) if so, from when the said pnK-
gramme will be broadcast?

The Minister of State for Informa^ 
tion and Broadcasting (Shri Diwakar);;.
(a) Broadcasts on the Con^ytution of' 
India, adult suffrage, preparation o f  
electoral rolls, procedure of election 
and similar aspeots of the coming 
elections have been arranged by all. 
the stations of All India Radio; it> 
addition a number of short talks in 
simple terms have also been inclucledi 
in the programmes in various Ir.diaiv 
languages.

(b> Broadcasts of this nature are- 
being put out since April, 1950.

Shri Kishorimohan Tripathi: Do>
Government propose to issue s'^me 
pamphlets in respect of the compli
cated election rules and other matters 
connected therewith in the different 
languages of India?

Shri Diwakar: So far as the Consti
tution is concerned, some pamphlets^ 
have already been published and as 
regards other pamphlets I think there 
is yet time to do it.

Shrimati Durgabai: May I know. 
Sir, apart from arranging talks cn 
such subjects, whether Government 
have taken any other steps through 
their Films Division to have some films 
on such subjects to educate the rural 
population?

Shri Diwakar: There is already a 
documentary film called “Rights and 
Responsibilities of Citizens” m which 
the importance of elections and taking 
part in them hav'e b<̂ pn shown. There 
wi!J ^̂ * after about two months an
other documentary film which wtll 
show the mechanism of elections and  ̂
voting.
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$hri Kamath: Have Government, 
‘iSir, taken any decision so far on the 
«iquestion of giving equal facilities to all 
p olitica l parties on the radio during 

:«the general elections?

Shrl Diwakar: There is yet time to 
sdConsider that matter.

^  f w  : ^  mr tfinrt 

'•% vitJspJT «PT t  ’Tfsnfijj'
=# ^  Ft  #  w? wfHT <T(fl
•it I 'Tfsrrr 'n p r  ^ ftr wrf 

v n v  •T̂ r̂ p̂ arw ? w r

<TTî  »rf i  ? arT-: arnr n f  f
■fft ^  ^  t ,  afk w r

^wuiflr Op

3|7 ^

’Tt̂ PTT ^  'Tft'RT

ftnrr ?

[Seth Govind Das: So far as the
radio progranimes are concerned the 
lion. Minister has said that this sort 
of work has been going on since the 
last one year. I would like to know 
vvlu-'thi:r any nlan hns been thought out
io make this programme more and 
muie elaborate as the elections come 
nearer. If so, what is its nature? Do 
the Government consider it necessary 
to implement this scheme at an early 
date in view of the fact that the elec
tions are approaching near.]

fiwwT ; ^  t  ^
srmwcTT t  ^

<sr;5Ti i  I

(Shrl Diwakar; This programme is 
Tnade more and more elaborate as the 
meed may be,]

■*rnc<m K t  t ?: t
fftK t  «fi sfff ^

I 7̂1 irt^r^  Iff  

S f r ^ ^  «Pr THT PffJTT <STlW I

[Shri Dwivedi: There are certain
■places too in India where there are 
no radios and the pamphlets also can- 
«ot serve d^y purpose there. Will the

propaganda work be carried out there 
through the mobile vans?]

Shrl Diwakar: State Govenuxkenti 
are already doing that work.

National Sample Survey

*387L Shri Kiflborimohan Tripattl:
(a) Will the Minister of Ftnaiice be 
pleased to state the period for whicdi 
the National Sample Survey establish
ment has been sanctioned?

(b) What is the field of Survey and 
how long will it take to complete it?

The Minister of Finance (Shri €X 0»
DeMiniuKH): (a) The* National Sample 
Survey project was sanctioned in May, 
1950, up to the end of February, 195k 
It has subsequently been extended ‘for 
a period of three months, and the 
question of further extension is under 
cansideration.

(b) The survey is conducted in a 
number of villages selected by the 
stratified random sampling method 
and spread over the whole of the 
Union of India, with the exception 
of tJammu and Kashmir. The first 
round of survey has been completed 
and the second round is now in pro
gress. The question of how long the 
.survey will continue has not yet been 
decided. Collection of statistical data 
is a continuous process and the longer 
the data are collected the more valu
able would the result of the suti/ey  
be.

K:.s>orimohan Tripathi: May I 
know, Sir, if Government contemplate 
at the end of the survey to make ♦Jje 
feature a permanent one? ^

Shri C. D. Deshmukh: It is very 
difficult to say unless we assess tne 
value of the results. I may add thiA 
the continuance of the National 
Sample Survey has been strongly 
urged by the three foreign experts on 
national income who recently visitdd 
India.

Shri Kishorimohan Tripathi: What
are the names of the States which 
have submitted their interim report?

Shrl C. D. Deshmukh: No separate
reports have been called for from the 
States. The work is carried out by 
the survey itself. I have not got the 
mformation in regard to the number 
of States covered. But it is my belief 
that the whole of the Union has been 
covered by the first survey.

Shrl Kishorimohan Tripathi: May I
know the maximum number of villages 
selected in each State and the minimum 
number?

Shri C. D. Deshmukh: I am sorry I
have not got that information here.
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D r. M. M. Das: W hat a re  th e  
d iffe ren t item s of d a ta  th a t  G overn
m en t in ten d  to  collect by  th ese  sam ple 
•urvejrs?

S h ri C. D. D eshm akh: T he d a ta
w ould  be re la tin g  to  food-grains p ro 
duction , n a tio n a l incom e, th e  ra n g e  o l 
w h ich  shou ld  be c lea r from  th e  rep o r t 
w h ich  I am  going to  p lace  on  th e  
T ab le  of th e  H ouse shortly , and  allied  
matters.

Red Cross Society

*3872. S hri S. C. S am anta: W ill the 
M in iste r of H ealth  be p leased  to 
i ta te :

(a) w h e th e r i t  is a  fac t th a t w ith  
th e  consent of th e  G overnm en t of 
In d ia  th e  Red Cross Society pu rchased  
It piece of lan d  n ea r F ac to ry  Road, 
N ew  D elhi to p rov ide accom m odation 
to  the  m em bers of its staff;

(b ) w hether G overnm en t co n trib u t
ed  any  sum  fo r th e  purpose;

(c) w hether p re-fab rica ted  houses 
a re  u n d er contem plation;

(d ) w hether a rch itec ts have been 
appo in ted  to chalk  ou t p lans to  
construc t (i) double storeyed houses 
tr  (ii) p re -fab rica ted  heuses; and

(e) w hether G overnm ent received 
His^ugh p roper channel an y  reo re- 
•en ta tio n  from  the  H ospital Services 
Section  of the  Red Cross regard ing  
re s id en tia l accom m odations a t  the  
tim e of th e ir m oving dow n to D elhi?

The Minister of Commttaicatioms 
(Shii Kidwia): (a ) Yes.

(b ) No. .

(c) and  (d ). No decision  has y e t 
been  tak en  by the  Society in  th e  
m a tte r .

(e) No.

Shri S. C. Saoiaala: M ay I  know , 
S ir, w hat am oun t of contro l h a s  th e  
C en tra l G overnm ent over th e  Red 
C ross Society?

Blui Kidwai: W hatever contro l is 
p rov ided  u n d e r th e  A ct is exercised  by 
G o v e rn m en t

Skxi 8. C. Samanta: M ay I  know . 
S ir , w hy th e  constn ic tion  is  th en  
delayed  in  sp ite  o f th e  hard sh ip s to 
w hich th e  siatt is p u t on account of 
th e  acu te  housing problem  in  Delhi?

S h ri K idw ai: As I said, th e  Society 
is autonom ous and  has its  ow n reasons 
(o r the  delay,

S h ri S. C. Sam anta : Is  it a fact, 
Slr« th a t  th e  proposal o f constructing  
pir»-fabricated houses s tands in tfaa 
w ay  of the im provem ent?
72 PSD

S h ri K idw ai: I do no t th in k  so.

Sh ri C haliha: M ay 1 know  w h e th e r 
th e  D irecto r of H osp ita l Services o l 
th e  R ed Cross Society has got accom* 
m odation  a t D elhi?

S h ri K idw ai: T his has nothing to d a  
w ith  th e  m ain  question.

T raining of Students under CoLOMsa 
plan

*3873. S h ri M. N aik: (a ) W ill the
M inister of F inance  be p leased to  
s ta te  w hether it  is a  fac t th a t in p u r
suance  of th e  Colom bo P lan  th e  
C anad ian  G overnm ent have olTered to  
tra in  up one hund red  s tu d en ts  from  
India. P ak is tan  and  Ceylon?

(b) If so, w h a t is th e  sh a re  of 
Ind ia  there in?

(c) W hat a re  the sub jec ts in  w hich  
tra in in g  is sought to  be im parted?

(d) W hen is th e  schem e going to  
be  given e i t e t  to?

(e) W hat w ill be th e  m ethod of 
selection?

T he M in iste r of F inance  (S h ri C. D. 
O eshm nkh): (a )  Yes, b u t th e  nu m b er 
is 60.

(b) 25.

(c) A sta tem en t g iving th e  req u ired  
in fo rm ation  is la id  on th e  T ab le  of 
thie House. [See A ppend ix  X X IV , 
an n ex u re  No. 15.J

(d ) B y Ju n e , 1951.

(e) The m a tte r  is un d er considera
tion.

8 h ti  M. Naik: W hat o th e r co u n trie s  
have offered sim ilar facilities?

S h ri C. D. Deshmnkh: A ll th a
D om inion coun tries have  offered 
facilities. Som e of th e  proposals a re  
in  a  m ore advanced  stage th a n  th a  
o thers. I believe 1 answ ered  a  question  
in  reg ard  to  certa in  scholarsh ips from  
A u stra lia  a few  days ago.

S k ri M. N aik: M ay I know  how tiia  
studen ts  a re  selected—from  the  un i
versities o r from  th e  services?

Skri C. D. Desiuniikh: I understood  
th e  question  to re fe r to selection. 1 
said  th a t the  m a tte r  is u nder con
sideration , as to how  exactly  they  
ought to be selected. T here are  various 
categories, e.g., th e  selection for fellow* 
ships w ould be d ifferen t from  the 
selection of the  scholarships and  s ^  
on.
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WRITTEN ANSWERS TO QUESTIONS 
CoNTRiBunoN o r State G overnments

*3846. Shri Lakshmanan: WiU the
Minister of Finance be pleased to slate:

(a) the amount of contribution 
which Government get from out of 
the finances of the States into which 
former Indian States have merged; and

(b) whether the amount of contri
bution of the State Governments ara 
fixed or variable?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). No contri
bution is at present being recovered 
as the amount has not been determined.
A  contribution will be payable by the 
States in reimbursement of the 
guaranteed privy purses of the rulers 
to the extent to which there is an 
excess of 'federal expenditure* over 
‘lederal revenue' in the merged States 
during a prescribed basic period im
mediately preceding the merger. This 
contribution, if any, will be reduced 
by 20 per cent, each year from 1950-51 
onwards and will be extinguished 
altogether from 1954-55.

Subordinate Accounts Service 
Examination

*3849. Shri Eathnaswamy: Will the 
Minister of Finance be pleased to 
state:

(a) how many candidates sat for 
the Subordinate Accounts Service 
examination from the Accounts and 
Audit offices in Madras in the years
1949 and 1950 and how many passed 
the examination;

(b) how many of those passed have 
been appointed so far; and

(c) whether there were any Schedul
ed Caste candidates from the appli
cants and if so, how many appeared 
and how many passed?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) 290 and 74 in 1949 
for part I and II respectively. 110 
passed in part I and 48 in part II. 187 
and 78 in 1950 for part I and II res
pectively 49 passed in part I and 31 
in part II.

(b) 79 candidates who passed part 
BlI of the examination in those two 
years havo been appointed to the Sub
ordinate Accounts Service.

(c) Yes. 5 in 1949 and 8 in 1950 for 
part I examination and one in each 
year in part II. Of these one candidate

r issed in 1949 and one in 1950 in part 
and one in part II in 1950.

Geological Survey o r India

*3851. Shri Lakshmanan: WiU the 
Minister of Natural Resources and

7 2 PSD

Scientific Research be pleased to 
state whether the Geological Survey 
of India has any supervisory powers 
over the geological staff in the employ* 
ment of the Governments of Hyderar 
bad, Mysore and Travancore-CochinT

The Minister of Natural Resoureee 
and Scientific Research (Shri Sd  
Prakasa): No, Sir.

P reventive Dktkntion Act

*3853. Shri M. P. Mishra: Will the 
Minister of Home Affairs be pleased
to state:

(a) the total number of per^ns
detained under the Central Preventive 
Detention Act throughout the country 
as on 31st March, 1951; •

(b) the number of persons detained 
for subversive activities calculated to 
overthrow the Government by violent 
means; and

(c) the number of persons detatoed 
on grounds of anti-social activities 
like black-marketing and profiteering?

The BUnister of Home Affairs 
(Shri Rajagopalachari): Excluding
the States of Rajasthan, Saurashtra 
and TYipura from which the figtires 
are sUll awaited, the position Is as 
follows:

(a) 2512. A statement giving toe 
detailed information Is placed on toe 
Table of the House. [See Appendix 
XXrV, annexure No. 16.]

(b) The number of persons detain^  
for reasons connected with the securl^  
of the State or the maintenance a  
public order was 2444.

(c) 68.
NuHSERiES IN Delhi

•3856. Shri Rathnaswsmy: (a) w m
the Minister of Educatton be pleased 
to state how mMy nurseriM are at 
present functioning in Delhi and other 
Centrally Administered Areas?

(b) How many of them are run by 
private agencies and how many ar« 
State controlled?

(c) What is the total grant given to 
the private nurseries in 1950-51?

The Minister of Education (Maulaiw 
Azad): (a) to (c). A statement 1» 
laid on the Table of the House. [Se« 
Appendix XXIV, annexure No. 17.]

J udges of Allahabad High  Court

•3861. Shri Shiv Charan Lai: (a) 
Will the Minister of Home Affairs t>e 
pleased to state how many Judges m  
the Allahabad High Court h a ^  elthw  
been transferred to other High Courts 
or have died in 1950-51?
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(b ) H ave new  Ju d g es been  appoin
te d  in  th e ir  p laces an d  if no t, w hen  do 
<3overnm ent p ropose to  fill up  th e ie  
vacancies?

The Minister of Home Affairs 
(Sliri Bajaffopalachari): (a) One

J u d g e  w as tra n s fe r re d  on ap p o in tm en t 
a s  C hief Ju s tic e  of th e  R a ja s th a n  
H igh  C ourt, with effect fro m  the 2nd 
(January , 1951. A n o ther Ju d g e  d ied  
o n  th e  26th  J a n u a ry , 1951.

(b ) P roposa ls  fo r filling th e  tw o 
vacancies a re  u n d e r consideration .

B a s ic  S c h o o l s  m  D e l h i

•3868. Shri Kshadlram MahaU: Will 
Minister of Edaeation be pleased 

to state:
(a ) w h e th e r th e re  a re  p r im a ry  and  

S econdary  B asic Schools in  O ld and  
N ew  D elhi;

(b) if  so, th e  num ber; and
(c) w h e th e r it is th e  policy of Gov

e rn m e n t to  open o r encourage Basic 
Schools in  ru ra l  areas?

The Minister of Edaeation (M anlaiia 
Azad): (a) T h ere  a re  Ju n io r  B asic  
Schools in  O ld D elhi b u t none In N ew  
D elhi. T here  a re  no Sen io r Q asic 
Schools in  D elhi o r N ew  D elhi.

(b) T he  n u m b er of J im io r B asic 
Schools in  O ld D elhi is 10.

(c) Yes, S ir. C om pulsory  P rim a ry  
E ducation  h as a lread y  been in troduced  
in th e  ru r a l  a reas  of D elhi and  by  
1954-55, i t  is expected  th a t  a ll ex is ting  
P r im a ry  Schools in  ru r a l  a reas  w ill 
b e  converted  in to  Ju n io r  B asic Schools.

F o r e ig n  C a pit a l

♦3874. Sbri M. Naik: (a) W ill th e
M in ister of Finance be pleased to  
s ta te  w h a t is th e  foreign cap ita l now  
em ployed  in  India?

(b) W hat is th e  am oun t of foreign 
cap ita l w ithd raw n  and invested  since 
Indiii achieved independence?

The Minister of Finance (Shri C. D. 
Deshmukh): (a ) I p resum e th e  bon. 
M em ber re fe rs  to  foreign  business 
Investm en ts in In d ia . A ccording to  
th e  R eserve B ank  of In d ia ’s rep o r t on 
th e  C ensus of Foreign  L iab ilities and  
A ssets, th e  book value  of such invest
m en ts as on th e  30th June , 1948 was 
estim ated  a t Rs. 398 crores.

(b ) F resh  foreign  cap ita l invested
in  Ind ia  since 15th A ugust, 1947 is 
es tim ated  a t  abou t Rs. 8 crores. T h is 
figure does no t include any  re invest
m en ts  of profits ea rned  by  foreign 
com panies. T he am ount of cap ita l re 
p a tr ia te d  since Ju ly , 1947 is estim ated  
a t  abou t Rs. 44 crores.

P a te n t  D r u g s  and  M £ O i c » n

<̂ 3875. Shri Deogliikar. (a) Will th« 
M inister of Health be pleased to stile  
w h eth er th e re  is any Gk>vernmeni 
m ach inery  to  exam ine th e  genuine 
ness or o therw ise of im ported  pateqt 
drugs and  m edicines?

(b) Is it a fac t th a t th e  patent 
m edicines and  drugs proh ib ited  in 
o th e r countries a re  allowed to  be sold 
in  Ind ian  U nion?

(c) W hat is th e  to ta l va lue  of 
p a te n t d rugs and m edicines im ported  
in to  Ind ia  in  1950?

The Minister of dommimieattoBS 
(81iri Kidwai): (a ) Yes; th e  machi* 
n e ry  consists of th e  C ustom s C ontrol
le rs  and  A ssis tan t D rugs C ontro llers 
a t  th e  p o rts  and  th e  C en tra l D rugs 
L abo ra to ry , C alcu tta .

(b ) A t p resen t th e re  is no b an  on 
th e  im port in to  In d ia  of those  patent 
and  p ro p rie to ry  m edicines w hose sale 
is p roh ib ited  w ith in  th e  co un try  of 
th e ir  origin. S teps are , how ever, be ing  
ta k e n  to  am end th e  D nigs R ules, 194$ 
su itab ly  fo r th is  purpose.

(c) T he in fo rm ation  is be ing  col
lected  and  w ill be la id  on th e  T ab le  
of th e  H ouse in  due  course.

R e t ir e d  I n c o m e -t a x  O f f ic e r s

*3876. Pandit Thakur Das Bhmr- 
gava: (a ) W ill th e  M in ister of Finance 
be pleased to s ta te  th e  num ber of 
re tired  Incom e-tax  Officers who are 
a t p resen t p rac tising  as Incom e-tax  
P rac titioners?

Tb) How m any of them  w ere  e a - 
rolled as such du ring  the  years I94 t- 
49, 1949-50 and 1950-51?

The Minister of Finance (Shri C. D.
D eshm ukh): (a ) and  (b ). T he in fo r
m ation  req u ired  is n o t read ily  avail
able  and  canno t be  gathered  w ithou t 
a reference to Incom e-tax  au tho rities  
a ll over In d ia  w hich w ill req u ire  tim e  
and labour.

I n c o m e -tax  O f f ic e r s  (C o r r u p t io n )
*3877. P an d it T h ak n r I>%h B hargava: 

W ill th e  M in ister of F inance be p leased
to s ta te  w hether any  of the  Incom e-tax 
Officers w ere proceeded against on 
chart?es of ro rn ip tio n  during  the vears
1948-49, 1949-50 and 1950-51 and if so. 
w ith  w hat resu lt, year-w ise?

T he M in ister of Finance (S h ri C. D. 
D eshm ukh): So fa r  as C lass I Income*
tax  Officers a re  concerned, th e re  is 
no case in w hich d isc ip linary  action 
w as taken  in th e  y ears 1948-49, 1949
50 and 1950-51. T here  are, how ever, 
th ree  cases in  w hich investigation  is 
proceeding, b u t till th e  investigation  
is com plete It is not possible to  say
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any th ing  definitely  excep t th a t  G overn
m en t w ill not sh ield  a co rru p t officer.

A s reg ard s C lass II  Officers, the  
tn lo rm atio n  is being collected from  
th e  C om m issioners of Incom e-tax  and  
« rep ly  w ill be la id  on th e  T ab le  o l 
th e  House.

F ir in g  on Suchetoarh S ector of 
J ammu

*8^78. Shri Kamath: W ill th e  Min*
la ter of D efence be p leased  to .state:

(a ) w hether i t  is a fa c t th a t v e ry  
recen tly  o u r p a tro l on Uie Suchetgarh  
S a rto r of Jam m u  w as fired upon by 
#fiem y troops from  across th e  border;

(b) the  date , c ircum stances and 
o th e r de ta ils  of th e  firing; and

(c) w hether the enem y fire w as 
re tu rn ed , and a f te r  how  long repulsed?

The Depatj Minister of Defence 
^Major-Geaeral Hlmatsiiiliji): (a) Yes.

(b ) and  (c) O n th e  4 th  A pril, 1951, 
at abou t 11 a.m .« a p a tro l of ou rs saw  
ab o u t 15 P a k is ta n i civ ilians cu ttin g  
grass a t a  place, six  m iles S ou th -east 
of S uche tgarh  on ou r side of the 
border. The la t te r  s ta rte d  ru n n in g  
away on seeing ou r pa tro l. S im ultane- 
oiiBly, sm all a rm s fire w as d irec ted  at 
our patrol from  across th e  border. The 
Arlnf lasted fo r abou t fifteen m inutes.

T here  w as no casualty . T he U n ited  
NatioiiS O bservers T eam  w ho w ere  in 
fo rm ed  a rriv ed  and  w en t across th e  
border. T here  w as a sh o rt sp a te  of 
fire as the U nited  N ations O bservers* 
Jeep w as approach ing  the  b o rd e r, b u t  
it  soon stopped. O ur p a tro l d id  n o t 
find it necessary  to re tu rn  the  fire.

D elhi J oint W ater and S ewage 
Board

)375. S h ri D eshbandhu  G up ta ; (a ) 
W ill th e  M inister of H ealth  be p leased  
to  lay  on the  T able of Ine H ouse a 
s ta tem en t show ing the  q u an tity  of th e  
liltered  w a te r p roduced  by th e  D elhi 
Jo in t W ater and  Sew age B oard  each 
y ea r and  the  average  cost of p roduction  
p e r 1000 gallons every  y ea r till the  end 
of 1950 since the fo rm ation  of th e  
Board?

(b) W hat w as the  average  cost of 
p roduction  incu rred  by th e  D elhi 
M unicipal C om m ittee d u rin g  th e  th re e  
yea rs  p rio r to the  tak in g  over of th e ir  
p lan t by the  Jo in t W ater an d  Sew age 
B oard?

The Minister of Commanicatton 
(Shri K idw ai): (a ) and  (b ) . tw o  
sta tem en ts con tain ing  th e  infcnnniatlon 
req u ired  a re  la id  on th e  T ab le  of th e  
House* [See A ppendix  X XIV , a n -  
nex u re  No. 18.]
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The HouBe met at Half Past Eight of 
the Clock.

[M r . Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I )

9-30 A.M.

PAPER LAID ON THE TABLE
F irst  Report of the N ational Income 

Com m ittee

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to lay on the Tabic 
a copy of the First Report of the 
National Income Committee. IPlaced 
in Library, See No. IV.O.OI(l)].

Mr. Speaker: Copies of the Report 
of the National Income Committee just 
laid on the table of the House have 
been received from the Ministry of 
Finance and have been placed in the 
Parliamentary Notice Office. Hon. 
Members may obtain a copy of this 
Report from the Notice Office on 
request.

TARIFF COMMISSION BILL
The Minister of Commerce and | 

Industry (Shri Mahtab): I beg to
move:

‘‘That the Bill to provide for the 
establishment of a Tariff Commis
sion and to regulate its duties and 
functions, be referred to a Select 
Committee, consisting of Shri 
Gokulbhai Daulatram Bhatt, Shri 
S. N. Das, Pandit Munishwar Datt 
Upadhyay, Prof. K. T. Shah, Dr. 
Panjabrao Shamrao Deshmukh,
Shri V. S. Slvaprakasam, Shri 

99 P.S.D.

' 814»

O. V. Alagesan, Shri Annarao 
Ganamukhi, Shri Raj Bahadur, 
Kaka Bhagwant Roy, Shri M. L. 
Dwivedi, Thakur Lai Singh, Shri 
G. A. Thimmappa Gowda, Shri Jai 
Sukh Lai Hathi, Pandit Thakur 
Das Bhargava, Shri P. Kunhi- 
raman, Shri Arun Chandra Guha, 
Shri Chimanlal Chakubhai Shah, 
Dr. C. D. Pande, Sardar Sochet 
Singh, Shri Dattatraya Parashuram 
Karmarkar, Shri Mohan Lai 
Gautam, and the Mover, with in
structions to report by the last day 
of the first week of the next ses
sion.'*

This is a very important measure 
which I am recommending to the 
House for its acceptance, in view ol 
the fact that if this motion is accept
ed Government will be committed to 
a permanent or continuous policy ol 
protection not only in the interests of 
nascent industries but also in the in
terests of the development of new 
industries in this country. On this 
occasion it will perhaps be worth 
while to recall the past history of 
tariff in this country and its chequered 
career since 1919. Before 1919 the 
question of any kind of protection to 
Indian industries was practically not 
existing even in the thought world of 
the then Government. Only in 1919 
the Fiscal Autonomy Convention was 
held, and in 1921 the Fiscal Commis
sion was set up and they recommended 
in favour of discriminating protection. 
They also suggested that a permanent 
Tariff Commission should be establish
ed. These recommendations of the 
then Fiscal Commission were not ap
parently accepted by the then Govern
ment, although in 1923 a Tariff Board 
was set up in order to consider the 
cases of several of the then existing 
industries. One of the conditions for 
granting protection at that time was 
that the industries must possess suffi
cient natural resources and those 
natural resources were mentioned in 
the following words:

**The industry must be one pog- 
sessing natural fidvantages such aa
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an abundant supply of raw mate
rial, cheap power, a sufficient 
supply of labour and a large home 
market.”

The other conditions which were 
attached to the grant of protection 
were:

“It must also be one which 
without the help of protection 
either is not likely to develop lat 
all or is not likely to develop so 
rapidly as is desirable in the in
terest of the country.”
And finally:

“It must be proved that the in
dustry will eventually be able lo 
face world competition without 
protection”.

So protection in those days was 
granted under these handicaps, as 1 
would say. The Tariff Board examin
ed as many as thirtyseven industries 
from 1923 to 1939, and those hon. 
Members who were Members of the 
then existing Central Legislature must 
be remembering now the excitement 
which was created then when protec
tion was given to the steel industry 
specially, and to the sugar industry. 
The industries which received protec
tion in those days were mainly: Iron 
iind Steel, Cotton, Sericulture, Bamboo 
paper, Matches, Sugar, Heavy Chemi
cals. Today, out of those industries, 
only two industries are enjoying pro
tection up till now. Then, during the 
war many new industries were set up 
in this country because imports of 
foreign goods did not arrive—practi
cally stopped in many cases. There
fore. under the stress of circumstances 
many new industries sprang up in this 
country, and a promise was given to 
these new industries that when the 
opportune time would come the ques
tion of protection would be considered 
in favour of them. So in 1945 again 
a Tariff Board was set up to consider 
the cases of these industries. There 
too, although the first condition that 
the industry must possess the neces
sary natural advantages was dropped, 
another condition was attached to the 
granting of protection and that was • 
that “the industry ii3 established and 
oonduqted on sound business lines”. 
And thife"'further conditions were that 
•‘having regard to the natural and eco
nomic advantages enjoyed by the in
dustry and its actual or probable cost.
It is likely within a reasonable, time 
to develop snflficiGntly to be able to 
carry on successfully without' protec
tion or State assistance” or that “it is 
an industry to which it is desirable in 
the national interest to gtant orotection 
or assistance and the probable cost of

such protection or assistance to the 
community is not excessive”.

A number of industries have been 
investigated since then and a number 
of industries also have been given 
protection as recommended by the 
Tariff Board. The Bill which I have 
placed before the House goes far from 
the previous history of tariff policy, 
and the Bill here is very different in 
its scope from the Tariff Boards which 
we had since 1923. The Bill, parti
cularly clauses 11 and 12, will give an 
idea as to the scope of this Bill. And 
that scope has been deliberately given 
to the proposed Tariff Commission.

First let me briefly deal with the 
main policy behind this Bill an(i^also 
the responsibility involved in recom
mending a step as has been proposed 
in this Bill. As I h^ve already stated 
brtefly, the Indian industries have 
passed through a stage of hostility on 
the part of the Government at the 
initial stage, and then a stage of hesi
tancy on thQ part of the then Govern
ment at the next stage. Now, the 
question of hostility does not arise to
day. The question is whether the 
policy of hesitancy will be continued 
or whether a definite policy should be 
laid down. While .deciding upon that 
we have to take into consideration the 
present opinion, as expressed by many 
important persons, with regard to the 
use or abuse of the protection given 
to many industries, If the House wiU 
commit the Government to a per
manent policy of protection, not only 
in the interests of nascent industries, 
the already existing industries, but 
also in advance for the coming indus
tries, the question is Whether it is not 
desirable at the present moment to 
recall the opinions expressed frequent
ly with regard to the abuse of the pro
tection by several industries. Tariff 
orotection naturally means an indirect 
burden on the consumers. Now should 
the consumers bear that biirden even 
indirectly, and in whose interest? At 
one time it was said that industry is 
the ^nckhon" of a nati':?n and themcre 
indu.̂ try h.;s to be supported. Today 
it might be said that this was the 
slogan when the consumers. were 
treated as hewers of wood and 
drawers of water in the days of bour
geois economy. In these days of plan
ned economy should It be considered 
necessary that the industric.s should 
be given protection at the cr>st of the 
consumers? If so, is it not a step in 
favour of the bourgeois, if I may use 
that terminoloj?y on this ot casion? 
Here two ooints have to be taken into 
consideration. Situated as we ore 
here in India, if we think of a fully 
planned economy as in the case of some 
manufacturing countries, we may not 
tbink ci any Kind oC tariff protection.
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In that case the entire industry has 
ip be controlled fully and not in the 
way we have been doing and then that 
perhaps will require a different set of 
circumstances and a different type of 
administration but placed as we are in 
the midst of the corxditions prevailing 
not only in this country but also out
side, according to me, we have to see 
that industries are developed in this 
ĉountry, although steps may be taken 
to control those industries in such a 
^ay that they might not exploit the 
general consumers in the interests of 
a few. Those steps are absolutely 
necessary. The two things we should 
.have to take into consideration are 
provided in this Bill. First of all pro
tection is proposed to the industries 
which are existing today but which 
cannot compete with the industriac 
abroad and also to the industries which 
should be started here but which are 
not started because sufficient protec
tion is not assured to them. In these 
cases there is no doubt that situated as 
we are, it is the duty of the Govern
ment, it is the duty of the nation and 
it is the duty of the consumers also to 
.see that the industries are developed 
here in this country and at the same 
time, it is the duty of the Government 
and it is the duty of this House, repre
senting the general consumers as they 
do, to see that the protection which is 
given to those industries is not abused 
in any way. A number of cases may 
be cited to suggest that in many cases 
protection Has been abused in the sense 
that the prices have been kept high and 
no improvement has been made in the 
industries in order to reduce the prices 
to help the consumers but I must say— 
and I have said it in reply to many 
questions in the House—that up till 
now Government had no machinery to 
enforce any kind of watch or control 
over those industries which have been 
given protection. Now the protected 
industries have been enjoying protec
tion and there was no machinery to 
find out whether that protection is 
taken advantage of by the industries 
in order to develop themselves and 
ultimately enable them to reduce the 
prices in the interests of the con
sumers. This Bill provides for a 
machinery of that type. The Tariff 
Commission which I am proposing will 
have the necessary powers to enforce 
a continuous watch and control over 
those industries and to look into their 
records, to go into the conditions pre
vailing in these industries and to take 
such steps as may be found necessary 
in order that the industries mipht not 
abuse the protection which is given to 
them. •

Another new proposal which has 
been introduced in the Bill is this: 
Not only the existing industries wiU

be considered for protection but also 
the coming industries. I have in view 
several industries which have been 
thoroughly examined lor the last 
several 3 ears and which are essential 
mdustries such as synthetic petrol, 
steel and many otlier essential indus
tries which require some assurance of 
protection in advance so that the part
ies might come forward and start the 
industries, so that the capital may be 
forthcoming for the industries. Since 
there is no arrangement at the present 
moment to have these schemes and 
industries examined by competent per
sons and assure some kind of protec
tion in advance, nothing has been done 
up till now. The scope of the Tariff 
Board does not contain the advance 
assurance of protection and this Bill 
makes provision for that kind of ad
vance assurance of protection, after 
due examination by the Tariff Com
mission.

These are the two points which I 
would request the House to keep in 
view and particularly clause 11. So 
far as the protection to the existing 
industries is concerned, the House is 
well acquainted with the procedure 
f o l lo w ed  un till now, but so far as 
the coming industries go, the 
House will bear in mind the new pro^ 
vision which has been introduced, that 
is to say, the Tariff Commission has 
been given the power; a definite func
tion has been assigned to that body to 
go into the questions of the proposed 
industries and examine their schemes 
and to recommend if any advance asr 
surance of nrotection can be given to 
them or not...

Shri Sidhva (Madhya Pradesh): 
With your permission, Sir, may I 
request the hon. Minister to elaborate 
the point about the proposed new 
industries which are to come into 
force? May I know if protection will 
be given to both the big and small 
industries? If protection is to be given 
to the small industries, may I know 
with what guarantees?

Shri Mahtab: Exactly that is the
point I am making out. I can give 
you definite instances of two big 
industries. One is manufacturing 
synthetic petrol in this country. A 
regular scheme has been submitted to 
Government and the capital also will 
be forthcoming provided a definite as
surance of some kind of protection is 
given to them. I need not say what 
sort of protection they want. Proba
bly I will not be able to tell the House 
the exact amount of protection they 
want; they want protection in the 
shape of some concession in excise 
duty on their production, but there is 
no machinery now to examine tha
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scheme and to give that advance as
surance of protection. Similarly with 
regard to steel. At least two schemes 
are now before Government, and if 
any kind of advance protection can be 
assured to them, they will come into 
being but there is no scope at the 
present moment to give them any 
advance assurance of that type. With 
regard to the coming industries it is 
not only the big industries which are 
to be examined by the Tariff Commis
sion but also small scale industries 
are to be examined by the^Tariff Com
mission, if they consider it necessary. 
I would refer the hon. Member to 
clause 11  ( 1 ) (a) which reads as 
follows:

*‘The Central Government may 
refer to the Commission for in
quiry and report any matter re
quiring in its opinion—

(a) the grant of protection 
(whether by the grant of subsidies
or the levy of protective duties or 
otherwise) for the encouragement 
of any primary or secondary in
dustry in India (including any in
dustry which has not started pro
duction but which is likely to do 
so if granted suitable protection);**
Even today protection is given to 

many small scale industries. The 
difference here will be that although 
an industry has not been started, if an 
assurance of protection is given, the 
Industry will be started. In that case 
also, the case may be referred to the 
Tariff Commission for their examina
tion. The difference has been made 
between the two cases, one is with re
gard to the existing industries and the 
other with regard to the proposed 
industries.

Then, hon. Members will find from 
the provisions of the Bill the powers 
which have been given to the Tariff 
Commission to collect information, 
and to secure the co-operation of the 
Industries in their work. That power 
Is necessary and is required for the 
purpose of keeping a regular watch on 
those industries which receive protec
tion from the Government. If the 
House decides upon a regular watch 
being kept on the industries enloylng 
protection, then, these powers have in
evitably to be given to the Commission 
in order that steps may be taken. In 
this connection, I may say frankly that 
the jrecommendations of the . Tariff 
Board up till now have not received 
4he same type of examination as they 
ought to, because of want of machin
ery and because of want of that kind 
tut detailed examination. I may ^ve 
a few instances. In many cases, the 
^ariff Board has recommended not

only protective duties, but also facili
ties with regard to railway freight and 
with regard to other measures which 
Government might take. But. since 
those points which are besides levying 
duties have not been dealt with ia 
detail, it has not been possible for the 
Government to take steps accordingly. 
For instance, in the case of certain 
industries, the Tariff Board has recom
mended that the railway freight 
should be reduced. This is a general 
recommendation. They have not the 
opportunity to examine in detail the 
question of railway freight not only 
with regard to that particular indus
try, but the whole general scheme of 
railway freight. Since they have no 
materials before them, they could not 
examine it, and therefore the recom
mendation was of a general nature 
and it was not possible for the Gov
ernment to closely examine and take 
action on that. Here, the proposal is 
that the Tariff Commission will have 
the necessary material before them., 
examine in detail all kinds of protec
tion and also all kinds of assistance 
which they will recommend to the 
Government and it will be easy for 
the Government to take action on the 
recommendation of the Tariff Commis
sion,

I shall briefly refer to sub-clause
(2) of clause 11 which provides for 
immediate action. The provision is 
this:

“Where in *hc opinion of the 
Central Government, it is expedient 
in the public interest that im
mediate action is required, it may 
take action to impose, vary or 
abolish any protective duty or to 
grant, vary or abolish any sub
sidy without obtaining the report 
of the Commission, but where it 
does so, the matter shall be refer
red to the Commission for inquiry 
and report as soon as may be after 
the action is taken.”
Here is a provision for immediate 

action. Immediate action is neces
sary nowadays because of the ever- 
changing situations with regard to 
imports and ever-changing positions 
with regard to the availability 
of various types of essential 
goods and essential raw materials 
which are necessary for our industries 
here. .This kind of measure should 
not be construed to mean that any 
additional power is being taken over 
by the Government. But, in the 
course of ordinary work, it is Just 
possible that in the absence of a power 
like this, a definite harm may be done 
to the industries here, as can be proved 
from many past instances. You will 
And that clause 1 1 , sub-clause ( 1 ) (c) 
provides for action to be taken te
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relation to the dumping of goods in 
the market occasioned by excessive 
import, manufacture or otherwise. 
Here also, hon. Members might have 
heard or may be aware of various 
complaints on behalf of local manufac
turers against heavy imports. As a 
matter of fact, there is no machinery 
here at the disposal of Government 
to know exactly how much is manu
factured locally, how much really is 
the demand and how much should be 
imported. !Here trouble arises. If the 
local production is just sufficient or a 
little less than sufficient, and if there 

import, the prices rise. If im
ports are allowed, the local industries 
aufTer. It is a very difficult position 
which Government have to face on al
most every occasion so tar as imports 
are concerned. Here is a body, the 
Tariff Commission, who will examine 
the details of production, the demand 
of the country and recommend to the 
Government how much imports can 
legitimately be allowed into the coun
try of those articles. If we keen in 
view this provision, then, sub-clause
(2) of clause 1 1 should not create any 
difficulty. Sub-clause (2 ) simply gives 
the power to Government to take 
action which will be referred to the 
'Tariff Commission later on; but it 
gives the Government the necessary 
power to take immediate action when 
necessary. Assuming that Government 
misbehaves, or wants to patronise any 
particular industry without any suffi
cient reason, and immediately levies 
a duty or stops imports or takes some 
steps which will put the consumers 
in a very inconvenient position, and 
will adversely affect the interests of 
the Consumers, when the matter is 
referred to the Tariff Commission, the 
Tariff Commission being a responsible 
body, being a competent body to give 
judgment on this matter, and if they 
come to the conclusion that the action 
x)f the Government was not justified, in 
that case, there are many platforms 
on which the Government can be cri
ticised. Any Government having a 
sense of responsibility will not dare 
take that kind of step which will ulti
mately land them in vigorous criticism 
not only in this House but also in the 
Press and platforms. Therefore, that 
Is not a very objectionable proposal 
which has been made here in sub
clause (2) of clause 1 1 .

Taking the whole Bill, as it is, a 
permanent Tariff Commission com
mitting the Government to a perma- 
Mnt policy of protection, is a very 
important step according to me. H 
anybody asks me how this will stand 
When the entire industry of the country 
will be planned and when the entire 
industry of the country will be con
trolled, I personally cannot say ahead,

how this will stand in those circum
stances. But, I can say that even in 
those circumstances, even though this 
law ^s it stands, may not be operative, 
the usefulness of a body like the Tariff 
Commission will be more clear then, 
because this is a body competent to 
examine the case of each industry, 
examine the details of protection which 
those industries require against com
petition with other industries, and 
therefore the existence of a Tariff 
Commission will be useful not only in 
the present circumstances, but in the 
circumstances which many hon. Mem
bers can visualise today, namely, a 
fully controlled economy of the country. 
It may be called by another name; but 
the usefulness of a body like this will 
be more clear in those circumstances.

Then, with regard to the two t3T>es 
of industries, the existing industries 
which are struggling, or even well
established industries, well established 
in their own sense, but which cannot 
compete with other more advanced 
industries of other countries, the ques
tion of their protection will be con
sidered by the Tariff Commission. 
Then, there are the proposed indus
tries. Their case too will be considered 
by the Tariff Commission. Another 
power has been given to the Tariff
Commission a n d  that is, the Tariff
Commission has been empowered to 
start investigation sue 7notu, on  their 
own initiative; even though tlie case 
has not been referred to the Tariff 
Commission, if the Tariff Commission 
thinks that the case of an industry has 
to be investigated and a recommenda
tion nriade to the Government, the 
Commission has been empowered to
take up investigation on their own ini
tiative also. Therefore, you will see 
that the Tariff Commission has been 
given full powers as I have describe  ̂
in the Statement of Objects and 
Reasons. This body is a quasi-judicial 
body. It is a body which will be con
stituted under the authority of thif 
House and therefore, there is no likeli
hood of this body being influenced in 
any way by 9^ny interested party. Thf 
qualiflcat|pns which have been pres
cribed for membership of this Com
mission Will ensure the selection 
highly competent persons, persons of 
admitted integrity. Also the emolu
ments proposed will go to show what 
type of persons are in view for the- 
constitution of this body.
10 A.M. '

Now> I need not go into the details 
of the various provisions of the Bill at 
this stage. I have placed before the 
House the broad features of the Bill 
and also the policies. There is more 
than one policy involved in this BflL 
I might enumerate them for the bene
fit of the House, so that hon. Membere
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m,ay take them into consideration 
while discussing the provisions of the 
Bill. First there is the policy of giv
ing permanent protection to locaf in
dustries to which Government are 
committing themselves by this Bill. 
This may mean an indirect burden on 
the consumers: but the consumers will 
have to take up that burden for a little 
while in their own ultimate interest

Shri Sidhva: What is meant by per
manent protection?

Shri Mahtab: Since this is a per
manent body. Government is commit
ted to the policy of givinjr permanent

Srotection not to one industry but to 
le policy of giving protection to all 

deserving industries. Since this is a 
permanent body at no stage will any 
industry here be allowed to suffer 
due to competition from industries 
abroad If one industry i ings down 
the price of its products to the level 
of the imported product, 1)̂ en the con
sumers will not be hard-hit in any 
way. When imported goods come to 
compete with local products, this Com
mission will come into the picture. 
Even il^the Government did not refer 
the case to the Commission, the ini
tiative could be taken by the Com
mission.

Shri Sidhva: But permanent protec
tion fqr ...

Mr. Speaker: What the hon. Minister 
really means is that the country will 
be committed to the policy of protec
tion as against free trade.

Shri Mahtab: That is it, Sir. The 
Government is permanently conmiitted 
to this policy. That is number one.

The second policy is tliat not only 
will this apply to the existing indus
tries but it will apply also to the pro
posed industries. The next policy is 
that the Tariff Commission has been 
given the power to keep a close watch 
on the industries which have received 
protection so as to see that they do 
not abuse the protection. These are
the broad features of the Bill. It is
Just possible that these principles are 
not fully contained in the provisions 
of the Bill and that these provisions 
may be considerably improved. But 
that is the work of the Select Com

* mittee. I therefore recommend this 
motion for the acceptance of the 
House. After listening to the discus
sion that will take place I shall try
my utmost to clear any points that
might be raised.

Mr. Speaker: Motion moved:
“That the Bill to provide for the

establishment of a Tariff Com
mission and to regulate its duties

and functions, be referred to a 
Select Committee, consisting of 
Shri Gokulbhai Daulatram Bhatt, 
Shri S. N. Das, Pandit Munishwar 
Datt Upadhyay, Prof. K. T. Shah, 
Dr. Panjabrao Shamrao Deshmukh, 
Shri V. S. Sivaprakasam, Shri
O. V. Alagesan, Shri Annarao 
Ganamukhi, Shri Raj Bahadur, 
Kaka Bhagwant Roy, Shri M. L- 
Dwivedi, Thakur Lai Singh, Shri 
G. A. Thimmappa Gowda, Shri Jai 
Sukh Lai Hathi, Pandit Thakur 
Das Bhargava, Shri P. Kunhi- 
raman, Shri Arun Chandra Guha, 
Shri Chimanlal Chakubhai Shah,. 
Dr. C. D. Pande, Sardar Sochet 
Singh, Shri Dattatraya Parashu- 
ram Karmarkar, Shrt Mohan Lai 
Gautam, and the Mover, with in
structions to report by the last 
day of the first week of the next 
session.”

Shri M. A. Ayyangar (Madras): 1 
welcome this measure most heartily.
I expected that this would be taken 

.up soon after the Fiscal Commission 
had made its report and I find that 
the Government have not delayed the 
matter, but have brought it as early 
as possible.

The Fiscal Commission made devia
tions from the original policy of di»- 
criminating protection and that hat 
been referred to by the hon. Finance 
Minister. Hitherto, from 1921 the 
previous Government was chary of 
giving protection to our industries. 
We were tied to the coat tails of the 
United Kingdom and many other 
considerations than the best interests 
of India weighed with the authorities, 
though this was not openly stated. 
Discriminating protection was being 
given in a niggardly fashion. A  num
ber of conditions were imposed— that 
the raw materials should be available 
in the country, that within a reason
able period of time the industrj” mu.st 
be able to stand on its own legs— and 
it was assumed that there was a per
manent conflict between the consum
ers on the one hand and the trade on 
the other. Further there was no per
manent body to go into these matters. 
The Tariff Boards were like ad hoe 
bodies appointed from time to time. 
During the war a number of industries 
came into existence on the assurance 
given to them by the Government that 
they would be protected after the 
period of war was over. Thus Gov
ernment was committed to this policy 
and so the Fiscal Commission was ap
pointed to go into this matter and to 
make their recommendations for the 
future. They have advisedly taken 
into consideration the question of pro
tection to all the Industries, not only 
as a flscal measure, but also as assle- 
tance given to industries as a measure
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of relief. This is done in various other 
countries. For instance, though rotten 
is not grown in Great Britain, Lanca
shire is one of the biggest producers 
of textiles in the world. Likewise 
though Japan does not produce cotton, 
by mere import, they have the textile 
industry as one of the biggest indus
tries of their country. Similarly 
though the raw materials may not be 
available in this country, sonie indus
tries may get establishea here and the 
cost of the raw materials may be 
small compared to that of the manu
factured product. Therefore, tiie 
grounds for the grant oi protection 
have been liberalised. As a matter of 
fact, though it is not so stated, many 
Industries ought to be established in 
this country and in the initial stages 
if there is the prospect of their esta
blishing themselves, they should be 
given protection and the measure of 
protection is a matter which has to be 
decided by the Tari£[ CommlBsloa. I 
am glad the Government have accept
ed the recommendations made by the 
Fiscal Commission, though they have 
not said so. That is their Intention, 
inasmuch as they have embodied these 
conditions in clause i i  of the Bill. 
This is a tacit admission, recognition 
and adoption of the pi inciples recom
mended by the Fiscal Commission. 1 
am glad also to see that the Govern
ment have tried to implenvint those 
recommendations in this Bill, by 
establishing a permanent TarifI Com
mission. Ad hoc commissions would 
not be useful. For onc tning, as the 
Fiscal Commission has recommended, 
it is necessary to watch the progress 
of the industry, the manner In which 
the protected industries are carrying 
on their development and how the 
conditions under which the i-xotection 
was granted are varying, whether the 
expectations raised at the time of the 
grant of protection are being fulfilled, 
whether only the least possible burden 
is being placed on the consumers and 
so on. It has also to see whether once 
it has established itself, the industry 
is prepared to reduce the quantum of 
protection and whether methods of 
rationalisation etc. are being adopted 
or whether they are still continuing the 
same old methods and appealing to 
Government for continuing the pro
tection. Thc.«?e are matters which have 
to be watched from time to time. For 
want of an agency and tJie Govern
ment itself being preoccupied with 
other matters, not being itself techni
cally qualified to do that with the ad
vice of an expert body, the existence 
of a permanent Commission is abso
lutely necessary. And that is the 
recommendation made by the Fiscal 
Commission which has been accepted 
py the Government and in this Bill 
they want to Implement it. I welcome

the decision taken by tlie Government 
and also the manner in which they are 
trying to implement it.

So far as the qualiflcations are con
cerned the Government mu3t be free 
to appoint such persons on the body 
as are qualified. Though the 4ualifica- 
tions cannot be set out in detail to be 
applied to all cases. 'Ihe Government 
must take care to appoint eminent 
persons well versed in industry and 
commerce and other administrators 
also, who can hold the scales even.

As regards the functions of the 
Commission under Chapter III I would 
like to make reference to one or two 
matters.. Once the Tanlt Commission 
is established I would like that all 
cases for protection required oy indus
tries should be referred to the Tariff 
Commission and this should be made 
obligatory. Though it is not stated in 
those terms, that is implied in sub
clause (2) of clause 11, which says
“where in the opinion of the Central
Government it is expedient in the 
public interest that immediate action 
is required, it may take acticn to im
pose, vary or abolish any protective
duty or to grant, vary or abolish anv
subsidy without obtaining the report 
of the Commission.” From the langu
age it is clear that undef ordinary 
circumstances when in the opinion cf 
the Government an industry reqiSires 
protection they will r?fer the matter 
to the Commission. I woula urge up
on the Select Committee to consider 
the desirability of imposing this pro
cedure as an obligation on the Gov
ernment, namely, to refer all cases 
which in their opinion require protec
tion to the Tarill Commission. Clause
11 says that ‘‘the Central Government 
may refer to the Commission for in- 
quiiy and report any matter requiring 
in its opinion the grant of protection”. ' 
Sub-clause (2) empowers the Govern
ment under particular conditions and 
circumstances to grant protection, even 
without referring to the Commission 
and then thereafter placing the matter 
before the Commission. Ihe word 
“may” in sub-clause (2) will havt 
meaning only if it is interpreted to  ̂
mean “shall”. Instead of leaving it 
vague I would urge upon the .̂ eleci 
Committee and the Clovernment to 
consider the desirability of changing 
the word “may” into “shall'* when 
once there is a permanent expert btidy, ' 
the members of whirrh are appointed, 
for a period of three years anti who 
are also expected to watch the pro
gress of the protection granted, the 
Government must be obliged to refer 
the matter to the Tarift Commission, 
except in such exceptional oases, for 
which provision is made in sub-clause 
(2).
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The preamble to clause 11 says:

"The Central Guveinmerjt may 
refer to the Commission for in
quiry and report any matte* re
quiring in its c pillion the grai t of 
protection.”

It is said that the Government must 
make up its mind that a particular 
industry requires protection and there
after alone they reior the inalter to 
the Commission. Ox. the other hand I 
would urge that in all cases where an 
industry or group of industries, large 
in number, make an application to the 

Government, the Government shall leave 
it to the Commission to say whether 
protection ought or ought not to be 
panted. Where it is a case of a small 
industry or one of many factories in 
an industry asking for protection 
Tprima facie it need not be referred to 
the Commission. All that I am urging 
on the Government is net to talce upon 
itself the question of deciding whether 
a particular request ou;’ht to be refer
red to the Commission or not, having 
once created an expert body like the 
Tariff Commission. The power to 
find out whether <in in.Pastry requires 
protection before sei^ding up the mat
ter to the Commission, ê  en that 
ihould be referred tc the Coiiimission.

Then as regards reference to the 
Commission of additional matters, 
even those matters which are referred 
to in sub-clause (a) of clause i2 
should also be reported on by the 
Commission. In an enquiiy on the 
grant or otherwise o! protection these 
other matters have necessarily lo be 
taken into account luch at the luan  
turn of protection, its duration, pro
tective tariiTs and subsidies and their 
affect on the general le^el of prices 
Naturally the Commission will take 
i&to consideration these matters before 
A e y  recommend the kind, quantum 
or the period for which protection has 
to be granted. This is inherert in any 
inquiry. Let it therefore not be sa(d 
that only on a further reference by 
the Government these matters must 
be reported on. The coĵ t of li\4ng of 
any specified class of people and the 
different tecton of tba country’i  eco
nomy etc. are matters which are for 
the Parliament to consider and come 
to a conclusion before giving its ftnal 
approval to the -ijratit or withholding 
of protection. Under those ciroum- 
ftances 1 would aik the Select Com
mittee to inclucte (a) in clause 11 for 
Hast purpose of report and not mer,?ly 
make it optional for the Government 
to ask for a report. So far as sub
clauses (b ), (c) and (d) of clause 12 
are concerned those are matters which 
tho Commission need not go into, un

less asked for by the Goverr.rnent. I 
would urge upon ihe Select Con^mittee 
to see that, so far as sub-clause (a) is 
concerned the Commission ̂ must in
clude in every one of its reports either 
recommending or withholding protec
tion for any partiou^nr inaustry, their 
findings on the items mentioned there.

As regards the principles tc be taken 
into accoUnt in making any inquiry 
under clause 11(1) (a ) I agree wUh 
the number of principles set out. They 
have been taken from the Fiscal Com
mission's report. In addition I v.»̂ ould 
urge one or two things lo be taken 
into consideration.

Hon. Members are aware that the 
grant of protection or the imposition 
of a higher duty is not the only thing 
that gives protection to an industiy. 
As a matter of tact ê /en if tl o protec
tive duty is removed the exchange at.d 
quantity controls arc giving the neces
sary fillip to industries. I can refer 
to one instance. So far ns the sugar 
industry is concerned, though the duty 
has been removed it is next to impos-. 
sible to get sugar from foreign coun
tries. Till recently we had nn (orei:?n 
exchange and Cuba is in the hard 
currency area. So there arc various 
other factors such as deficiency in ex
change that may operate in the roan- 
ner of protection. They will have to 
be taken into consideration in the 
grant of protectio. î.

So far as the Pay Co.nniission is 
concerned, the dearness allowance 
must vary according to the index of 
prices and so on. Likewise to some 
extent a variation may also be recom
mended so that the additional measu
res of protection granted may vary 
from time to time. Instead of the 
Tariff Commission l(;oking into the 
matter again and again the protection 
which they recommend for a period 
of three or five years may be a v>ina- 
ble quantity, which may be adjusted 
from time to tL-ne. The Select Com
mittee may take that also into con
sideration.

T l»  Deputy Minister of Commmc 
ai^ ladns^  (Shil Karmsrkarl; On a
point of clariflcatioii. Doss the hon- 
the ^puty-Speaker auggeit that it 
should be the function of the Tariff 
Commission also to prescribe quanti
tative control IS fi measure of protec
tion?

Shri M. A, Ayymnsar: No, at a mat
ter of fact the Fiscal Commission did 
not recommend quantitative control 
at all. I would earnestly urge upon 
the Tariff Commission, in makinf 
recommendations regarding grant ra 
protection, to take into consideration 
quantitative and other controls that
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are already existing. I ought not to 
be understood to mean that protection 
ought to be granted by way of quanti
tative controls— far from it. On the 
other hand, if on account of exchange 
diiticulties quantitative controls are 
imposed and there is already a kind 
•of protection enjoyed by an industry, 
then the exchange difficulties may at 
some time ease and quantitative con
trols may be removed. It all depends 
largely on the international situation. 
Therefore, if today an industry seeks 
protection and having regard to the 
existing conditions protection is grant
ed, then let it not be once again refer
red to the Tariff Commission in a short 
time as to what should happen if these 
'Controls are removed. Possibly, under 
those circumstances it may require an 
additional amount of protection. In
stead of going Into these matters after 
six months or as soon as the controls 
are lifted, I suggest that these factors 
must also be taken into account and 
provision should also be made for the 
increase or decrease of the quantum 
of protection according to the changed 
facilities. If the exchange facilities 
drop down additional protection may 
have to be granted, and if there are 
more stringen*: controls protection may 
have to be increased. Similarly pro
vision on a sliding scale should also 
be made for an envisageable period of 
time, say, for three years, within which 
having regard to the fluctbations 
protection also should automatically 
he either increased or decreased.

Though it is an elaborate Bill it 
deals only with fiscal matters. I would 
\irge upon Government and the Select 
Committee to consider some of the 
non-fiscal assistance that has been 
recommended by the Fiscal Commis
sion in the grant of protection. After 
all, having regard to the conditions 
under which industries are working 
today, fiscal protection has gradually 
become less and less important; it is 
•ne of the several matters which go 
to help an industry. More than ont 
chapter in the report iias been devoted 
to non-fiscal matters the adoption of 
which will help industry. Those 
matters also may conveniently be re
ferred to the Tariff Commission. The 
subjects on which evidence is placed 
before it will certainly include, for in
stance, raw material, coal and power, 
transport, labour conditions etc. These 
*re all the various other things on 
which industry depends to a large 
•xtent. If transport, for instance, 
becomes a bottleneck then whatever 
amount of protection may be given 
wiay not be adequate. Similarly coal 

These are also matters on 
Tariff Commission may be 

asKea to recommend or to advise Gov
ernment as to what non-flsc«l measures

should be adopted to give assistance 
to the industry in addition to the fiscal 
protection that under this Bill the 
Tariff Commission is asked to advise 
on.

There is a provision here that the 
Tariff Commission is asked to watch 
the progress of the industry. I would 
add that one of the conditions that 
may also be looked into or one on 
which the protected industry should 
satisfy, is that no heavy dividend is 
paid. The protected industries have 
practically a monopoly; they exclude 
all foreign competition and inside the 
country also they have a monopoly 
though cJ.’TiDng Ihemselvos they are en
titled to compete. But there is a pro
vision here that any kind of cartels 
should be avoided. I am glad that 
though the word “cartel” is not used 
any kind of cornering is taboo. Aoart 
from this I would suggest, as I stated 
earlier, that the industry should not 
be allowed to make heavy and enor
mous profits. That is one of the 
matters which I would urge upon the 
Select Committee to go into and which 
I would request the Government to- 
consider favourably.

As regards labour conditions. in 
their anxiety to establish themselves 
some of these protected industries try 
tx) improve themselves on sweated 
labour. Conditions of labour also 
ought to be satisfactory; it should not 
be at the expense of labour that a pro
tected industry ought to establish it
self. That also may be taken into 
consideration.

I welcome this Bill. I hope that when 
it emerges from the Select Committee 
some of these suggestions may also be 
carried out and it will be a measure 
which I hope will help to a very great ‘ 
extent the establishment of a number 
of industries in this country which 
have not hitherto been established. 
Before closing, I welcome the idea of 
advance protection also which may be 
considered. Some of my friends 
thought that that was a new proposi
tion that was placed before the House. 
No doubt at that stage protection was 
given in advance by the Government 
even without any formal or ad hoc 
inquiry. Later on a committee was 
appointed. In the case of manufacture 
of motor oars, when an Indian firm 
has already bought the machinery, it 
urged on Government for grant oC im
mediate advance protection. I am 
glad that that principle also has been 
recognised by Government and suitr 
able provision has been made for such 
advance protection. But a number of 
industries will come up for advance 
protection and their cases have to be 
examined very carefully. As pointed
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out by Mr. Sidhva, whether advance 
protection is given to small or Wg 
induslries. in exceptional rases ad
vance protection has to be given but 
the Government has to be chary as 
regards the terms and conditions. I 
would suggest that Government should 
refer even such matters to the Tariff 
Commission before advance protection 
is given.

Skrl T. T. Krlshnamacharl (M adras): 
In supporting the motion before the 
House I have one complaint to make 
in regard to the manner m which Gov- 
ernmtnt arrange the business of this 
Houi'c. Looking at some averages in 
regard to discussions in the House of 
Commons in the United Kingdom, I 
found that out of 145 days— the average 
number of days in a year when the 
House of Commons sits— more than 
half the number of days are utilised 
for purposes of discussing policy. I 
quite recognise that that is a conces
sion to the Opposition that exists in the 
House of Commons and in this House 
we realise that there is no Opposition. 
Nevertheless. I think important matters 
like the discussion of the economic 
policies of Government come up before 
us/Only on occasions, few and far bet
ween and even during the discussion 
of the Budget the time is taken up 
largely in discussing matters which 
though of great importance, neverthe
less have a very narrow scope. I 
toerefore welcome this Bill as provid
ing an opportunity for discussing the 
policy of Government underlying this 
measure, and if the Chair will not rule 
me out of order I would like at this 
Juncture to review the policy of Gov
ernment in regard to industries in gen
eral and in regard to trade and com
merce.

As my hon. friend, the Deputy-Speak- 
er put it, this Bill before us is a result 
of the report of the Fiscal Commission. 
I would again like to mention to the 
House that that report has not been 
discussed by this House; no opportu* 
nity has been given to this House to 
discuss that report. The Report is an 
important one and I would like to take 
this opportunity of paying my meed of 
tribute to those persons who consti
tuted the Commission and particularly 
to the Chairman for producing a 
balanced, if not a revolutionary report 
consistent with the nai^pw terms of 
reference under which th% were opera
ting.

I wor.ld like to take this House to a 
time just before the appointment of 
this . Commission. The basis of this 
Commission’s Report happens to be the 
industrial policy statement of the Gov
ernment of April 1948. That policy

statement was, I think, discussed tô  
some extent in this House. Apparent
ly the Government still stand by that 
statement. But there have been 
various amendations of that policy 
statement; definitions by various 
members of Government etc. which 
do not make it possible for persons 
like myself and other people in the 
country to understand exactly what 
the Government's policy is in regard 
to the general economy of the country. 
It is mentioned that this economy is 
to be a ‘mixed economy'. Frankly, I 
cannot understand what this means. 
In this I seem to be in the company 
of people who ought to know better 
than I do on thLs particular issue. They 
also cannot understand what exactly 
this means. What is a mixed eco
nomy? Government have not chosen 
to define it for our benefit. But it 
seems to me that if that policy state
ment still holds good and the interpre
tation by the Fiscal Commission of 
that policy statement in para. 11 of Us 
Report is the correct one, then what 
seems to hold the field is that private 
enterprise properly directed and regu
lated has a valuable role to play in the 
economy of this country.

[M r . D eputy -Speaker in the Chair]
I would like to submit that if pri

vate enterprise has a valuable role to 
play— and I have no quarrel with that 
dictum— it means that this economy 
is an economy which will be directed 
to the ii^nrovement of private enter
prise. State enterprise comes in only 

, by the way where it is absolutely 
necessary. If this is true, I am afraid 
then that the Government have not 
given directions to the Fiscal Commis
sion in its terms of reference to review  
the position of an economy which will 
be dominated by private enterprise 
and therefore in common par
lance Hvill be a capitalist economy, 
and to recommend ^ose conditions 
that are necessary for the development, 
of that economy and those restrictions 
that are necessarj^ for preventing abuse 
in that economy. * ^

I think the lessons of management 
of a country’s economy furnished by  
that great country where private enter
prise is not merely a dictum, is not 
merely a doctrine but is almost a reli
gion— I refer to the United States of 
America—those lessons have been 
completely lost sight ^ f when the Gov*. 
emnient proposed their terms of re
ference to the Fiscal Commission. I  
lay emphasis on this particular fact, 
not because I wish to make this m 
platform for voicing my own views 
whether I like private enterprise or
I.dislike it, or whether I plead for the 
State taking over the management oC



8102 Tariff Comnusslcyii Bill 5 MAY 1951 Tariff Commission Bill 81C3̂

Industries or I do not want that to be 
done, but merely because if the poUcy 
of Government is clearly that private 
enterprise should be encouraged then 
we have to import into this country 
that climate which will not merely 
encourage the entrepreneur but also 
check the evils which private enter
prise is so notoriously capable of pro
ducing in the economy of a country.

I found a casual reference in the 
speech made by you when you were 
fitting along with us a few minutes 
ago in regard to cartels. I lay em
phasis on this particular point because 
I take your speech as being an en
couragement to me to refer to this 
particular matter; The problem that 
has beset the American economy in its 
being conducted as a private enter
prise economy where the consumers’ 
interests are paramount has been this 
question of cartels and monopolies or 
what is called in economic jargon 
‘oligopoly'. That country has been 
striving all along to prevent concen
tration of economic power in parti
cular hands, not so much because of 
the poUtical signiflranca attached to 
it but becnuse of the economic evils 
that go along with it. That country 
which is pledged to private enterprise 
economy has realised abundantly that 
the consumer has to be protected. So 
far as we in this country are con
cerned. I fmd that no attempts have 
been ever made on those lines which 
in my opinion, however imperfect 
might be my knowledge of economics, 
are the only ones by which you could 
save the consumer from the rapacjous 
greed of the entrepreneur. If condi
tions in America from the date of the 
Shermaa Act in the last century, from 
the date of the Clayton Act of 1914, 
from the date of the appointment of 
the temporary National Economic 
Committee in 1938, have warranted an 
enquiry into the working of oligopoly, 
I believe that in this country it is very 
necessary because the whole set-up of 
the economy of this country is one 
that might be called an approach to 
oligopoly. Whether the concentration 
has been on vertical lines or horizontal 
lines, whether it is by means o f hold
ing companies or by an injudicious 
use of patent rights or by interlocking, 
^ e  fact remains that about a dozen 
interests, at the outside, control the 
economy of this country. If that is 
so and no provision is made against 
an abuse of power by those interests 
In the statutes, I am afraid......

Deputy-Speaker: May I invite 
hon.. Member’s attention to page 

2’ pause 11(1) (d) (iil) which says 
m inn in restraint of trade to the 

•^riment of the public”? That pro- 
▼ision is generally intended to cover 
•uch case«.

Shri T. T. Krishnamacbari: I am
very grateful to you, Sir. for pointing 
my attention to this provision, but as 
the Chair would realize, that is only 
in regard to one particular phase of it, 
that is to say, charging unnecessarily 
high prices and acting in a manner 
which results in high prices being, 
charged to consumers through limita
tion of the quantity production, dete
rioration in quality etc. Bui really 
the working of oligopoly is vomething 
different.

Mr. Deputy>Spcaker: But 11(1) (d) 
(iii; is independent; it deals with “act
ing in restraint of trade to the detri
ment of the pub lie’' and covers cartels 
and monopolies.

Shri T. T. Krishnamachari: I am not
for a moment saying that one inter
pretation of these provisions might 
not mean that the Government has the 
avoidance of oligopoly in mind, but 
what I am saying is that initially the 
problem has not been recognised. It 
has been incidentally recognised and 
perhaps it would be recognised inci
dentally on more than one occasion as 
time goes on. The basis of my com
plaint is merely the set of circumstan
ces that prevailed before the appoint
ment of the Fiscal Commission. I am 
not laying any charge ;jfiair.s  ̂ the Gov
ernment; I am merely laying a charge* 
against ourselves as Members of this 
House for not recognising the existence 
of the evil which in a capitalist eco
nomy has to be dealt with. If it is 
not a capitalist economy that is func
tioning in this country *it is a different 
matter altogether. What I am saying 
is that if the industrial policy state
ment of the Government is correctly 
interpreted as it can only be inter
preted as being one that more or less 
plumbs for, or leans heavily in favour 
of, private enterprise, then all th» 

.other set of actions taken in a country- 
where private enterprise is a religion 
must necessarily follow and it could 
riot merely be achieved by means of 
an indirect reference to the Tariff 
Commission and by its recommenda
tions thereon but by the Government 
being conscious of the fact that it is 
its paramount duty to see that the evil 
is checked and nipped in the bud. I 
miaht also add that in spite of the fact 
that for over sixty years the American 
Government has been battling with 
^ is  evil, it is being defeatefl at every 
step and today it has to be recognised 
that monopoly interests more or less 
control in America the major portion 
of the industry of that country. 
Not that I mean that by governmental 
action we could successfully prevent 
the operation of these factors. But 
the absence of governmental action 
directly, not incidentally as it is pro
posed in this Bill, would probably ag-
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^avate the evil rather than help the 
consumer. That is one point that I 
would like to mention.

The second point that I would like 
to mention is this. I do not know if 
I am treading rather on forbidden 

. ground, but I would like to say that 
the appointment of the Fiscal Com
mission itself was not the result of a 
deliberate policy followed in the 
natural course of events but an inci
dental one arising because of certain 
conflicts between certain Ministries of 

'Government. I do not want to dilate 
further on that subject, but that is so. 
I happened to be at that time enjoy
ing, as I do on very rare occasions, the 
confidence of some members of Gov
ernment and I did represent to them 
that the appoinment of a Fiscal Com
mission at that time was not perhaps 
opportune for the reason that any 
Fiscal Commission that is appointed 
must have wide terms of reference, as 
fiscal policy as understood to be today 
and the terms of reference that ema
nated ultimately, as I thought would 

-emanate at that time considering the 
conflicts that had arisen, would neces
sarily be narrow. What I had in mind 
was that the modern definition of fiscal 
policy is something very wide and not 
^ a t  definition that was given to it in 
1921 by the British rulers in this 

country or perhaps even acknowledged 
at the time all over the world.

Today fiscal • policy is something 
which is intimately connected with 
public finance public finance i  ̂ sup
posed to be the stabilising medium of 
a fiscal policy. Therefore, I felt that 
an investigation of the tax structure 
of the country would be very neces- 
tary, because without it fiscal policy 
cannot be properly formulated or 
controlled. It would be recognised by 
liembers of this House that . even 
within its limited terms of reference 
Hie Fiscal Commission must have come 
up against the problem wh^her their 
recommendation would not materially 
reduce the revenues Government are 
getting from customs; whether recom
mendations in regard to incidental 
advantages to be given to industry, 

auch as, you. Sir, suggested when you 
were speaking would not mitigate 
against the revenues that would ac- 

^crue to Government in the matter of 
implementation of its excise policy, 
inevitably the question of regulation 

industry, encouragement to industry 
^and protection given to industry im
pinges in various ways on ^he tax 
structure of the country. Therefore, 
1 felt, and I believe it was recognised 
by one of the eminent members of the 
Cabinet at that time that there was 
eome force in the argument that tke

terms of reference have to include 
more or less a revision, or recommen
dation for the revision, of the tax 
structure of the country, but he felt 
that in the circumstances in which the 
Government was placed, the Fiscal 
Commission could not be saddled with 
any such responsibility.

During the last few weeks I have 
heard in this House hon. Members 
very seriously cutting forward the 
need for a taxation enquiry committee. 
I do feel that when that committee 
comes into being, perhaps, there will 
have to be some kind of reorientation 
of our own ideas on fiscal policy be
cause the claims of Government, so far 
as tax revenues are concerned • are 
paramount and will have to be given 
first plaoe, as it must undoubtedly be 
given first place, because no Govern
ment can function without the money 
necessary. Therefore, I felt when the 
Fiscal Commission was going about 
doing its work that while here was a 
Commission manned by distinguished 
men, devoting their time to a problem, 
it has not been made use of to the 
fullest extent possible by giving them 
additional terms of reference, which 
nQay perhaps occupy them another six 
months more, but which would enable 
us to have a comprehensive view of 
the fiscal position of this country and 
the future needs thereof.

Reverting back to this question of 
statement of a comprehensive policy 
after the statement of Industrial policy 
in April 1948, we had several other 
factors Which have come into being 
since then and are now operating. We 
had a statement regarding the appoint
ment of a Planning Commission, We 
know that there is an Econoinic Com
mittee of the Cabinet that functions 
more or less as an expert body and 
oftentimes takes decisions about which 
I do not want to advert. Then there 
are ad hoc decisions taken by ni hoe 
committees composed of members of 
Government and perhaps members of 
various State Governments. Often
times it does happen that because of 
these meetings, because of these deci
sions, because of the advice tendered 
at these meetings, some action is being 
taken. That is why I feel that my 
complaint was Justified that there has 
been no comprehensive review perio
dically of the economic policy of Gov* 
emment by one member of Govern
ment dealing with economic subjects 
and that is a handicap to us today in 
stating our views not merely on this

Suestion of tariffs and fiscal protec- 
on, but also on the question of indu»- 

try in general and the place that 
private enterprise should have in it 
such as is necessary in the discussion 
of a measure of this nature. »
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Coming to the report of Commis
sion > I have read it with the care that 
is very necessary in sqrutinising the 
report of a Commission of this nature,
I have also tried to read through the 
written memoranda submitted by 
various bodies and certain individuals 
to the Commission. Of course, the 
oral evidence tendered has not been 
published: so one does not know what 
was said. But I find that while one 
set of memoranda submitted by the 
commercial bodies Is as good as the 
other, there is one theme running 
light through all these and I have no 
doubt that so far as that type of writ
ten memoranda was concerned the 
Commission had no difficulty in making 
up their mind or in assessing what 
the vested interests or the commercial 
and industry community in this coun
try wanted. But I lay emphasis, 
however, on one particular piece of 
written evidence that was submitted 
to the Commission which in my humble 
opinion, is the most provocative 
of all. That was the written evidence 
submitted by Prof. Gadgil of the 
Gokhale Institute of Economics. Poona, 
which as is characteristic of him is 
both a bold and realistic review of 
the position of the Qconomy of this 
country. It stresses the fact that it 
would be impossible for the Commis
sion to compromise on fundamentals 
and he did point out that a regime of 
indirect control as at present function
ing is not socially useful, but on the 
other hand, is utilised perhaps inci
dentally as an instrument of further 
entrenching of the power of particular 
interests. He also pointed out an
other factor which is as it were a fore
cast of the tenor of the written me
moranda from various commercial 
bodies, namely, that vested interests 
require only that part of controls that 
help them and reject other controls . 
which do not help them.

I am very happy to see that the 
Comtnission has not fallen into the 
pitfalls that inevitably must have 
faced them and have steered clear of 
them all. So la r  as their recom
mendations are concerned, they take a 
balanced view of the various points 
of view that were presented to them. 
But as the hon. Minister put it in a 
different language this Bill before the 
House is indicative of a policy of per
manent protection. His statement 
might be altered in a slightly different 
way, namely, that in 1922 the inter
ference of Government in industry was 
exceptional; today it is a normal 
feature. Because if the Government 
and the House are committed to a 
policy of protection where necessary, 
uiey are Îso committed to making 
Government controlt and interference

a normal feature of the day. There
fore the vested interests in this coun
try have to recognise, when they 
praise this measure as being beneficial 
tq them, that the consequence of this 
measure is that they must also accept 
the control of Government in regard 
to the economy of this country, even 
though the economy is avowedly and 
to a very large extent an economy of 
private enterprise. It is from this 
point of view that I would like to say 
something about the criticisms on this 
Bill, not yet voiced in this House but 
voiced outside.

One particular set of criticisms 
against this Bill, and perhaps against 
the policy of the Government is this—  
and very possibly it was also one of 
the reasons why a Fiscal Commission 
had to be appointed— and that is the 
question of quantitative restriction of 
imports. Sir, you made a reference to 
It in your speech. I would like to 
amplify it a little further. Quanti
tative restriction of imports is 
today the order of the day. 
It is the order of the day because of 
the balance of payments position. It 
might be that it will continue for a 
long time. The restriction of imports 
is dictated, or rather the restriction of 
certain categories of imports is dic
tated, by the views held by Govern
ment— whether they are good or bad 
is not a matter relevant for this dis
cussion. But what is sought to be 
done is that that discretion of Govern-, 
ment is being utilised in regard to a 
particular set of factors, namely the 
adverse balance of payments position, 
and should be used for the benefit of 
a particular set of people. And I see 
that this has bjen urged by various 
communications in the press, various 
criticisms of Government policy, and 
also various communications that have 
been sent to Members of the House—  
or copies of communications sent to 
Government that have been sent to us.
] am very glad that the Fiscal Com
mission has more or less set itself 
against it. The reasons given by the 
Commission are valid and sound. 
They are all the reasons that can pos
sibly be given. I am very happy also 
in this connection to observe that this 
Government, against which so many 
people have got so muck to say as 
being a Government controlled by 
capitalists, run by capitalists, influenc
ed by capitalists, has asserted its own 
independence on a previous occasion—
I believe in 1948. The Tariff Board in 
regard to protection to the bobbins 
Industry recommended, and the word
ing was:

“We recommend that so long as 
the licensing of imports of bobbins 
is continued for balance of pay-
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menjts considerations the ?lesira- 
bility of maintaining and expand
ing indigenous production should 
be kept in view and the quantum 
of imports should be regulated 
accordingly.*’
Those were the recommendations of 

the Tariff Board in 1948. The House 
will perceive that they are not on all 
fours with the recommendations of the 
Fiscal Commission. There has been 
a slight departure, although the de
parture is only in so far as the res
trictions continue for balance of pay
ments considerations. But I am very 
happy to see that Government in their 
Resolution on this particular Report 
have declined even to countenance a 
temporary type of quantitative res
triction which would give an inci
dental advantage to an industry as 
being something unethical. It is a 
matter in which one can feel proud of 
that Gnvprnment would not influenc
ed even to accept the recommenda
tion of the Tariff Board in this parti
cular matter. I do hope that the future 
policy of Government would continue 
to be the same, for the one reason 
that it is against all economic princi
ples to place quantitative restrictions 
on imports unless it be that an over
riding consideration like the balance 
of payments position is there.

The secoiia factor is, whether in the 
administration of tariffs consequent 
on the recommendations of the Tariff 
Board or in any other manner which 
would affect the position of the con
sumer in this country, the paramount 
consideration which the Government 
will have always to keep in view, 
according to my humble view, is that 
this in a country with a low standard 
of living, in a country where the 
marginal rate of consumption pro
pensity is very high, the consumer's 
interest has to be constantly watched. 
This position of the'̂  consumer is there. 
Today what he considers is necessary, 
or what he likes to buy today, he would 
not buy tomorrow if his purchasing 
power shrinks or the goods are not 
easily available in the market as the 
elasticity of his demands permit him 
to do sp. A n y  country with a low 
st'^nd?ird of^livint; is bound to have a 
hicrh marginal rate of consumption 
propensity which more or less auto
matically follows. And if consump
tion propensity is further curtailed 
for reasons that are sentimental, for 
reasons ethical, or for other reasons 
like pf^ecting the vested interests 
and so ioli, unless ail this is absolutely 
necessary, let us bid good-bye to all 
hopes of raising the standard of liv
ing of this country. I would like to 
say in this connection that we politi
cians in this country generally ' fe^

that all luxuries are bad things. And 
after all what is a ‘luxury’? A  luxury 
of today is a necessity of tomorrow. 
What was luxury some time back is a 
necessity today. If perhaps thirty 
year^ back even public service motor 
vehicles were a luxury, today they are 
an absolute necessity. Therefore when 
we say that luxury items should be 
banned, we do so irrespective of the 
change in the ideas of the people at 
large and irrespective of considerations 
of raising the standard of living of the 
people. It might even be that lipsticks 
and face-powder are necessities today 
and they do help to some c?xtent to 
raise the standard of living of the peo
ple. I would say that there is no use 
laughing about this because our ideas 
are progressing to what were medieval 
ideas. We go about with a catalogue 
of *'don’ts*’— don't do this, don’t do 
that or don’t do something else— ^with 
a flat prohibiting the use of a number 
of things but nothing constructive to 
offer. We would prohibit for the com
mon man a few luxury things which 
he indulges in. but we offer no sub« 
stlttite^ for him. Therefore, if actually 
this House and the Government are 
wedded to a policy of raising the 
standard of living of the people, it is 
not quite so easy for us to ignore 
certain types of ‘luxury* goods which 
are not very costly. Therefore, this 
question of quantitative restrictions 
based on a demand by an industry is 
a thing which has to be straightway 
declined for the reason that the para
mount consideration of the Govern
ment should be to raise the standard 
of livii\g of the people— leave alone 
the question of patronage, pressure 
politics and all that which may make 
Government impose quantitative res
trictions. Therefore I am very happy 
that the Fiscal Commission has set it
self against any such thing, even 
though it may appear to our modern 
industrialists that the Fiscal Commis
sion is retrograde in its recommenda
tion and that they are following blind
ly the provisions of the Havana Charter 
which is now dead. All that might be 
said. I should like to congratulate 
them on the bold stand they have taken 
in the matter, where the natural in
clinations of the average man are to 
sail with the stream of the demand 
rather than set himself against it.

I would like to say a few words in 
regard to the operative portions of this 
Bill. The composition of the Tariff 
Commission does not follow the recom
mendations of the Fiscal Commission. 
Not that 1 would like to accuse the 
Government of having done something 
which is very heinous. But I would 
Hke to say that considering the work 
of the TJariff Board, particularly bet
ween the year 1945 and today, I think
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the recommendation of the Fiscal 
Commission with regard to the strength 
o t  the Board is a very correct one. I 
do not know why Government has 
thought it necessary to change it. 1 
-agree that any Bill that comes before 
Tjs when it becomes an Act involves a 
certain amount of expenditure so far 
as Government is concerned. This 
-democratic process, this process of 
t)uilding up the economy of this coun
try is an expensive process. We can
not get away from that. A ll that we 
could see is that the expenditure is 
^usefully directed towards ends which 
would benefit the country. If the 
curtailment of the personnel of the 
Board is for reasons of economy,
I think the ideas underlying the policy 
in this regard are misplaced.
I I  A . M .

I would like to refer to an indiscre
tion on my part on a previous occas
ion when discussing measures that 
are recommended by the Tariff Board. 
What I said then was in the nature of 
a criticism of the working of the 
Tariflf Board and I believe the criticism 
-was more or less in the nature of 
calling the reports perfunctory and the 
Inquiry not bein? adequate. I could 
now say that I had no intention of 
casting any aspersions on the Tariff 
Board but I did realize then and I do 
realize now that the amount of work 
that the Tariff Board was asked to 
undertake from 1945 onwards was far 

much and in the very nature of 
things their work could not be any
thing but perfunctory. If you saddle 
the Board with too much work and 
keep its strength at three members 
and with a staff not adequate for the 
purpose, the reports are bound to be 
perfunctory. We should see that we 
do not fall into that error again. One 
particular recommendation of the 
Fiscal Commission is very noteworthy 
in this connection that there should be 
a statutory limit of seven members, 
that is in the initial stages allow
ing the Government to raise it later 
OR to seven. Actually the Bill pro
vides for the appointJment of tipm- 

porary members. I think that is 
rather not a particularly elegant way 
of dealing with a demand of this 
nature. I would rather that Govern
ment apree, if it is proposed by the 
Select Committee— and I hope it will 
be proposed by the Select Committee—  
that the Fiscal Commission’s recom
mendations in this regard should be 
accented *in its entirety, the strength 
of the Tariff Commission should be 

raised to five with statutory permis
sion for Government to raise it to six 
•r  seven as the case may be later on.

I would like also that clause 8 here 
which ffives the power to the Tariff 
Commission to employ adequate statl

is amplified on the lines of the recom
mendations of the Fiscal Commission. 
The Fiscal Commission gives the 
n.ature of the personnel that is re
quired by the Tariff Commission, 
scientific personnel, economic investi
gators, cost accountants, etc. It would 
be better to include this detail in 
clause 8 for this reason because I know 
the difficulty of the previous Tariff 
Commission was that they had no 
staff of trained personnel. A/ter all, 
much of the work has to be done by 
the trained personnel and scientific and 
engineering talent is necessary, if the 
Tariff Commission is to assist in the 
successful working of all industries 
and if we deny this merely because 
some Under Secretary of the Govern
ment says: “The Tariff Commission
is costing a lot of money'', we can as 
well not have a Tariff Commission. 
Tl-c inquiry will be imperfect if the 
Commission is not provided with the 
trained and technical personnel for 
purposes of conducting the inquiry.

I would like to say here thai the 
Government might in future direct 
the work of the Tariff Commission by 
permitting individual members to in
quire into the cases of industries of a 
minor nature or in cases where the 
work is revising the working of a 
protected industry, and a bench of 
three members in respect of the enqui
ries where the bigger industries are 
involved and the decision of the 
Commission in all cases is ultimately 

entire Commission 
sitting together! These are matters of 
detail but I would like that in order 
to give an assurance that the Commis
sion will be furnished with the neces
sary staff the lecommendations of the 
Fiscal Commission are incorporated 
in clause 8 and that is not left more 
or less in a nebulous way leavinĵ  ̂ it to 
the discretion of an Under Serretary 
pr Deputy Secretary, who \'/ill say 
when the Commission wants an in
crease in the staff: This could not be 
done and that could not be done. 
Otherwise it is not worthwhile to have 
a Tariff Commission at all.

Only one word more I would like to 
say in regard to protection being given 
to industries that have not ...begun to 
manufacture and I am very happy 
that you referred to that particular 
point. I remember that about 13 
months back when this question was 
mo jted in the Hoi’se. I was one of 
those who did not like the idea of 
protection being granted before an in
dustry started. Naturally one is rather 
nervous about asses.sing anticipations.
It is a very difficult thing to do and 
I am afraid that my fears voiced in 
the House on that occasion have more 
or less come true. I must say that 
Government have not furnished this
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House with the report of the Expert 
Committee that went into the question 
of protection to the motor industry. 
I think that was very necessary con
sidering the various assurances given 
by Government on that occasion and 
I would like to add that those assur
ances, formidable as they looked at 
that time, satisfying as they looked 
even to cantankerous objectors like 
myself are today a complete dead let
ter. The Government did nothing in 
regard to the control of the price of 
spare parts. Actually the prices of 
spare parts shot up, in some cases they 
went up 300 per cent, and in others 
400 per cent. I am sorry to say that 
one of the initiating firms that was 
responsible for the granting of protec
tion before manufacture raised the 
price of motor parts by more than 200 
|«r cent. The assurance given in re
gard to aid being given to users of 
public service vehicles was afterwards 
completely ignored. I can quite under
stand my hon. friend Dr. S. P. 
Mookerjee who giave the assurances 
having left the Ministry and Dr. 
Matthai who reiterated those assur
ances having also left they could not 
be held responsible. The result is 
that the assurances And a place in the 
proceedings of this House in cold print 
m  the Library of the House and the 
Government of the day has taken no 
notice of them.

Then I come to the report itself, 
which has a bearing on a particular 
provision in this Bill. I read the 
report—it was due to the courtesy of 
a Member of the Select Committee on 
the Finance Bill that I got a copy of 
the report for perusal. I would like to 
say that when 1 read the report, I was 
reminded of a common saying in my 
part of the country where a man who 
was walking in the road found one 
horse shoe. He took it up and said: 
Yes I must now get a horse. I have 
got one horse shoe; I will get three 
more horse shoes and then I will get 
a whole horse. The report says that 
a particular factory has got the 
machinery for machining certain 
types of parts, gears, crank-shafts and 
things of that sort. But it hfis no 
facility for making forgings. Another 
factory equally big has got machinery 
for making forgings, but they have not 
got the machinery for machining parts 
which will make crank-shafts etc. So 
it seems that something occurs some
where and in course of time it is ex- 
peiflted that something else will happen, 
so that we will produce the whole 
horse. The logic is more or less like 
that of ti person who has found a horse 
shoe, though it may be an exaggerated 
Tersicn of the attitude of these Indus
tries The report itself is not a very

encouraging report. It only envisages 
that if the promises that have been 
made to the members of the Com
mittee are fulfilled, certain parts are 
likely to be manufactured in the course 
of the next two years, but I thinjc 
that there is a case for reference to a 
body like the Tariff Commission im
mediately. It might be stated this ques
tion has been referred to the Com
mittee which is an Expert Committee 
composed of members of the indus
tries; and there is no need for further 
scrutiny. But I would not agree. Th« 
Committee was composed of experts 
in the trade and as they were rivals 
in many cases and I suppose gentle-̂  
manliness made them produce a 
seemingly favourable report I would 
ask the Members of this -House to 
merely read the report and judge for 
themselves. The Members of Parlia
ment have not been furnished with, 
the report and could not judge for 
themselves even though the recom
mendations were incorporated in the 
Finance Bill and we passed it. There
fore, anticipatory protection for wliich 
provision has been made in this parti
cular Bill might be a bull factor in 
the starting of industries in the future 
but it is a weapon which has got to 
be very carefully used. If it is used 
merely because somebody has sug
gested it or some Minister has taken 
it up and is treated as a matter of 
izzat with the Gk)vemment, it is not 
going to do the country any good.

There are one or two remarks that 
fell from the hon. Minister on which I 
would like a little more clarification. 
In regard to sub-clause (2) of clause 
11, the hon. Minister said that it 
authorises action by Government 
without reference to the Tariff Com
mission. As you yourself put it. Sir, 
such a contingency might arise and 
the Government may act in the man
ner suggested. But, the trouble is, 
oftentimes, they act not very wisely 
and it cannot be rectified. The wora- 
ing of that particular clause being put 
in a statute might be interpreted by 
some Government ofllcial to mean 
that that action may be taken by Gov
ernment without any reference to this 
House. I do not think that that is the 
correct attitude and I hope that is not 
the intention of Government. We 
have in this House been passing 
measures giving Government powers 
to act without any reference to this 
House, and adding safeguards by 
means of making them bring the 
matter to this House and get the ap
proval of the House by means of reso
lutions. I am not very well verged in 
law; but I do take it that any power 
out in a statute to which the House 
has given its approval would neces
sarily empower the Government to act
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in terms oi that particular clause in 
the statute notwithstanding anything 
contained in prior statutes. There
fore, I would like an assurance from 
the hon. Minister that that is not the 
idea and I would also like the Select 
Committee to make that.point clear 
by revising and redrafting the word
ing of clause 1 1  (2), so that any action 
taken by Government would only be 
subject to the approval of this House 
and the particular exception made in 
that sub-clause is merely to make it 
obligatory on Government to refer the 
matter to the Tariff Commission ulti
mately when action has been taken by 
it without such reference and nothing 
else.

That raises the other issue that you 
yourself. Sir, raised, in regard to sub
clause (1) of clause 11. I have no 
desire to controvert the position taken 
up by you. But, I do feel that there 
will be a little difficulty if the whole 
thing is made mandatory, because a 
certain amount of screening of re
quests for protection has to be done 
and there has got to be some agency 
for that purpose. Unless this screen
ing is to be done bv the Tariff Com
mission itself, it will mean that any 
Tom, Dick and Harry would apply for 
protection. T do remember the days 
when T had the misfortune to serve on 
the State Aid To Industries Board in 
mv State and the iyr)e of applications 
one got for State aid. always makes one 
feel whether screening by some Gov

' »̂rnment agency is not neressory be
fore any r#*ference to the Tariff Com
mission. You riehtly pointed out. Sir, 
that if the wording in sub-clause ( 1 ) 
of clnuse 11 is changed from ‘may’ to 
‘shair the words in, the opinion of 
Government would have to go. I do 
not know if we ran accept that kind 
of position. Without providing some 
machinery for soreenini? either pt the 
^^overnment headquarters or with the 
Tariff Commission, if it is made obli
gatory on the Dart of Government to 
refer every anolication for protection 
to th<“ Tariff Commission for report 
the Commission would probably not 
be able to do the useful work that we 
want it to do.

That is. more or less, all that T have 
to say with regard to the wording of 
this particular measure.

Mr. Denuty-Speaker: Clause 1 «
seems to be on the ??ame lines and 
Mibjert to the <;ame obiection that the 
non. Member has referred to in res
pect to sub-clause (2) of clause 1 1 .

Shri T. T. KrL^hnamacharl: Yes.
W**' I>eputy-Speaker: The obiection 

that Government is empowered to take 
without reference to Parliamentyy p .s .D ,

seems to hold good in the case of 
clause 16 also. It appears as if Gov- 
emmenf can take action without re
ference to Parliament at any stage. 
It is enough if it is laid before Parlia
ment.

Shri T. T. Krishnamachari: That, w« 
have empowered Government in t  
measure that we passed in this Hous« 
recently. We hedged that power by 
making it obligatory on the part of 
Government to bring it to the House 
and get it passed or varied by means 
of resolutions of this House.

Mr. Deputy-Speaker: This meani 
that it is enough if it is placed on th# 
Table of the House. This may super
sede the other.

Shri T. T. Krishnamachari: The per
mission that we have given sd far is 
that if any recommendation is made 
by the Tariff Board and urgent action 
is necessary. Government can take 
action. This actually goes beyond 
that. That is why I urge that we will 
have to scrutinise this particular 
clajuse as it more or less defeats the 
terms that we have put in the Gov
ernment’s original proposal in section
4 A of the Tariff Act and hedged it 
by various conditions. Iteel that sub
clause (2) of clause 11 shpuld not be 
allowed to go through as it is. I do 
hope that the Select Committee will 
consider the matter.

Subject to these comments and also 
with the request that I make to the 
Government that during the life time 
of this Parliament, greater opportuni
ties should be given to this House to 
discuss the economic policy of Govern
ment and particular phases of that 
policy, instead of merely incidentally 
while considering the Demands for 
Grants where the discussion is more 
or less canalised into particular chan
nels, I would like to accord my support 
to the motion beforê  the House.

Shri Ramalingam Chettiar (Madras): 
So far as this Bill is concerned, the 
country is practically unanimous that 
it has not come too early; if anything 
it ought to have come at least a few 
years earlier. Also with regard to 
the provisions that have been made 
as regards the functions of the Com
mission, I hope there will be general 
satisfaction, except to the extent to 
which I will refer a little later.

As regards the constitution of the 
Commission itself, as has been re
marked by the previous speaker, there 
have been so many references to the 
Tariff Board that they have not been 
able to do their work expeditiously to 
the satisfaction of the persons who 
wanted matters to be examined by 
the Tfiritt Board. It is in view of
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[Shri Ramalingam Chettiar]
that that the Fiscal CommissHin re
commended the expansion of the 
Board by increasmi? the number. It 
is rather unfortunate that Government 
has not found its way to accept the 
recommendation of the Fiscal Com
mission and raise the ))ermanent 
strength of the Commission to at 
least five and a temporary m ĵrnbershlp 
of two has been recommended. In this 
connection, I would like to say that 
it is necessary that there should be 
a provision for the Commission work
ing in benches or committees. For 
instance, if there are Roin̂ : to be five 
members, three may go on with one 
enquiry and the other two may be 
assi^ed some other enquiry. Be
cause, the work that will go l>e£ore 
them will be so heavy that if all the 
five are going to work on the same 
matters, I think it will be sometimes 
waste of time and sometimes it will 
become very difficult to get through 
the work before them.

Mr. Depnty-bveaker: In the nature 
of judicial benches.

Shrl BamauttKam Chettiar: Yes. 
They may have for instance two 
benches instead of one. Three may 
work on some tiases and two may 
work on other Cdoes which are not so 
important.

Shri Bhatt (Bombay): Industry-
wise.

Shri Ramalingam Chettiar: Case- 
wise. The Chairman may allot each 
case either to a bench of three or 
to a bench of two as he thinks that 
the matter requires. That would 
expedite matters. I hope that the 
Select Committee and Government 
will agree to raise the number of tLe 
members and also to make arrange
ment for proceeding in benches ins
tead of the whole Commission acting 
with reference to every matter.

The second point that I would like 
to refer to is the omission— r̂ather 
the imolied omission I should say—in 
the Bill of all reference to cottage 
and small-scale industries. Hitherto 
all the applications that have come 
before the Commission have had rela
tions only to the bigger industries. 
We have been talking f o  much about 
decentralised economy and so on for 
helping the cottage and small-scale 
industries. But actually very little 
attention Is paid to them either In the 
acfrnlnistration or in the matter of 
criying help to thê e small-scale 
industries. As instances I may men
tion the handloom industry the soap 
industry, the match industry and so 
on. These require prQtecttgq and re

quire also some other support. But 
the attention that these have been 
receiving has not been very much and 
there is no provision for anyone or for 
the Tariff Board to go into xhe needs 
of these various small-scale and 
cottage industries so as to render 
them help and stabilise them. In the 
observations that the hon. Minister 
has made to-day he has not referred 
to the urgent need in the country for 
providing emplojTnent to those who 
are prepared to work. He referred to 
the development of industries and he 
referred also to the consumers. But 
what about the question of finding 
employment in the country? In any 
question that comes up before the 
Commission one of the main issues 
will be how any proposals -nade are 
going to aiTect emplojH^ent in it\e 
country. If the result of the recom
mendation is to reduce employment 
such a recommendation should 
not be made. One of the im
portant questions now before 
the country is to find emplojnnent for 
everyone who is prepared to work. 
Without that all questions of raising 
the standard of living or improving 
or developing the industries or doing 
anything else will have to wait. That 
is my view. So if you tako that 
view, Government will have to pay 
more attention to these small-sr-ale 
and cottage industries. We have 
to pay more attention to them 
because they employ a very large 
proportion of our population. This 
matter will have to be considered. In 
this connection, when we are consi
dering the restricting or banning of 
imports we have to consider the 
demarcation of che woric of cottage 
or small-scale industries on the one 
side and the bigger industries on the 
other. Unless we are prepared to do 
that, I do not think these cottage and 
small-scale industries can survive. So 
the omission that I referred to in the 
beginning ought to be rectified.

Pandit Thakiir Das Bhargava (Pun
jab): May I know whether this demar
cation of the limits will be a function 
of this Commission?

Shri Ramalingam Chettiar: Yes. 
They deal with the question of res
tricting and banning of imports and 
they can also restrict or ban the 
manufacture in the factories of certain 
goods which are being produced in 
these cottage industries. Otherwise 
these small-scale industries cannot 
carry on, I would mention only the 
rase of the handloom industry v/hich 
is the biggest after agriculture in our 
country. The Government and the 
people have already found the neces
sity for placing that industry on a 
proper basis. What did they find?
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They found that unless some demarca
tion is made between the activities 
of the mills and those of the handloom 
industry, there is no chflhce of the 
handloom industry surviving. So by 
a sort of executive order—I do not 
know whether that order will be main
tained if it goes before a court of 
law—It has been decided that the fac
tory should not produce certain kinds 
of goods and that these should be left 
entirely to the handloom industry 
to produce. Well, such things ought 
to be possible under thig Bill, and 
the necessary changes to enable that 
sort of thing being done should be 
made in the Bill.

Shrl Sondhi (Punjab): What about 
the Fundamental Rights?

Shri Ramallngam Chettiar: The hon. 
Member asks whether the Fundamen
tal Rights will not come in the v/ay. 
If they do not do so in the matter of 
restricting the imports, certainly we 
can also say that the factories should 
not manufacture certain kinds of 
goods. I do not agree ^th the pre
vious speaker—Shri Krishnamachari— 
when he says that for raising the 
standard of living, we should allow 
the import of everything, irrespective 
of how that would affect employinent 
in the country and how it will affect 
the production of the small-scale and 
cottage industries, whose goods may 
not come to the standard he wants 
them to, for raising the standard of 
life. They have to do this demar
cation and I hope the Select Com
mittee will bear in mind the sugges
tion that I have made.

I am glad the Bill makes provision 
for the Commission to watch the 
progress of the conditions that have 
been laid down or the expectations 
that have been entertained with re
ference to the development of those 
industries to which protection or 
some other help ir, given. But that 
should not be in tne nature of a sort 
of casual thing. The conditions 
tnemselves should be definite and the 
Commission ought to be in a pr sition 
to watch whether they have been 
fulfilled in the way in which they 
were expected to be when the protect 
tion was given. Also the pvovisî 'D 
that help may be given in the form of 
a grant, subsidy, levy of protective 
duties or otherwise is too vague. It 
should be more specific. What exactly 
is meant by the word '̂otherwise** I 
do not know. This should be specifi
cally stated. As I said, one of the 
provisions should be for re«;trictinjsr 
the nature of goods to be made io 
factories. These things ought to be 
specifically mentioned. And.....

Shri Sondhi: The hon. Minister is 
not listening, I think.

Shri Ramalingam Chettiar: My hon. 
friend here tells me that the hon. 
Mipister is not attending to what I 
am saying 1iere. Perhaps he thinks 
that it is'not necessary to listen to 
what men like me may say, because 
he knows ever3rthing and.....

Mr. Deputy-Speaker: Order, order. 
1 am afraid the hon. Member is rather 
uncharitable. As we know, hon 
Ministers even when they may no\ 
be looking at the hon. Member who 
is speaking can be attending to what 
is being said. Their ears are certainly 
pledged to the hon. Members I am 
sure they are attending, and one of 
them is taking down notes also.

The Deputy Minister of Eztiemal 
Affairs (Dr. Keskar): Is it expected. 
Sir, that the hon. Minister should con
tinuously be looking at the Member 
who is speaking, so as to show that 
he is attending to the speech?

Hon. Members: Definitely.
Mr. Deputy-Speaker: It is not neces

sary to make such remarks. The hon. 
Minister is taking elaborate notes.

Shri Sidhva: Yes, he has his pencil 
in his hand.

Shri Ramalingam Chettiar: Anyway 
it is not I alone who made the remark. 
Attention was drawn by several 
other Members to the fact that the 
hon. Minister was at any rate busy 
otherwise.

So the word “otherwise” should be 
more clearly, defined and that is a verj’ 
important matter. It is absolutely 
necessary that the particular matters 
I mentioned should be there.

The Commission is very rightly 
allowed to entertain applications by 
itself and take note of the matters 
which they would examine themselves. 
It is a very salutary principle and Is 
a matter which has been asked for by 
all people concerned. It will to a cer
tain extent answer the objection 
raised by you, Sir, that the Govern
ment haj? not to refer every case be
fore them to the Commission. V/hen 
Government does not agree to refer 
to the Commission the case of an 
industry which feels that its position 
should be examined, it is open to the 
particular industry to appeal to the 
Commission itself and if the Commis
sion felt that it is a matter which 
should be examined by them they 
will do so. So I welcome the provi
sion.
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Mr. Deputy-Speaker: ITiat does not 
include sub-clause (a).

Shii Ramalingam Ghettiar: That is 
and I hope the Select Committee 

will include that sub-clause in clause 
S3 under which the Commission itself 
may take up matters for'enquiry. 1  
nope the Select Conunittee will look 
into it and rectify it.

I am positive, that the one matter 
which has been forgotten and ought 
tn be provided for is the matter of 
iM)ttage industries and small scale 
Industries which are languishing for 
want of attention all these years. 1 
may say that this is npt a mere 
matter of sentiment. I have been 
saying, that time after time. Even 
when the Tariff Board went into 
matters they did not consider the 
necessity of the cottage industries. 
They only considered the need for 
helping particular industries and big 
factories, with the result the cottage 
industries sufler. Only the require
ments of large industries and big 
factories were considered by the Tariff 
Board. 1 hope attention i^ll be paid 
to this question tx>o so that the 
cottage and small scale industries will 
be supported and helped. Also they 
should keep in view the question of 
employment as one of the principal 
objects which the Commission will 
have to consider in making their 
recommendations.

Shri Himatsingka (West Bengal): I 
lend my wholehearted support to the 
Tariff Commission Bill. In doing so 
I also suggest that the constitution of 
the Commission as envisaged should 
be changed. The number of members 
suggested in the Bill is four but the 
Fiscal Commission has- pointed out 
that it should at least be live with 
power for Government to add two 
more. There are so many enquiries to 
be made by the Commission that if 
the number is not increased it will 
take a long time to make reports. In 
matters of protection quick decisions 
and quick reports are essential things 
to be kept in view. The wholesome 
suggestion made by the Fiscal Com
mission regarding the number should 
be accepted and I hope the Select 
Committee will also take that linto 
consideration.

On the question of the appointment 
of oflficers and staff, unless the Com
mission is properly staffed with ade
quate and' competent personnel to 
make the necessary enquiries regard
ing the various matters connected 
with the report, it will be more or less 
a false economy and ultimately it will 
cost more to the country and the 
results will be very poor. So this 
false economy should be done away

with and the Commission should be 
provided with proper and adequate 
staff.

0
If the Commission consists of five 

or six members there may be two 
benches. Or three of them may 
form one bench and one or two other 
members may make individual enqui
ries into the cases of other small 
industries and make their report to 
the whole Commission. If the Com
mission agreed they may submit the 
report to the Government. That will 
expedite matters and enable the Com
mission to make their recommenda
tions much earlier than it would 
otherwise be possible.

Regarding functions you will find 
that under clauses 11 to 15 various 
duties and functions have been assign
ed to the Commission. Therefore, it 
is certainly necessary that they should 
have proper machinery to carry out 
the obligations and duties entrusted to 
them. As regards the powers of the 
Commission I suggest that the power 
of the Commission suo motu should 
also include sub-clause ( 1 ) of clause
11. Whenever they think fit, even if 
the Government had not referred a 
particular case, the Commission should 
be entitled to inquire Into the case 
of any industry needing protection. 
If they make enquiries they would 
submit their report to the Govern
ment and therefore ultimately it is 
for the Government to accept or not 
the recommendations of the Commis
sion.

As regards the action to be taken 
on the Commission’s report, there I 
feel that Government must be free 
to take such action as they think fit. 
But I feel that the Government must 
come to their decisions quickly. At 
present a number of reports _ have 
been made by the Tariff Board but 
no action has been taken by the 
Government on them. When a report 
by the Commission is made, whatever 
decision the Government want to 
come to should be made as quickly as 
possible. If they do not agree with 
the report they should say so rather 
than keep in cold storage leaving the 
industry in suspense.

One good suggestion has been incor
porated in the Bill namely giving 
protection to an inĉ nstry which has 
not started production but is likely to 
do so. That is a wholesome sugges
tion. Till now it was difficult, if not 
impossible, for the Government to 
consider the case of an industjry 
which has been planned or proposed 
to be started or just started, which 
was not in a position to show the 
cost accounting and other matters 
necessary to be gone into before pro
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tection could be recommended by the 
Tariff Beard. There are a number of 
Industries, as mentioned by the hon. 
Minister, which cannot even be pro
posed to be started unless they are 
assured of some amount of protection 
in advance. Therefore, it is well 
that that clause has been in
cluded in the Bill and power 
has been given to the Commis
sion to recommend protection to be 
given even when they are not in a 
position to give full facts and figures 
as is possible in the case of an indus
try which is already on its legs.

One point has been raised regarding 
the question of restriction of imports. 
As you know, we have very great 
difficulty regarding balance of pay
ments and that is one of the main 
reasons why quantitative restrictions 
have to be imposed and have been 
imposed in various commodities 
The consumers’ interests have certain
ly got to be kept in view. After all, 
if an industry is not in a position 
to produce things of quality or in 
sufficient quantities to meet the needs 
of the country, or at a price which 
is payable or at a price at which 
foreign articles can be had, it cannot 
claim to be protected for all times. 
But if the position be such that unless 
imports are restricted to a certain 
extent, on account of the prejudice 
that still exists in the country in 
favour of imported articles, it will be 
necessary on many occasions to have 
quantitative restrictions provided such 
restrictions do not act to the detri
ment of the interests of the consu
mers. You know that even today in 
the case of various imported articles 
like bicycles and other things there 
is a prejudice in their favour; though 
their price is much higher still 
people feel that they get better 
quality.....

Shri Goenka (Madras): Is it not a 
fact?

Shri Himatsingka: Naturally, im
ported articles which are being manu
factured for years, which have a his
tory of over fifty or sixty years, 
certainly they will be of much better 
quality than anything that can be 
manufactured in̂  this country in the 
first, second, third or fourth year of 
manufiicture. But if simply because 
the quality is not up to the mark 
you allow the country to be dumped 
with imported articles, that position 
will always remain. You cannot 
manufacture a thing unless it can be 
sold; it cannot be sold unless it is of 
the same quality a? imported articles; 
the vicious circle will go on. You are 
not in a position to manufacture a 
particular article of the same quality 
as the imported one and therefore it

rannoi be sold and if it cannot be 
sold, the factory cannot run.....

Shri Khandiibhai Desai (Bombay); 
You are being protected.

Shri Himatsinffka: Exactly. It may 
be that in certain cases protection by 
itself may not be sufficient. If you 
take the case of motor cars, so many 
varieties of motof cars are being 
imported into the country at the pre
sent moment costing such heavy 
amounts that I feel you can allow one, 
two, three or even four factories to 
be set up. But we should see to it 
that only one or two varieties, or 
three varieties at the most, of motor 
cars are manufactured so that there 
may be standard parts which may be 
available to all the consumers 
and the factories may be 
in a position to manufacture a large 
number of cars and component parts 
so that the overhead charges may be 
spread over a large number of cars 
and component parts. Otherwise the 
costs will be so prohibitive that we 
can never compete with foreign mntor 
cars. Therefore, on many such occa
sions in the case of an industry which 
the country wants to start and which 
has to compete with established indus
tries in foreign countries, you have 
to restrict, if you really want your 
country to stand on its own legs, and 
if you want your country to be able 
to supply the necessities at fair prices 
and good quality, you will have to 
think of restricting imports. It may 
be that the consumers have to pay 
a certain price for such things for a 
number of years but ultimately, in 
the interest * of the industry and in 
the interest of the country it will be 
much cheaper in the long run because 
then you will be able to stop such 
imports for all time to come and the 
country will be in a position to stand 
competition from all quarters and to 
supply the article at cheap prices. 
If you look to the history of soipe of 
the industries which were started in 
this country you will find that that is 
the position. At the present moment 
prices of piecegoods are very high. 
Piecegoods are being sold at prices 
which in many cases are such that 
ordinary people cannot afford to buy 
them. Even then if you compare 
these prices with prices ruling in 
other countries ours is the cheapest in 
the whole world. That is one reason 
why exports from this country are 
possible to all the other countries. 
The cloth that is manufactured 
here if it were not cheaper 
than that of other countries, 
would never have been exported out
side. Similarly, in the case of sugar. 
Even when the price of sugar is so 
high it is cheaper than that of most
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other countries. If you take the case
of steel which was given protection 
at the beginning, you will find that 
Indian steel is very much cheaper than 
steel from other countries.

Shri Goenka: But not sugar.
Shri Ulmatsingka: Let us not forget 

the price of sugar. If you fix the 
price of sugarcane at rupees two a 
maund.....

Shrl Goenka: Price of cane is fixed 
on the basis of cost of production.

Shri Himatsingka: If we really
protect the cane grower and make 
the mills pay rupees two a maund then 
certainly you will have to take twenty 
or twenty-one rupees into account for 
cane in fixing the price of sugar. 
Therefore, let us not come to wrong 
conclusions by having a prejudice 
against something. Then take the 
case of cement. We are more or less 
self-sufficient in cement and are in 
a position to supply it at proper 
prices. Therefore, there is no doubt 
that the consumers will have to suffer 
for a number of years to enable the 
country to stand on its own legs. 
That is an inevitable thing for a coun
try which is going to industrialise. 
Therefore, let us not have that pre
judice. Of course, this Commission 
should be charged with the duty of 
looking into, from tin>e to time inquir
ing into, the behaviour of the parti
cular industry that is being given 
protection. That is to say, whether 
they are charging proper prices, whe
ther they are making very exorbitant 
profits, whether they are distributing 
large dividends and so on. If an in
dustry is given protection it should 
be its duty not to charge high, profits, 
to see to it that things produced are 
of good quality, to see to it that they 
are in a position to sell them at 
prices which are reasonable and com
petitive. If they fail to do so after 
a certain period of time laid down by 
the Commission, it will be open to 
Government to take away protection 
and to leave the industry to its own 
fate. But if we do not grant protec
tion in the beginning for some time, 
it will be impossible for the country 
to industrialise and stand up to com
petition. If we do not do it, what is 
the position? Are we going tip go 
on importing all our requirements 
from foreign countries? How are we 
going to make payments? The ques- 
;iioa of the balance of payments 
position arises because even now we 
have to import a very large amount 
of articles from outside, especially 
machinery. That is one of the articles 
for which protection should be p̂ ven

in advance. Supposing this country 
begins to manufacture boilers or 
any other heavy machinery like 
machine tools, or any other thing 
which the country needs for industria
lisation, it will be absolutely necessary 
to give protectioh to that industry 
because naturally the things that will 
be produced here will not be of the 
same quality, will not be of the same 
kind or as polished as the imported 
articles.

These are things where the consu
mer will have to suffer something 
for a number of years in order 
that ultimately both he and the country 
may gain. '

The powers of the Convnission have 
been defined in Clause 20. They are, 
as they should be. very wide. The 
Commission will have all the powers 
of a court while trying a suit. It can 
ask for production of documents; force 
attendance of witnesses and so on. 
In view of this, T feel that sub-clause
(3) need not be put in the form in 
which it stands at present. It will 
scare people and may become an ins
trument whereby trouble may be 
created. Since the Commission has 
the powers of a court, if any one who 
is called upon to furnish any informa
tion or give evidence or produce any 
document fails to do so, he may be 
proceeded against in various ways and 
he is liable to imprisonment or fine 
or to contempt of court proceedings. 
My opinion is that sub-clause (3) is 
unnecessary because the powers given 
in the other sub-clauses are wide 
enough to meet all situations.

Mr. Deputy-Speaker: Perhaps the 
hon. Member means that if the person 
concerned does not produce sufficient 
evidence, his industry will stand to 
lose.

Shri Himatsingka: Exactly. After 
all, when an industry asks, for protec
tion, it will be its duty to make out 
a proper case and if it withholds any 
documents this will prejudice the 
Commission in making its report on 
that industry. In 1928 there was a 
case when the oil industry wanted 
protection, but as most of the concerns 
were foreign they withheld certain 
documents. Btit at present, all the 
concerns will be Indian and when they 
go to the Commission for protection 
it will be to their interests to place 
all the facts before it and enable it 
to come to a conclusion entitling 
them to protection.

Mr. Deputy-Speaker: Supposing the 
duty has to be reduced and it is 
not in the interests of the industry 
to produce all the facts?
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Shrl Himatsingka: Still, as you 
know, Sir, as a lawyer of repute, there 
will be an adverse inference if the 
Commission issues a summons to 
produce a certain document and the 
industry which is supposed to have 
it fails to produce it or deliberately 
withholds it. Then, it will also be 
liable under other sections of the 
criminal Procedure Code. At any 
rate, the adverse inference will be 
there.

In the end, I give my wholehearted 
support to this Bill and I am sure 
that some of the defects which have 
been pointed out here will be attended 
to in the Select Committee.

Shri Kliandubhai Desai: While 
according my full and wholehearted 
support to this Bill, I would like to 
offer some observations arising out of 
the debate that has ensued in the 
House. This Bill has been based 
substantially upon the recommend a- 
tibns of the Fiscal Commission. There 
are some deviations which I shall try 
to point out in the course of my 
speech. I Should say that the Bill 
envisages a change in the policy 
which has been hitherto followed, and 
the Fiscal Commission is very definite 
that the policy of discriminating pro
tection which was the order of the 
day for the last twenty or twenty-five 
years, though it has achieved some 
results, has not helped the industria
lisation of the country as we desired 
it. The protection given to various 
industries has worked to a certain 
extent but it has not in the opinion 
of the Commission taken into consi
deration either the interests of the 
consumers or the general economic 
development of the country as a whole. 
Though the terms of reference of 
the Commission were somewhat 
restricted on the face of it, yet there 
was enough scope for the Commission 
to go into the whole question of pro
tection as affecting the general eco
nomic policy and development of the 
country. That was the reason why 
the question of protection, particularly 
to large scale industries, has been 
kept in the background of the existing 
economic conditions in the country.

A reference was made during the 
course of the debate by my hon. 
friend Shri Ramalingam Chettiar to 
the fact that the Bill does not take 
into consideration the question of 
cottage industries. I would like to 
boint out that this particular Tariff 
Commission is not the proper forum 
for lookiniEr into that question. If 
that Question has to be looked into, 
I think there is enough material in 
♦be Fiscal Commission Report to estab
lish and Initiate a separate machinery

for giving proper impetus, protecUon 
and encouragement to cottage indus- 

stage, if the question 
or cottage industries is made a part 
and parcel of the functions of the 
Tariff Commission, the fear is 
that it would not receive that 
close attention which the Fiscal Com
mission contemplated for the encourage
ment and protection of cottage indus
tries. If the Report of the Fiscal Com
mission IS gene through very carefully 
and studied, it will be found that the 
protection of large scale industries has 
been put on the basis of the background 
of agricultural production and of cot
tage industries. The whole Report has 
gone very exhaustively into the ques
tion of employment. After all, if you 

industry, though 
n looks like protection to the industry

 ̂ protectiongiven to the general economy of the 
country with some definite cblective 
and purpose. What are really the ot  ̂
iective and purpose of the industrial 
development of our country? The ob
jective and purpose of the industrial 
development of our country do not lie 
m either augmenting the profits of the 
few or giving large dividends to share-
T h l 2 . ? ' ’ ^ people *-icher.The real protection to the , industry

national significance 
only if that industry contributes to
wards raising the standard of Uving 
of the common man; if it gives em
ployment to the large number of mil-
rlinvln under-em-unemployed; if it brings 
about the general economic develop
ment of every individual in the country. 
The ^ ŝcal Commission has gone into 

I® protection with
fnii The policy hitherto
followed has be^n very minutely scruti
nised by the Commission and it has 
come to the conclusion that though 
some mdustries like sugar, textiles and 
three or four others had developed 
before the war period, they have

at very cfreat cost 
1-Noon to the country. The ad hoc 

Tariff ’ Board which was 
ff ving orotection to these industries
fc 4 u questionas to how that particular industry has 
behaved after protection had been 
1  ̂rnatter of common know
ledge that after very high duties had 
been imposed on the import of com- ’ 
modities competing with the produc
tion of the indi^enbns industries, they 
slent, never cared for the efficiency, 
never card'd for the improved technioue 
of oroduction and never cared for the 
fmnrovement of quality. After the 
termination of four or five vears the 
pame Tndustries used to come before 
yip Tariff Board a?ain askî ?? for a 
further period of protection. That was
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[Shri Khandubhai Desai] 
in the opinion of the Fiscal Commis
sion, a very unfortunate affair and it 
rightly thought that taking into con
sideration the interests of the consumer 
as well as those of the industries, some 
more obligations and duties should be 
imposed on the industries coming for 
protection.

It must also be realised that the em
ployers, the manufacturers and the 
commercial and industrial interests said 
that if any obligations or duties were 
imposed upon an industry asking for 
protection, it would not create the 
climate, and that private enterprise, 
according to them, would not come in 
for any Industrial expansion. That 
argument, in my opinion, isante-delu- 
vian and the Fiscal Commission natu
rally had to strike a proper balance 
between the view-points which had 
been placed before it and make certain 
recommendations. One of its main 
recommendations was with regard to 
the setting up of a permanent Taî ifl 
Commission which this Bill is seeking 
to implement.

Certain criticisms have been made 
that provision has not been made in 
the Bill for the adequate protection of 
the consumer against cartels or trusts 
which have proved harmful to the 
interest of the consumer. But 1 think 
a very definite provision has been made 
in regard to this in clause 11 ( 1 ) (d) 
which is specifically meant to safe
guard the interest of the consumer 
aieainst such a contingency that may 
arise. Provision has also been made 
in the Bill that the Tariff Commission 
will have a permanent office; it will 
have a permanent Secretariat; it will 
have technicians and a complete 
mechanism and machinery to look into 
the question as to how the industry is 
utilising the protection. As I envisage, 
from day to day, from period to 
period, it will be probing into the ques
tion of development of a particular in
dustry. If an industry has not carried 
out the obligations which are defi
nitely laid upon it. under the Bill, the 
Tariff Commission is entitled to recom
mend to Government to cancel pro
tection and one would not have to 
wait for long years to see that the in
dustry has not carried out the obliga
tions Imposed upon it.

Then theie is also a provision in the 
Bill—which I do welcome— t̂hat the 
Tariff Commission, on its own initia
tive, will look into the question of quali
ty. It will also see whether an indus
try enjoying protection at the hands 
of the country and the consumer has 
made proper arrangements for train
ing of proper technical staff, so that it

will be a permanent asset to the in
dustrial expansion of the country.

These are some of the obligations 
which are welcome and I am happy 
that substantially the main recom
mendations made by the Fiscal Com
mission have been embodied in this 
BiU.

Coming to the personnel of the Com
mission, I would like to understand 
from the hon. ]\linister the reason why 
he has not found it possible to accept 
tihe recommendation with regard to 
the number of members of the Tariff 
Commission. It was recommended by 
the Fiscal Commission that there sholild 
be five members on the. Commission, 
including the Chairman. Here it has 
been laid down that statutorily there 
will be three members and not more 
than two may be added according to 
the necessity which may arise. The 
Fiscal Commission made its recom
mendation keeping in view the fact that 
the work which the Tariff Commission 
would have to do for the next few 
years would be very heavy. Apart 
from the six large industries which 
have been enjoyifig protection for the 
last twenty or twenty-five years, on 
a rough estimate I think about seventy 
additional industries have got protec
tion during the last seven or eight 
years. Now all these industries have 
been ffiven protection either by way 
of subsidy or by way of tariff duties; 
but the products of those industries 
and the method of their working, as 
is well known, is far from satisfactory 
and I nm afraid the three members 
on the Commission would be found to 
be very inadequate for the work. The 
Fiscal Commission contemplated that 
the Tariff Commission Immediately it 
is appointed would look not only into 
the applications of the new industries 
for protection, but also into the work- 
in?? of protection given lo existing 
industries. And if that function is 
to be properly discharged I visualize 
that at least two members of the Com
mission would for the next three or 
four years have to devote themselves 
entirely to this aspect. It is not only 
that these two members will be vigilant 
about the scrutiny and examination 
of the industries which are already en- 
ioying protection but in the course of 
their examination and scrutiny T am 
sure they will find out certain facts, 
certain implications and certain mat
ters which will help them in the future 
also while eivini? the protection to 
know exactly what sort of duties and 
oblisrations should be imposed upon 
those industries So it is not only a 
Question of giving protection to an 
industry but nfter givinir the protec
tion to the industry it has to be seen 
how that protection is actually utilised.
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And existing industries which are en- 
juymg protection should also be pro
perly looked into so that the doubts 
m the.public pciind about the grant of 
protection to the existing industries 
wiiich are already enjoying protection 
may be allayed and public opinion may 
be satisiied. So 1 would strongly 
recommend to the Select Committee 
that they may look into this aspect o£ 
the question, and if they realise that 
the recommendations ot the Fiscal 
Commission have been made with a 
particular objective I am sure and 1 
have na doubt in my mind that they 
will increase tlie number of the mem
bers of the Tarill Commission to the 
number that has been recommended by 
the Fiscal Commission.

There is one other point to which 
I would like to make a reference. It 
has been laid down in clause 11 (2) 
of the Bill that the Government on its 

, own motion may take some action 
with regard to an industry which it 
wants to protect, and after taking 
such action it will reier the question
lo the Tariif Commission. That is obli
gatory. But, after getting the report, 
waether that particular report and the 
action taken thereon will come up be
fore Parliament or not, I have got 
my own doubt. (A n  Hon. Mem ber: 
See clause IG). Clause 16 says that 
the Government will take action, but 
whether before taking this action the 
sanction of the Parliament will be 
taken or not I do not know. 0£ course 
clause 16 (2) says that the report shall 
be laid on the table of Parliament, but 
I do not know whether before taking 
any action on it Parliament’s sanction 
will be obtained or not. Because the 
report as a whole will come before 
Parliament, but Government may have 
accepted some of the recommendations 
of the Tariff Commission, may have 
rejected some or may have modified 
some.

Shri Goenka: The report might 
ccme up before they take a decision 
but they may not take a decision at all.

Shri Khandubhai Oesal: There is 
one lacuna to which my friend Mr. 
Goeiika has referred. The Fiscal Com
mission has laid down that after the 
TarilT Commission makes a rei>ort to 
the Government, within two months 
of tlie presentation of the report to the 
Government, the Government must take 
action—not in the sense that it must 
(;arry out the re?i>inmendationR, but

the Government comes to the con- 
chision or decision that no action 
ihould be taken and that the report if 
rejected, then also it must be made 
known publicly th«t no tction has 
been itLkfia.
99 P.SJ).

Shri Sondhi: It will be disposed of.

Shri Khandubhai Desai: Then, in 
rejecting the recommenaation ot tne 
Tariil: Commission with regard to pro
tection—that is, suppose Uie Commis
sion recommciia.̂  inai protection should 
De given but Government comes to tne 
conclusion that no protection is necea 
sary—uovernmeiit is pericctiy entitled 
lu bay mat, but what tne iJ'iscal Com- 
aiiî îon. has reconimended is mat this 
inuot - be made clear to the industry. 
A .a this must also be made clear to 
ill - country t*iat “here is an industry 
to which we are not Kivin  ̂protection”, 
me decision must be taken and it 
should aoi be that the report of the 
larilf Commission which is Govern- 
nients own creation should either be 
put on the Jiheii or no decision is taken 
or it IS delayed tor a long period. 1 
would like to place before tne House 
tne reason why such a recommendation 
was made, buppose the larill Com- 
iiUiSiun has made ccrlain recommenda- 
uons regarding protection, bay, it has 
reconimendea tnat a particular com
modity imported into India should be 
taxed to tne extent ol 15, 20, or 25 
per cent, on the existing conditions, 
suppose no action is taken on that and 
the report is set aside for the time 
being, and suppose the very Govern
ment alter six or eigiit months—even 
tiiough tlie conditions might have 
changed and tne industry might re
quire less protection or no protection— 
says tliat *‘on the report at the TariS 
Commission we want to take this 
action’'. After eight or nine months 
possibly that action may be quite out 
of date, or it may also happen that 
the protection may not be necessary 
then. Still the protection may be given. 
The result would be that the consumers 
would suiier or the industry would 
have got inadequate protection. I am 
putting forward both the aspects of 
the neglect in not giving elfeci to the 
recommendation or taking a final de-. 
cision in the matter of dealing with the 
report submitted by the Tariff Com
mission. So I would recommend to the 
Select Committee to incorporate in 
clause 16 that salutary recommenda
tion which the Fiscal Commission has 
made that within two months of pre
sentation of the report to Government 
it must be obligatory on Government 
to take a decision in the matter. 11 
Government relicts the recommenda
tion and comes to the conclusion that 
no protection is necessary, it must 
announce it accordingly. But after
wards, after eight or ten months, if 
protection is found necessary, then the 
question should again go to the Tariff 
Commission for scrutiny and report. * 
In any case the report of the Tari^ 
Commission should be considered by
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the Government within two month* 
and its decision announced.

My iriend Mr. Hin\at îngka has
again placed before this House his own 
idea aoout quantitative restrictions on 
the import of ccrtain commodities. It 
has been rejected by the Havana Char
ter. But the Fiscal Commission has 
rejected this method not because the 
Havana Cliarter hau; done so. But the 
question has been very thoroughly dis
cussed and the conclusion was reached 
independently that quantitative res-
^ictions on any commodity will be 
detrimental not only to industrial ex
pansion and industrial development 
but highly detrimental to the interests 
of the consumers in the country. The 
quantiflative restriction imposes a sort

i 3^d load on the consumer
without any advantage which might 
accrue to him after live or six years. 
Ihe question of protection to an indus
try and the burden that it imposes on 
the consumer is only justified on the 
condition that it gives employment, that 
jvithiii a reasonal:)le distance ol time 
that industry will be able to meet the 
requirements of the country at a cheap
er price and at comparable good 
quality. The quantitative restrictions 

commodity is cal
culated to demoralize to an extent the 

intelligence, the organ
ization of the industry because it has 
got a sort of blanket protection. It will 
not give them any encouragement; it 
will not even induce them to use the 
best technical skill, the best technical 
knowledge and the quantitative res
triction will give a sort of blanket 
monopoly, «o to say, lo the extent of 
the goods which it is able to produce, 
a sort of monopoly to deprive the con
sumer of not only quality but quality 
at cheaper price.

think there is some lacuna in the 
Bill which I think should be made up. 
Certain duties and obligations have 
been placed on the Tariff Commission 
and certain directions have been given 
in trying to arrive at the quantum 
or protection that should be given to 
the industry. It is laid down that 
from time to time it will watch the 
progress of the industries with regard 
to the quantity of production, the 
quality of production, etc. But there 
are certain commodities whirh this 
country owing to its peculiar condi
tions both technoJogical and others, 
will not be '̂ able to produce for a 
number of years and a question has 
come to our notice in the course of 
discussion over the last Finance Billi 
that certain parts of the motor vehicle 
may be manufactured In this country 
^ut a very Urge part of this manufac

ture, it may not be possible t© manu
facture and a sort of blanket duties 
have been placed on them. There may . 
be some industries in tiiis country 
which may be given subsidies instead 
of protection. Of course a provision 
has been made that protection can 
be given either by custom duties or 
by subsidies. A provision may also 
be made that something like the pool
ing ot prices also may be one of the 
methods by which the burden on the 
consumer can be reduced and at the 
same time the industry is given requir
ed assistance. The Fiscal Commission 
has recommended that protection in 
the first instance should be given for 
seven years so that proper time is 
given to the industry to develop and 
the seven years’ period, in my opinion, 
is a sufficiently long period for any 
industry to show its mettle, but it 
rjiust be definitely laid down that no 
such protection will be given to any 
industry which is not expected within 
that period to supply more than 50 per 
cent, of that particular commodity to 
the country; otherwise even for the 
problematic advantage in the case of 
a small industry rising up which might 
be able to give only five or ten per 
cent, of the requirements of the coun
try, to impose that burden on the 
w’lhole community is wrong. Of 

course, it does not apply to certain 
industries which are necessary for 
defence purposes because it has been 
laid down that in the interests of the 
country such industries may be heavi
ly protected, but as far as consumers’ . 
goods are concerned, I think the 
Select Committee may look into this 
question -and see if it can fit in the 
Bill something in the way I have sug
gested.

Now, my hon. friend, Mr. Ramalin- 
gam Chettiar referred to. the question 
of cottage industries. There are one 
or two points to which I would like 
to make a reference. As I said the 
question of cottage industries stands 
entirely on a different footing. The 
Fiscal Commission has made very 
strong recommendations with regard 
to the encouragement of the cottage 
industries and as far as the Fiscal 
Commission ife concerned, it has looked 
into this question much more thorough
ly than it has the question of large 
scale industries, because the economy 
of the country will depend for the 
future, as far as the question of un
employment is concerned, only on the 
development of the cottage industries.
I also do visualize a time when the 
functions of this Tariff Commission 
vould to an extent conflict with the 
interests of the cottage industries. If 
you want to develop fottage industrlef
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just as you warn I d davalop larft 
iftia induBtriat againit the competition 
of the foreign products, I do visualize 
that certain products of the cottage 
industries would have *to compete with 
the indigenous articles themselves. 
That is a question, which, in my 
opinion, ig not a fit mntter for this 
Tariff Commission to look into. That 
is a question which depends entirely 
on its own merits and separately and 
I think that before long the Govern
ment would also look into those ques
tions and bring before this House 
some machinery which will protect, 
encourage and expand cottage indus
tries.

Finally, this Bill is one part of the 
report of the Fiscal Commission but I 
think there ^e  many other subjects 
recommended^y the Fiscal Commis
sion which should be taken up during 
the next year or two. The whole pro
tection or the so called facilities that 
are being contemplated in this Bill 
would vanish if all the other actions 
and the steps' which the Fiscal Com
mission has recommended are not also 
simultaneously taken into considera
tion and so I would recommend that 
though this Bill is necessary,—it has 
come before this House early because 
this Commission has to be establish
ed—if you really want to look into the 
question of the industries which are 
already enjoying protection, you will 
have to implement the recommenda
tions of the Fiscal Commission, which, 
as I said earlier, are the background 
of their policy, for example, the pro
tection that should be given, the in
dustrial raw materials which will be 
necessary for those industries, the 
question of employmient, the question 
of extension of service with regard to 
agricultural development, the question 
of extension of service with regard to 
industries and cottage industries, tech
nical schools etc. If all these things 
are not tackled simultaneously, this 
protection would be of no avail and 
that is, in my opinion a very important 
factor which Gk»vernment must t^e  
into consideration if it wants to see 
an all round development of the coun
try on a proper and healthy basis. 
With these words, I heartily com
mend this Bill to the House.

^  farr ^ I

trr ^

#  a rrPw  ^  ^

Pt w  ^  ^ ^  ^
5FT ^  1 1 3 r r T

(mixed economy)
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“The persons to be appointed as 
members of the Commission shall 
be men of ability and landing who 
have shown capacity in dealing 
with problems relating to com
merce or industry or in adminis
tration or who have special know
ledge in any matter as renders
them suitable for appointment on 
the Commission.”

^  ^TTT ^  V ^ n i ^  m  eft
^ftJj?^ f  " *̂T  ̂
f5T «F t ^  ITT 5̂

f  rft % gr«r (agricul
ture) TT >ft ^  3ftT I

• ft  8ITTo ^

I I ^

V iA t  ft f?  : ^

Si’35 ^
^  STTflT ^  I ^  eft *ii»id T  

j  I w r  spmt?
^ aft ? T H R r ? iTTfft ^  ^  
31^ ?T^ f s w  ^  ^ ^ , 3 T T f  

?  ^  '^ift^rrSfT ip> 5 1^
*T W ^  f  I aft ^ m ? T ? ^  %  fTT*T

? * n ^  3TT5IT t  3T>TT ^

. v r t S n r f  % ITT q^ftwTrsp: % w c  ^  

i f t  ^TT»T# TfTrr 5ft ^ ? T ?  3̂H?l?t 

^  ’ TT^ ^5TT aft^C W  %  ^
®PT»Tr 5 4 i*r  f r ^  i aii^

arrar ?R5T?r f  ^  %  h u t  %

*TT v r t p f  %  STT’ T %  aft wt»T STT^
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an̂ T f  VTsmrr^ % ’rora f>T 

wiR ^  I #■ n?
s r ^  jt? t
Pf (Select
Committee) ir̂  ? pP ^
T̂«p «FT5̂ «nT 5|̂ T ?>>TT J?T ^  3lT?*tt
3 T ^  i1»IT f3 !^  T t  «F1

i j n  5n5T ^T "̂ t p : 4 * 5 ^  ^

^t ^  3fi

1 -rsrvr^ % ^
r̂% I f̂*Ff SPTT T>t nft̂ PT
(provision) ^  "sfT̂  |
nt ’Tf ’5«TTf̂ 5r i  T IW  ^
? 5 ^  iTfr % ^  'STJT, JTT

pFT ^  ^  n̂flFT Ppm
3ITJI I

3T5T ^  «ft #T  «rRH?| ̂ 3^ ^  ’ift

s p ^ ’a n ^  ark
f̂^TITT ^  ^  f

g?T spt «IT  ̂ |tr fsra#

JT̂  s r ^ s n r fw t  ^  ^
»n ^  i f  ŷ’TRT ^ 'tjikt ^
ark ^ ŝpn: tc 'ir ?^
q i 5ft ^T ^  I w ,
q ^ ^ iT, ?w  ^  s r f  ^

5TT 1̂% »

Hf ^  it«F t  f ^ ’ ?̂=r 
^llT>raT «IT, w  I

^  w  {draft) ^
3n*r ?T5HiT ̂  SRT ^  w  ^  5?T
Vt ^JTT'TT^ ft> t5T %'3Tf̂ fITO
?rra JIT ans T̂RT ?fi^ %

IIT 'TT̂  ®: ?TT5y % ^
sRTf 5it «ft sftT ^  !fl% 
îT*nn̂  »ft Tii t̂ I 3n^ 

3R55?(t |PnTT % ap?T *T5
*[»Tf^ t  ftf infhiFT

¥ «fl f  1^ f¥  IT f VtiWWW
(protection) ft̂ n’ smr, «tt wwt tro 
(tax) 5r»TTiTT 3fK, ^  anT% ̂ nw|ft 

arRff 3ITO is (out of date) 
i\  3rnr srtr jt i *r?

^  T| 8fk 5T *P^*nf 

% t  # Tt I ^  ^-8R?Rft
fT̂ yff # *15 ;m ?r ^  fv r̂ure 

^  5«Br ?TRr ans 4«rr >ft ^
H ^sTR w  I ^  f*F

aft # «P?r, ftr ?̂?rr?5qi #«r 
3»r ^  «RT ^t î*T aftt! yrvpc 
nl+n t̂ afnr j?p apTT r̂¥T?T’T% ?ft 
^  ^  •rf’ T JTT W: 4 m I

9% I 5̂  "D̂ o 4 f*?)̂
afttTO-^ ^HT 5!̂  HV97

afk ^  t  ^  ̂  anfiR) annwr i
??r >̂t *an!T ^ ^ < t
^  # ?ft «ft̂ g ^  (political) qrif
^  ^  #  iTf ITfcIR TTBTIW

«rr ftr a(K*ft sft^ft Koo ^
rnrewT? ^  >T̂  $*ft I 

P?cTt ^  ^  Tt

5ynĵ  aiPT CT5|> 51^ 71# JIT *T^ ^

I w  ^ ?t *PR®r ^ I
!pR»r eft w  q? Tft t  
(CoQstitution) «f 3r=5?: p- #(sft 
*T^ % 9m x % ^ ^wiii
(safeguard) f^sfN: ĝ T %??»T<fT 
^  ^TfsTcT snrniT i aw a m  

a? fraw 5rm ?h wrr ?ft «Ftfw 
^  % arf?T

5ft ^  5tT 5TÎ  W*T 11

f̂%*T 5?r % ?rnT ?tpt ^  
^aftr iT?^t^^5t%f^
' t N '^  *pr 5f?̂ Tw Tnr Pp ît <tt, t o  

^  arrar 't f̂t *f?»nf ^  «ft, ftst

^  ^  ^  fiRT ?rff T| ^nwT f%



woo Tariff Commission Bill 5 MAY 1951 Tariff Com/mission Bill 8201

,̂̂ oo ^  m %»TT̂  (Chairman) 
?fl*r 3ft ^  ^

(Member) «ifl t ^  
t, ^  f  aftr

anfM* «T^ €tv
■Hft * {I«M  I ^  V!plT ^  P p  

^  3n?(t q?’ ?[in̂
w  fV*TT»T ^  wRrr t  ^  f *̂rnr 

?i*i> 3ft *TRi <rr,
^  >rff P R T  5  I ?>TTTI

WTW <Tt ^
« i ^ i  ^n<>i '3^  % 3?TT 

3T>IT ^  VtfSTSr VTWr ^ ^

4 5ft ?r*™m f  iff 
 ̂ftr ^  sft!̂ , ftRnft ̂  sfNrftjrf 

aftr ftRrft itfŝ  (posts) Pr.̂ 7 
(create) ^  % aî r̂ 
fsW E ( f i x )  ^*WI <3*1 ? *T I^

^  3PH®IR W TW I

^  % ^TPT ^  <T‘ « f l  #

(Cottage Industry)
% ^  ^  5 9  ^^1 ^  ^5*1^
jr aftr ^ n̂mrr  ̂ ft? 5r? f?r 
W anfinir sraFrr 5«rc ?pp5ft |i 
am ■̂‘ P̂f¥*r (communism) % 
«Rrt ̂  Ttl ^  ?R!5ft t, ?ft,

fvFft t  3ftr VTSRe? 
m x  ^ r f t  anf^iT ?rj?^ ^  ?tp^

• t ,  ^  ^  ^  'Sf^ fip ^

% 3TSTC aftr ?̂ft*T *f^ *(ft 
?TCT>(5t f t  I 5 i f ^  #TT Tift «JTr5y ^

an̂  % aî sx «ign
vnsTH^ aAr g?r ^  rrr^t 

^  »ftfir t, *>? WTO vm  «ft !T 
<A*ft I TO n̂rr snr w  % ai^ 

«ft»T (Hydro- 
Bl«ttoe Soh«me) vn?«nf ^

srrar'jft afk mTr*r ftnrrft '»r  ̂
srr îft, rft ?#■ 5ft^ ^  5R5PTT

trtnr i arssr t ??ft
*T 5  3ft 3TT̂  T̂WT >rf̂ (®T f ^  

^  aft?; 53̂  ^  BZfnT ^
l^Tsn^ !ft^ ?5TWI A’ 

^  % ZT5  5 n ^
P f  af| % 3T??T m f W r  

(provision) ®Pt % %
^  ft 3ft TRgVRf 

% 5Tt«w (interests) r̂r ^  
?r%, % ?mT HPT # ITS >fl

^  ^  ^  ^  

srtl ĵr fro % 5€ ^  % arfsfT
Tftsr ^  T«n ^  aftr
VJHR; ?>RT «fl ^̂ Tff  ̂ 3rTfTr
«JTT?r ĴTT f«F 31
(agencies) ?n«r # ?i#, JIT ffT̂

% TiftxinT (commission)
 ̂ Vt̂  3TT*rf̂   ̂I 

t  ?T>T5T5rT  ̂ P̂cTi T>ft5T5T (Tariff 
Commission) % ^  KtRr
«T^ % M  JT5 g|5T t ftp

?TT̂ t“ii*<'f ^  I ^  9VST 5 
f% Srfk'fi ®pftiiT̂  ^  *ftf̂  ITT ■ W  %
3fr ?ITTW f , 3TT (SltiT aftr
^  %>4t̂  (Labour Commis
sion) m (Agri
cultural Commission) % ««T(hw 
^  W 3TT̂ 8t1t ?TT ,̂ ^ ?T̂RTT t 
ftf, ^tf 3TT̂  'B?T55T V<ft5T!T ^
TTJT 'TT ̂  aftr 4? P^fffR 
% vVTHVT̂TV t̂tÎ w  ̂ ^  wflN>
^  w  T̂?rr ^  I sr?
fJTTw «PTfir ft? ^  ^  ^
^̂ <ft TT l̂it 3THRiTV?rr
’TijPf t, 9̂ *T?r »r̂  I arr̂  ^t- 
»n ^  (economic) fT«^ ^  ^
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fH , ^

(controlled economy) 
i  r*TF7 (mixed

economy) % ^
q?T t ,  ^  ^

a<irar t> ^  ^
«FT t, TO % ^«T ^  arm 

r ^ ,  ir? a rk  t o  ^  

îr?r =̂TR % ?T«f i3|rT ^^r?T 

ftn ifrt iirtt’Tff ^^3Tf?T-i?*P

«R?r ainn <tt <5r? fr. irr? t  ̂
^  ^  »T^ «ft

Pp 3Hr»r wfT 3fra*fi ^
f ^  fr*fr 5TT̂  ^ ^  «IT,
<SIJR*T^ rft ^  3TT5r ’(ft ? , ^ f ^ ’ T
Wff*!? aPTffV spT ̂  3fv?f^
^I?TT T̂ SRIT, ^  ^

v i^  ^ irsTfd F̂T5JT f. aftr 
^  i f  f^?FTT ftl5JT

5rfiRT 3T\T

5fnr̂  anf\ to ^ l̂ rr t,
^  T|aT i  I

^  ^  

arnrr «it sr? 'tt
|iT aftr TO ^  ^
r^ ^  t  ( L a n d
R e v e n u e )  ^
f^ w r  sftT ari'Tf  ̂ TO ani ^
?[rTJK ®fTf I T[̂ rf5W?T?3rn:

TO  ’̂ 'RT | f  ^  ^

mV w  ̂(protection) ̂  afk TO % 
?rr?% TÔ  ̂  (Protec
tive Duty) ^  W
5TT? ^  ^  ^

r̂fwcT Orqr r̂r ?r% i A

TOfl̂ TT i ,  3T? 3TT»r Hi 31K ^

1 1  f ’srf^ ^  ^ I ^ t
f«p w  >P>fi<5T5T % ^  r̂ ^

«pp •rU’fl *̂TT
^  ^ v n f l  ^  5TT ftr mw 

^  I TO ^  ??RT ^  VCTT WT I

{English translation of the above 
speech)

Ch. Ranbir Singb (Punjab): I rise 
to support this Biil. In a country 
where economically the doctrine of 
laissez faire is prevailing or where 
there is semi-controlled economy then 
in both these cases such a Commis
sion is necessary for those who are 
economically backward. You well 
know that our country has accepted 
the principle of mixed economy and 
it is therefore very necessary to set 
up such a Commission. This ]̂ 11 gives 
birth to that Commission. Therefore 
while supporting this Bill, I do not 
agree with thoise hon. friends of mine 
wno think that there are only two 
interests working in the country. I 
mean to ssly that one point of view 
is that there should be an all round 
progress of the industries and the 
other point of view is that the con
sumers must get the industrial pro
ducts at cheaper rates. But these two 
interests are not the only ones in our 
country. .There exists, as my hon. 
friend Shri Ramalingam Chettiar has 
stated, a third interest also and that 
is oI the labour. Jle has asited us to 
consider the interest of labour also. 
Besides this in my opinion only these 
three interests are not the only ones in 
the country. 'There are four interests 
working in the country and if the 
Commission would not simultaneously 
take them into consideration the pic
ture that would be drawn by them 
would not be wholesome and complete. 
Therefore I th'nk that for deciding 
any cases it is quite necessary for the 
Tariff C'ommission to take into con
sideration the various points of view 
of these four interests. These four in
terests are as follows: there should
be an all round progress of the indus
tries and the consumer may not have 
to pay more* for the products of these 
industries. Besides it should also be 
taken into corisideration that the con
ditions 6t labf. jr :> id the .wages earned 
by them should also be improved, and 
it should also be seen that the un
employment instead of increasing may 
decrease. In addition to these, the 
fourth interest is that of the cultiva
tors. That is to say the producers' In
terests may also be taken into con
sideration. My complaint is that very 
little heed is being paid towards this 
fourth interest referred to by me. 
While we try to see to our industrte 
getting the supplies of cotton and try 
our best to get supplies of '
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internal as well as external sources, 
do we ever care to think lor a minute 
whether the production of cotton is 
prohtabie or not lor him also from 
waoiii we pureiiasa cjltoii and wiiether 
tie can grow cotton lor selling at the 
iixea raies or not. Under such circum
stances It the Commission presents 
sucn a report, where any action may 
aave Deen suggested ior mcr^asing the 
production ot cotton m rural areas 
without taicing this aspect of the rhat< 
ter into consideration then I do not 
think that any improvement in the 
textile industry is at all possible. On 
the other side, take the case of the 
sugar lactones. Shri Himatsingka 
has made a mention of the sugar lac* 
tories. in the ^ase of these sugar 
factories also the interests that were 
taken into consideration only were' 
that there should be an increase in 
the production of sugar and that it 
may be available at cheaper rates. 
But if any rules and regulations are 
tramcd without taking into considera
tion the interest ol cultivators, which 
may be said to be the interest of the 
entire country, because a majority of 
ihe population of our country con
sists 01 these cultivators, then they 
would not prove to be-any good. But 
in my opinion that would be an incom
plete thing. For this purpose in the 
lour clauses, that we have laid down 
m this Bill, it has been provided that 
the persons who are to be appointed 
as Members of this Commission should 
possess the following qualifications:

“The persons to be appointed as 
members of tne Commission shall 
be men of ability and standing 
who have shown capacity in deal
ing with problems relating to 
commerce or industry or in ad- 

« ministration or who have special 
knowledge in any matter as ren
ders them suitable for appointment 
on the Commission”
My submission is that either the 

words “Commerce and Industry** should 
be deleted or else if these words are 
to remain then the word '‘agriculture” 
should also be added. ^

Shri J. R.. Kapoor (LUtar Pradesh). 
Agriculture also is an industry.

Ch. Ranbir Singh: My hon. friend. 
Shri Kapoor says that agriculture also 
falls in the category of the indxistries. 
I believe that to be true. But what 
IS the good of only my believing? In 
the present day conditions of the coun
try and according to the policy so 
far followed, agriculture is not con
sidered to be an Industry. If the per
sons who represent here the industries 
had also looked to the interests of 
Wiculture also then I would have

accepted his suggestion and would not 
have pressed my point. But as the 
matters stand today the persons who 
come here as a representative of in
dustries and commerce, never care to 
look into the interests agriculturists. 
Theretore I would«like to submit and 
it IS-my keen desire that the Select 
Committee in its report should speci- 
tlcally lay down that one of these 
iViembers must be an agriculturist or 
one who may have a thorough know
ledge of agriculture or at least one 
member out ot four must be such a 
person who may be able to place be
fore the Commission the interest of 
agriculturists, it they do not like to 
make any suph provision then I sub
mit that the words ‘commerce and 
industry' should either be deleted or 
the word ‘agriculture uc also included.

Now I would like to submit regard
ing tne other three in view
of the changing conaitions oi our 
country and the world outside a pro
vision should oe mauj legardintj the 
number oi the rnembjri cl this Com- 
mitisiun, that the nu.ii.jiir should be 
three or lour and at the most two more 
members may be appointed by the 
Government il and v/nen it may be 
deemed necessary. I velry :jiuch 
apprehend, Sa*, tnat pcr.haps thi- may 
noi serve the purpose of the day. it 
IS also true that when the Bill was 
dratted, 1 think, they had dratted it 
Keeping in view the conditions pre
vailing ^t that time. The conditions 
ill the country were such that it was 
possible to frame a policy for seven 
or eight yearŝ  and it was just possible 
that it would have been successful 
also. But in this ciianging world con> 
ditions of todayJt is quite possible that 
the Commission's deciiiion for a parti
cular year regarJing the manner of 
giving protection and the amount of 
the taxes to be levied may become 
out of datê  or prove unprotltable the 
next year. It may not prove bene
ficial either to the industry or the con
sumer. So in these changing condi
tions it may sometimes be deemed 
necessary to appoint seven or eight 
members on the Commission. As my 
hon. friend Shri Chettiar suggested 
they should be divided into several 
benches and the Government should 
have the power of appointing not only 
two or four, but iive or six additional 
members on the Commission if and 
when it may be deemed necessary. 
Stating this much I cannot remain 
without submitting one thing more and 
that is about the economic condition 
of our country. In view of this the 
major political party of our country 
had once passed a resolution that they 
would not give anybody a salary
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more than Rs. 500/- per montJx, It is 
quite true that we have not yet been 
able to implement that resolution. 
There are one or two reasons for that, 
one of the reasons is that in our Con
stitution we gave safeguards to those 
who were in the service of the pre
vious Government and thus preserved 
their interests. It may not perhaps 
be proper if this House were to try 
to curtail their interests.

But there is another thing along 
with it, and which is right also, that 
when we had p̂assed that resolution, 
the dearness was not such as is pre
vailing today, but still I cannot help 
saying that the proposed salary of 
Rupees 3,500/- of the Chairman and 
Rupees 3,000/- of each of the Mem
bers of the Commissicn, is delinilely 
excessive, and does not seem to be 
fominen.surate from the view point of 
India’s economy. My submission is 
that the Axing of these salaries, reveals 
that mentality which has so far not 
accepted the proposal that has already 
been passed. The ideas which we had 
expressed in our resolution are other
wise good, but there is only one way 
if we want to implement them, that 
we must take them into consideration 
while fixing the salaries of all the new 
posts which we may create in future.

Here 1 also agree with Shri Chet- 
tiar in respect to whatever he sub
mitted about the cottage industries and 
I think that only by such measures 
the economic condition of the country 
can improve. If anything can prevent 
the danger of Communism it is cot
tage industry alone. In reahty our 
economic condition can only improve 
with the development of agriculture 
and cottage industry of the country.
I am also of the view that the policy 
of giving protection to these big mdus- 
tries may not prove successful in the 
future. When the Hydro-Electric 
Schemes of the country would start 
functioning and electricity would be 
available everywhere, we will be com
pelled to change our policy. It would 
l>e prudent to chalk out our policy 
keeping in view the. future require
ments of our country. Whereas, I 
would request the Select Committee to 
make a provision foi* the inclusion of 
such a Member who may take into 
consideration the interests of the culti
vators, also I would urge upon them 
to make such a provision by which, 
in future the cottage industry may ^  
protected. I have no objection to the 
view expressed by my hon. friend 
Shri Khandubhai Desai that other 
â fencies and Commissions should be 
set up. It is ff̂ r them in set up surh 
agencies or commissionf?. But I am 
of the opinion that it is very esfienllal 

P fm

for the Tariff Commission, that while 
formulating any policy, it should take 
all interests into consideration. May 
be, that the policies and . the views of 
the Tariff Commission niay be avail
able prior to those of the Labour 
Commission or Agricultural Commis
sion, and the decisions may be taken, 
by the Government on the recom
mendations of the Tariff Commission 
only and this action instead of doing 
any good to the country may prove 
harmful. I, therefore, do not sub
scribe to the view that the Commi.ssion 
need not lake into consideration all 
those interests. Considering the pre
sent economic condition of the country, 
in the absence of any complete- 
controlled economy, whatever a man 
produces under this mixed economy,, 
whatever efforts he puts up for this 
production and however he develops 
it, the results achieved do not come 
under his control but are very much 
in the hands of the Government 
and those who make their policy. I 
remember there was a time during 
the year 1930, when the production of 
fo(;d grains was not at all beneficial 
to the interest of (‘viltivatjr. even to
day it is not in his interest, but as he 
does not maintain a separate account 
of his labour and is probably neither 
aware nor has capacity to think of 
the compensation that he should get in 
lieu of his labour, this is why he per
haps continues to labour and toil. It 
was in 1930, when the cultivators were 
forced to think this hiatter, as is evi
dent from the fact that a great deal 
of difficulty was experienced in realis
ing the land revenue in that year, as 
such a difficulty was faced never be
fore. Therefore the Government was 
compelled at that time to give them 
some sort of protection and a pro
tective duty was imposed, so that thê  
interests of the cultivator could be pro
tected. I think such a necessity is go
ing to arise in future also. This is why 
I have submitted earlier that there 
must be one such member of the Com
mission who may be well versed in 
the matters of agriculture. That was 
all I had to fubmit.

Shri Karmarkar: I thougĥ  it 
might be useful if at this stage in the 
debate I should refer to some parti
cular points that have been made. I 
should say at the outset, and very res
pectfully, that I greatly appreciate the 
very high level of the debate that has 
taken place on this Bill. The principal 
points underlying the Bill have been 
accepted: firstly, the need for protec
tive measures for newly established 
industries; secondly, the need to set 
up a statutory Commission of this kind 
with somewhat wider powers tham 
what the Tariff Board has been en-
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joying; thirdly, the need to safeguard 
the interest of proper growth of indus
try by exercising a wholesome check 
on the industries protected; fourthly, 
to see to it also that the oonsumers* 
interests are protected, by providing 
for a periodic examination of the pro
tected industry partly from this view
point also. All these points of view 
whicii are the basic principles under- 
Jying this Bill have met with general 
approval on the floor of the House this 
morniAg. Many other important 
points have also been made and with
in the short time at my disposal before 
we rise, I will try to deal with them 
and put before the House the points 
of view that were before us when we 
framed the Bill as we framed it.

Firstly, I should say that it is a 
matter of general agreement that apart 
from the protection given in the fiscal 
sphere there is much that could be 
done for industrie.s in the non-fiscal 
sphere. I should say with all res
pect that you rightly laised the point 
that industries should also be helped 
in non-fiscal spheres also. As you 
know there are so many ways of 
pa'tronising an indigenous industry— 
by way of Government purchases, for 
instance, by way also whenever neces
sary of putting restrictions on the im
port of a like commodity, and in many 
other ways. And I am quite sure that 
Government at any time will always 
feel it its duty to give all types of help 
to any growing industry. But whether 
the definition of that non-fiscal help 
would be relevant or not in this 
measure which is designed with a view 
to limit itself to protections granted 
by fiscal measures, will be for the 
Select Committee to c'insider and I 
have no doubt that the Select Com
mittee will give proper attention to 
this point.

Secondly, you, Sir, made another 
ijoint. You referred to what I might 
f^jr the option that appears to have 
been implied in the clause where the 
Bill says that Government may grant 
advance nrotection. That point is 
also an imoortant one. The principal 
object of devising this mechanism for 
judging as to whether and if so how 
far protection should be given to a 
particular industry is to see that in- 
dustnesr which ar^prima facie in need 
of protection are given protection. It 
was a different thing in the past. In 
tiie fu^re. almost every industry, 
every new venture. wiU naiurally ask 
Government to give U protection. It 
is for consideration wtiiither Govern
ment or the Tariff Commission should 
be compelled to take note of every 
such request Ql* whether it would be

wiser to give Government the discre
tion to consider the requests andj^t 
in only such requests as prtma faci€ 
indicate protection before the Tariff 
Commission for its enquiry. Doubt
less, it would be a heavy responsibiUty 
on Government to ignore the claims 
of an industry. But as against this, 
supposing we make it compulsory for 
Government tu accept every applica
tion, just as we have in the case of 
imoort licences made it compulsory 
and anyone who wants to invest Rs. 
20 or 25 or 100 can compel us to give 
his case our attention even though the 
application may be frivolous, similarly 
if we are compelled to take cognizance 
of every request, it may well be that 
we may be flooded with proper re
quests and requests which need not be 
considered. It will be for the .Se l^  
Committee to consider which is the 
better of the two points of view.

My hon. friend Mr. Krishnamachari 
referred to the industrial policy. He 
knows the industrial policy very weU. 
It is the subject matter of an e la ^  
rate document dated 1948 and as the 
House knows, Grovernment stand by 
that document still. Whenever it is 
mentioned in that document that we 
are iCor a mixed economy, what is 
meant is that judging the position as 
it stands at present Government have 
come to the conclusion that cerUin 
industries should be absolutely in Gov
ernment hands; certain others will be 
relegated to private enterprise but wiU 
be largely regulated; and yet a thi^ 
category of industries will be entirely 
within the sphere of private enter
prise subject of course to general Gov
ernmental inspection. That is tte 
Droad policy that has been enunciated 
and Government stand by it still. 
That is what is known as mixed econo
my. It is possible in an absolutely 
free enterprise where there is no 
check, cartels may develop, hut as you 
rightly pointed out, Clause 11 (d) (ni) 
provides sufficient precaution about it 
so that there will be no encourage
ment for cartels to develop on account 
of the protection given.

Again, something was said about 
the emergency action to be t^ter^ 
That again is naturally contemplated 
under circumstances where any delay 
by way of reference to the Tariff Com
mission is likely to result. In view 
of that, Government want to have the 
power of giving or varying or reduc
ing protection  that has already been 
given. A relevant point was made as 
to whether under the provisions as 
they exist it is possible for Govern
ment to evade coming before this
House. W e  o n  this side entirely agg^ 
that if there is any clause m this Bill
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which eaables Government to take 
action and then evade coming before ike House, we should avoid it. But 
as the House is aware, we have to 
coxi^ before the House at the time of 
the Appropriation Bill and the Budget 
and we have to get the Tariff Bill 
passed if we want to^ake any change 
-either in the nature of the duty or in 
the duly itself. However, I am quite 
sure the Select Committee will give 

<Jue importance to this question. It is 
neither the intention of our friends 
who criticised us on this point nor is 
it our intention to have any loophole 
whatever by which Government will 
•evet be in a position to evade coming 
before the House. Apart from all 
<fther protection that is there by way 
4)f conlidence lhai the lijuse reposes 
in us, our greatest confidence is in 
having the full 'concurrence of this 
House, especially in such a matter 
»as giving protection to industries. It 
would and never, could be our inten- 
Ttion to aJlow any measure to be pas
sed which allows a loophole that en- 
4ibles Government to evade the atten
tion ol this House. Whatever action 
is taken, whether it is emergent action 
or considered action, has to come be
fore the House at some stage or other 
.and I am quite sure the Select Com- 
:mitlee will give due attention to this.

M y hon. friend Shri RamaLingpm 
‘Chettiar was very particular about 
cottage industries in common with 
:some other hon. Members. I should 
think that the bringing in of the cot- 
•ctage industries into this Bill is a 
little beyond the mark. un-ess the 
House is in a position to suggest speci- 
îically and get into the case of any cot
tage industries and recommend dis- 
•criminative treatment in respect of 
them as against the interests -of large 
scale industries. I think cottage indus
tries would otherwise be an entirely 
different subject altogether. What we 
seek to do through this Bill is to en
able ourselves first to rronsider the 
’interests of indigenous industries— 
whether they be large scale or small 
•scale—and provide a mechanism by 
"Which we shall be in a position to give 
them necessary protection.

Mr. Deputy-Speaker: Does not
‘Clause. 14 (1) (e) make provision for 
it?

Shri Karmarkar: 1 tnink it will 
'be covered if you stretch it a bit. But 
^ven normally whenever we give pro
tection either to a small scale industry 
■or large scale industry, we take into 
consideration the production of that 
particular commodity in the country 
and the quantity imported. As you 
'^now in the case of indigenous raw

silk, our measure of protection has 
been liberal, taking into consideratioii 
all these factors. One of the considera* 
tions was that in granting protection, 
we cannot ignore the large amount of 
raw silk being produced in the countnr 
itself. So, Sir, in a way, as you ob
served the production by way of cot
tage- industries is certainly taken into 
consideration.

Much was said about quantitative 
restrictions and the point of view made 
by one side has been answered by the 
observations made by my hon. friend 
Shri Khandubhai Desai. 1 will not 
say much about it, but our position 
has all along been that we have never 
looked upon quantitative restrictions, 
as a suitable measure of protection. 
An industry has to develop itself from 
strength to strength gradually. Quan
titative restrictions always give a sort 
of sudden push, and when for some 
reason or other those restrictions dis
appear, that particular industry would 
have to walk lamely. So, quantitative 
restrictions are not adooted solely aa 
a measure of protection. ‘ If they come 
In suitably along with other factors 
they are tried. The TaritI Board 
has in many cases recommended 
quantitative restrictions on account of 
short supply of commodities and also 
on account of foreign exchange res
trictions. By itself quantitative res
trictions would not promote the cause 
of an industry nor has it been the 
view of the Governmeni of India that 
quantitative restrictions should be 
adopted as one of the principal means 
of protecting an industry.

At the same time, I need hardly in
vite the attention of the House to the 
fact that this was a very live sub- 
lect at the International Trade and 
Tariff Conference and on behalf of In
dustrially backward countries, India 
took up the matter and suggested that 
such countries should be allcrwed to 
impose quantitative restrictions even 
as a measure of protection. As a 
result of the discussion it was con
ceded that in respect of two categories 
of industries, namely industries de
veloped during the war time and in 
respect of industries for which raw 
materials exist within the bounds of 
the country, it should be open to a 
country to impose quantitative res
trictions even for protective purposes.
1 P.M.

Another point which was made dur
ing the course of the discussion was 
about the strength of the Commission. 
We do not hold any strong or 
categorical views about it. Ultimately, 
as you know. Sir. what it comes 
to is this. What the Fiscal Commission 
has recommended is five plus two, If 
necessary and what we are proposing
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[Shri Karmarkar]
is fdur pliis two, if necessary. It is all 
a'matter for the Select Committee and 
lor the House to deal with. The con
sideration that the Government took 
iato account in this matter was the 
times through which we are passing, 
and we thought we would rather bet
ter do with four and, in case it was 
necessary, with an additional two. 
But if the House is so inclined that 
we can afford more it is for the House 
to decide. There is a large amount of 
work. Already three are there, they 
are doing very good work, and we 
are thinking of having in addition 
one more. And in case we have some 
more work, we have provided for two 
more. I think that is a basis on which 
the Select Committee and the House 
may well proceed. There is no differ
ence between the status of the addi
tional members and the original mem
bers, Their status, rank and emolu
ments would be the same—whatever 
a r e  prescribed in this behalf. On that 
point it is only a question between a

maximum of six and seven and a 
minimum of four and five. I am sure 
the Select Committee will consider 
the matter. But if there is little work 
for Ave members, then this House will 
have opted itself oUt of the alternative 

. of commenting upon us, of coming upon 
Us next year with the remark: ‘ You 
have got five members but there is 
not ^equate work for them''. We 
would like to proceed cautiously but 
in this matter we are entirely at the 
disposal of the Select Committee and. 
the considered opinion of this House.

These are the principal points that 
have arisen and I am sure these and 
the oth«?r points will be caarefully con
sidered by the Select Committee and 
that the measure as jt emerges from 
the Select Committee will be a mea
sure of which we as a Legislature 
could well be proud of.

The House then adjourned till Half 
Past Eight of the Clock on Monday^ 
the 7th May. 1951.




